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LOK SABHA

Thursday, March 7, 1963, Phalguna 16,
1884 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Assets in Foreign Banks

+
( Shri S. M, Banerjee:
| Shri Harish Chandra Mathur;
*299.<{ Shri B. N. Mandal:
| Shri Ram Sewak Yadav:
\_Shri Bagri:

Will the Minister of Finance be
pleased to state

(a) whether some more persons
have declared their assets in foreign
nanks after November, 1962;

(b) if so, the total amount thereof;
nd

(c) whether Government  have
taken any steps to ascertain total
assets in foreign banks of Indians re-
siding in India?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkesh-
wari Sinha): (a) Yes, Sir.

(b) A total amount of Rs. 375 lakhs
has bcen declared during the period
1st November, 1962 to the end of

ebruary, 1963.

(c) Under the provisions of Gov-
‘nment Notification No. F.1(15)EC|
. dated 7th September, 1961, it was
1ade obligatory for all Indian resi-
~nts to declare their foreign
.-counts.

891(Ai) L.S.D—1
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Shri S. M. Banerjee: May I know
whether there is any truth in the
statement that there are many Indians
who are keeping accounts in foreign
banks in Switzerland where the names
are not disclosed and, if so, what steps
are being taken by Government to get
disclosure of those accounts.

Shrimati Tarkeshwari Sinha: If we
know that they are keeping their ac-
counts in foreign banks and if tangi-
ble proof is there, the Reserve Bank
would be taking appropriate action in
the matter.

Shri S. M. Bamerjee: Apart from
this procedure of their declaring their
accounts voluntarily, what other steps
have been taken to ascertain their ac-
counts in foreign banks? Is it a fact
Rajas, Maharajas and big businessmen
are regularly maintaining their ac-
counts in foreign banks?

Shrimati Tarkeshwari Sinha: After
the notification was issued, 950 ac-
counts were declared, including those
by Maharajas and ex-rulers, amounting
to Rs, 330 lakhs. After the prescribed
date of 12th November 1961 till Feb-
ruary 1963 seventy more accounts have
been declared, totalling Rs. 10'65
lakhs.

ft TA¥ar  awEE : A gE SAAr
mear g fx fazd) g1 A gz ar o9 A7
Y AT =TT, P I AT F qE
afexqi, Fez & wferat a7 9917 705
1Y fgmra &, afz i, A1 a1 39 5
# fa3ai; qz1 #1 ET § g 57
TTE gmra fear ST 7aT 2

sfreat arewsa) feegy : emr) -
10 & a7 w7¢ fgama agi 2
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fag @1 (»f Wrawn @) -
# {5 2 Fedr sign g % s 7
sqfa & vy, & qar sno fF sut feqra
g o 7F, A1 ax A H & FF qFA
g, afea 4 Qe g EEA
air wadt & fr o fvm # fema 210
g & wwT %7 wwa g i Ml
7 1w fafwadi #1F7 T4 TWI
F A 3N AT IR

st THAEE ARA : AAT AGIEH,
H s 1 g A ag a1 fr afz
Y &7 WY TFHTSE &1, AT F4T 99 7
FY frii qar /1 T # gErAra 39
Y BT AT FTHTT X TE & |

st Aot TE ¢ i 7
qu@d & ai ¥ fae F1 3 39F1 T9-
T F FT HARTT AL & |

Shri Hem Barua: Is it not a fact
that the report of the Enforcement
Directorate 1962 has brought to light
quite a number of cases of individual
Indian residents maintaining and ope-
rating accounts in foreign banks
without the necessary permission of
the Reserve Bank and, if so, what was
the modus operandi of those people?
Has Government been able to fix it
up and take steps against the indi-
viduals pointed out in the report of
the Enforcement Directorate?

Shrimati Tarkeshwari Sinha: If the
Enforcement Directorate points out
such irregularities, it is for the Direc-
tor of Enforcement to take appro-
priate action, and he is competent
enough to take action.

Shri Kashi Ram Gupta: Which are
the countries where these accounts are
kept?

Shrimati Tarkeshwari Sinha: That
information is not available to me in
which countries the accounts are kept.
They are mostly in the United King-
dom and in Switzerland.
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Shri Tyagi: Are any incentives
offered to those people who are keep-
ing accounts outside to persuade them
to disclose their accounts?

Shri Morarji Desai: We issued a
notification in 1961 giving notice to
everybody to declare his accounts
within two months in which case no
penalty would be levied. Then, about
950 accounts were disclosed and they
were allowed to keep up to £500 in
their accounts and bring the rest to
this country. Out of those £500 they
could spend for medical expenses and
other matters, if they are permittea
under the regular rules, for which no
further foreign exchange would be
given to them until they first use up
the amounts in their accounts. These
are the facilities which are given to
them, Therefore, some more are
coming up even now.

weae wga : A7 F T oA
e &2 )

st ameY : oy wEEA, 9 AT
T H AT ) 9T

AR AP : AANT T Az
I

N Ty I, A AT AT 7% 33
IFTZ

WEAN wgEA : A1 5L {) a7 Z0
M7 &Y 3% 74Y T@r AR ) AfE
F oA J77 9T FAT T |

Gulhati *Commission Report

+

Shri Bishanchander Seth:
(Shri Yashpal Singh:

Shri Basappa:

Shri Raghunath Singh:
Shri Sivramurthi Swamy:
Shri J. B. S. Bist:

Shri P, Venkatasubbaiah:
Shri D, C. Sharma:
*300. < Shri P. K. Ghosh:

Shri Vidya Charam Shukla:
Shri P. R, Chakraverti:
Shrimati Jamunadevi:
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Shri Koya:
! Shri Laxmi Dass:
| Dr. L. M. Singhvi:
i Shri Mohsin:
i Shri R, S. Pamndey:
! Shri Siddiah:
L Dr, P. Srinivasan:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No, 48 on
the 9th November, 1962 and state:

(a) whether the Gulhati Commis-
sion Report has been considered by
Government; and

(b) if so, how far it has been im-
plemented?

The Minister of State in the Minis-
try of Irrigatiom and Power (Shri
Alagesan): (a) The report is still
under consideration of the Govern-
ment,

(b) Consultations have been held
with the States and a decision is ex-
pected to be taken shortly.

Shri Ranga: Is il not a fact that
when it was appointed it was an-
nounced that it was only to be a fact-
finding commission and that it was
not expected to give any decisions or
to make any recommendations with
regard to the agreement that has
been reached in 1951 between the
concerned governments?

The Minister of Irrigation and
Power (Hafiz Mohammad Ibrahim):
There is nothing on the basis of which
what hag been said by the hon, Mem-
ber can be said, They have made re-
commendations only with regard to
the waters of the Godavari and the
Krishna.

Shri Ranga: My question was: Is
it not a fact that they were not ex-
pected to make any recommendations
but only to act as a fact-finding com-
mission and to study whether any
changes have taken place in the com-
putation of the water supply and its
utilisation since that agreement was
concluded?

Shri Alagesan: The hon, Member's
assumption is quite correct, They
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were not asked to give any award;
they were only asked to find out the
availability of waters in the two
rivers.

Dr'P. S, Deshmukh: When it is
proposed to publish this report, if at
all?

Hafiz Mohammad Ibrahim: After
the Government have come to a
decision and that decision is out.

Shri Vidya Charan Shukla: Could
we know the salient features or
recommendations of this report and
has the Gulhati Commission laid down
any principles on which inter-State
division of waters would be regulated
in future?

Shri Alagesan: When the report is
published, he will have all the infor-
mation.

Shri Vidya Charan Shukla: Is there
any objection to giving the salient
and important recommendations, just
one or two?

Mr. Speaker: Why not wait for
them?

Shri D. C. Sharma: May I know if
some of the Chief Ministers of the
States concerned have expressed their
utter dissatisfaction with the report,
what their views are so far as the
division of the waters are concerned
and how far they are going to be
honoured or breached by the negotia-
tions that are going on?

Hafiz Mohammad Ibrahim: The
views of the Chief Ministers or any-
body cannot be given out at this stage
of the matter,

Shri Hem Barua: May I know if it
is not a fact that this Gulhati Com-
mission was originally appointed to
make an appraisal of the water re-
sources of the two rivers and the re-
quirements of the projects on the
rivers? Since they have submitted a
report, has this report been forwarded
to the States concerned and if this has
been forwarded to the States concern-
ed, what are their reactions?
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Hafiz Mohammad Ibrahim: The re-
ports were submitted to the State
Governments also. The State Gov-
ernments were given the reports made
by the Commission, As far as their
views are concerned, they are keep-
ing them secret till we take a decision,

Shri Hem Barua: On a point of
order, Sir. You have been rather
protecting the hon. Ministers, if I may
say so, only on one ground, namely,
when they say that in the public
nterest this cannot be disclosed. We
agree with you that in the public in-
terest things should not be disclosed.
In this particular case he has kept it
as a secret. ‘What are the reasons for
keeping it a secret?

Hafiz Mohammad Ibrahim: On the
ground that it is not in the publie
interest to disclose it.

st g3 : ¥ 75 g ¢ f5 w9 55
o Yo T FNM-TIRTAL; T ATS &
I A 1 (FFZAA qTA0T T F1
faar & 2¥7 34 saVaA &) o F are
¥ mrasten faar g ?

Hafiz Mohammad Ibrahim: I do not

remember to have received any such
representation.

Mr, Speaker: Next question. Shri
D. N. Tiwary..Absent. Shri R. G.

Dubey.. Absent. Shrimati Renu
Chakravartty.

Shri Bade: Sir, my question was
not. ...

Mr., Speaker: Shri Bade should
realise that we have left it behind

long ago. Shri Bishanchander Seth.

Delhi Water Supply

Shri Bishanchander Seth:
['Shri D. N. Tiwary:
.{ Shri R, G. Dubey:
| Shrimati Renu Chakravartty-
| Shri Sidheshwar Prasad:
Will the Minister of Health be
pleased to state:
(a) whether any arrangement is
proposed to be made for meeting the

*301
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shortage of filtered water in the Capi-
tal during summer and also for sup-
plying uncontaminated water in the
areas where filtered water is not
available; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): (a)
Yes, Sir.

(b) A statement is laid on the
Table of the House.

STATEMENT

In most of the areas of Delhi, there
is no scarcity of water during sum-
mer months. However, sometimes
shortage of water supply occur due
to the following reasons:—

1. Shortage of water in river
Yamuna at Wazirabad.

2. Low pressure of water in pipes
in certain localities.

To overcome the shortage of water
in the Yamuna, arrangements have
been made with the Government of
Punjab to get canal water released
in the river through the Munak
Escape of the Western Yamuna Canal.
It the discharge of the river in
Yamuna at Wazirabad goes down
below 300 cusecs, the Government of
Punjab will be requested by the
Delhi  Municipal Corporation to
release water.

There are several areas in the town
where the pressure of water during
summer months was low last sum-
mer, They are;—

(a) Parts of old city such as
Chandni Chowk, Naya Bazar,
Phatak Habash Khan, Jog-
dhian Colony, Frash Khana,
ete,

(b) East Park Road and Rohtak
Road area.

(c) Rajindra Park.

(d) Defence Colony,
Colony, Lajpat Nagar.

Friends
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(e) Malviya Nagar and Hauz
Khas.

(f) Parts of Darya Ganj, Jang-
pura and Blocks 7 & 8 of Karo]
Bagh.

Areas mentioned in (a) will get
relief because a 15” main is being
laid by the Corporation from Kash-
mere Gate to Chandni Chowk and
the work is expected to be completed
by 30th April, 1963.

For improving pressure in areas
mentioned in (b) an 18” main has
“been laid from Jhandewala Reservoir
and put into commission,

For improving pressure in areas
mentioned in (c) a temporary con-
nection has been given by the Corpo-

ration from a high pressure rising
main.

For improving pressure in areas
mentioned in (d) a 24”x21” main

has been laid from Kalkaji Reservoir
to Ring Road.

For improving pressure in areas
mentioned in (e) and (f), new mains
have not yet been laid. These will
be laid according to a phased pro-
gramme and till then some relief
will be given by suitably operating
sluice valves in these areas.

The new areas in which filtered

water supply has been given are the

following:
Kailash, Ramakrishnapuram, New
Delhi, South Extension parts 1 & 2,

Raja Gardens, Slum re-housing and
D.D.A’s areas on Najafgarh Road,
Jhil Mila Colony and the 12 acre
Slum Housing Area on G.T. Road in
Shahdara.

Uptil now water supply has been
given in an additional area of about
2000 acres. During the remaining
period of the Third Five Year Plan,
it is proposed to give filtered water
to an additional 10000 acres accord-
ing to a phased programme. These
areas include Government, semi-
Government and Municipal as well as
private colonies.

PHALGUNA 16, 1884 (SAKA)
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WY Ro Aro frqN : aiwgi ¥ faAt
# a9 faoeft # =1 & qvl| Fw ¥ <tvar
R, 99 qwg o faechY & AT F 9
FTERIATT 70 § N fw ser N grar g
T FAl F 9 F G FI &
F1E sqIeqr 741 FY 13 & forgd & 3w
qrd; 1 fof a1 Ag@w A g ?

Dr, D. S. Raju: Water scarcity may
occur for two reasons.

Mr. Speaker: When taps are dry,
people use wells, Are any measures
being taken to purify that water
also?

Shri D, S. Raju: The recommenda-
tions have been to sterilise water
with bleaching powder and potassium
permanganate.

At To faro ai®w ;AT WA
a7 ot F1 @av g (& foeeft # g
faaa o & o7 feay $61 &1 9
gsgrg AT fraai sr@ua g ?

Dr. D. S. Raju: In view of the
latest emergency, several hundreds of
wells have been renovated and
cleaned.

Shri Bhagwat Jha Azad: In the
statement, it is said that a large num-
ber of areas are areas of low pres-
sure in the summer. Are the Gov-
ernment aware that these areas
termed as low pressure areas are
areas where there is no water at all?
What attempts are being made in the
coming season to make them water
areas?

Dr. D. S. Raju: One recommenda-
tion is that new wider mains are
being laid. Secondly, water pressure
may fall due to the fall of water
pressure in Jumna in which case we
get more water from the Punjab.

Shri Imder J. Malhotra: May I
know if there is any improvement in
the water-supply arrangements this
year as compared to last year, and
what are the improvements?
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Dr. D. S, Raju: The recommenda-
tion which has been made is improve-
ment of the mains.

Shri Ansar Harvani: Water scarcity
has become a chronic disease in
Delhi., Has the Government any
long-term plan to solve this problem
or only occasionally they make some
plans?

Mr. Speaker: That has been given
in the statement.

Shrimati Savitri Nigam: Keeping in
view the irregular water supply in
Delhi during the summer season,
may I know whether the Government
is intending to sink a few hand pumps
and if there is a regular plan to pro-
vide subsidy to poor people for get-
ting such pumps?

Dr. D. S. Raju: Steps are already
being taken by the Municipal Corpo-
ration as well as the New Delhi
Municipal committee for instituting
hand pumps. Several hundreds have
already been instituted.

=t o oo garfeT : Fr aFH
are ®1% weerar & & fwaq S w6
fopeed are ") famar & A fra frg
Tfrar ¥ AT E 7

Dr. D. S. Raju: I cannot give the
exact figure.

Dr. L. M. Singhvi: We find from
the statement that new mains have
not yet been laid in areas mentioned
in (e) and (f). It is said that a phased
programme will take care of this
over a long period. We should like
to know the details of the phased
programme and we would also like to
know by when this phased programme
will be completed so as to give
relief in areas (e) and (f)?

Dr. D, S. Raju: I cannot give the
exact time when it wil be completed.

Mr. Speaker: He may lay that infor-
metion afterwards.
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=t oo fag : ®T g@IT T
sTawTa & fa ofeat & feat & arew
ud ¥ fas gae amw §) A faren 2,
TF; GHT qEY T @A 8, afE g av
TAFT 77 T fwar am @R !

Dr. D. S. Raju: I have already
given the answer. There {5 no special
reply to this.

ot wgaTy : 7 foest # o & A
frrrammar s s wa e o
N 42 I 2F g AT H @ FE
sy fwar mar § 7

oEmR WERW ;. g¢ Il aar
faar &

Shri S, M, Banerjee: I want to
know whether it is a fact that despite
all assurance of the hon. Minister,
water suply in  Ramakrishnapuram
and other new areas . . .

Mr. Speaker: If he takes up one
locality after another, how can....

Shri S. M. Banerjee: This particular
area has been mentioned in the state-
ment.

Mr. Speaker: I have seen it.

Shri S. M. Banerjee: I only want to
know what steps have been taken to
improve the hours of water supply in
those areas, especially the new areas.

Dr. D. S, Raju: The answer is given
in the statement,

Shri S. M. Banerjee: It is after
reading the statement that I am put-
ting this question.

Dr. D. S. Raju: By the improvement
in the mains, I think that the pres-
sure will be improved in the pipes.

Shri Priya Gupta: May I know the
criteria laid down for assessing the
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total consumption of water in regard
to domestic supply, and the per capi-
ta consumption kept in view by
the Government of India?

Dr. D. S. Raju: About 30 gallons
per head are being supplied now, and
the estimated supply would be about
50 gallong per head, and that is what
we hope to supply.

feedt | sreqa=

+
r’ff Ho @ro fradY :
sy arfafy fom
 AFTEEI e
st s Fag fagrhd :

T TS AA| g FATA &7 FAT
w41 s

*303.

(%) avwem w1 qfg & gqna &
feeet & sreaaret € e & frad afg
g

(&) #ar adwTa sasaFarsi &1
97 F3 F for seaadi # g a7
ITH gl F) qEA 9qtq §

() afz 7Eh, 1 I d@AT H
afg &=7 %1 A ) FaT ® AT
=

() feeerl & amfeai #) sEqaret
qT AR TAM A o qraed) wf Are
& AF ZLE A Fwwan g ?

e HAT § IuAAt (¥ro qMo
o TA): (F) 7 (7). uF fqazor 7
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(%) feeat & st & fg &
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qYEI A1) A wer ® #) a Al
THIFT7 &
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HEAT TIT AT qEqr
qEqaTl
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e gra (¢) sfem semaw A%
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F1 U& T HEIQATT |
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FIFTY) GETATH (€A% A=A AT
faeetl 9aT9T & w7 0y

TITELY HeA TG & HT 7g T )
TENT . e

faeeti AT fmy & o) egaTa ey

@, 359

(w) feafa ) gag advar A o
) & T wweny #g% g ¥ afrm-
TEY FEIETAT, FYT TR B AT ROT
a3 T & 3T qfF ¥ Farg grewTe, el
T frre wnfg gL AR T qE FT QR
&1 7g ooz  fp oo o g &t 9
Aar Fraifer 781 #Y o asd

st qo @To fgadt : W =
| 9eN 9T @ T ¢, A T
Ty o—

“The above hospitals are still
not considered adequate.”.

& SrAr 9ga § 6 # § wwm
g 5 fa7 it awg & wvF g &1
@R JATg oW dF feeet ¥ oady
g & fau @ s #
SqFEdT AG) F GHT ¢ 7 FT ey HATHT
F Taar Ad faar & o Ao § A
Tg T R 7

Dr. D. S. Raju: The total number of
beds in Delhi is about six thousand.

o TATATAT ¢ AT AT A7 Ay
fomam @, ar J|rai A A X 7

qeqA WERW : 0§ Ag qEr
Smar g

ft THTACAE : AT F qF F TG
Sl

T AEIEY : w94 "9 g A
foar o goR W Ad W 2 Q)
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g W & faar | w9 w9 §3 |,
xT qET q W1 AT |

Dr. D. S. Raju: It is true that there
is some shortage of beds in Delhi
when compared to international
standards, but, actually speaking,
there are about 6380 beds for a popu-
lation of 26 lakhs. Probably it works
out to 2.4 beds per one thousand
population. It is not so bad as
compared with that in other cities of
India, but there is some shortage, and
SO many measures have been recom-
mended for increasing the bed space.

Y Wo o faaa : wEediz § Fay
a1 § f T Y g A & fa T
WTh ZfEqT A UF GI¥ A aATaT |
gfg & A8 & &1 I %€ WH &Y
T REEEAT & 7 Fr oag "9 g fF
F9R YW@ F owewarel { A #Y
gfaar agi fawdt @, =9 &1 W
T famar ¥ 7

Dr. D. S. Raju: The statement gives
all the particulars. There are some
hospitals which are increasing their
bed strength every year during the
Third Plan period,

In the statement details have been
given as to which particular hospital
is putting up how many beds. During
the next four or five years they hope
to increase the bed strength to about
8000 beds. There are now about six
thousand odd beds in Delhi in the
Government hospitals, the semi-Gov-
ernment hospitals and the municipal
corporation hospitals; they are increas-
ing their bed strength. .

Shrimati Savitri Nigam: Keeping in
view the great pressure on the hospi-
tals, may I know whether Govern-
ment are thinking of providing mobile
vans which can serve the people in
their own localities?

Dr. D. S. Raju: The main question
is related to in-door patients and
hospital beds.



2671 Oral Answers PHALGUNA 16, 1884 (SAKA) Oral Arswers 2672

Mr, Speaker: Is there any proposal
at the moment?

Dr. D. S, Raju: At the moment,
there is none.

! IHETIAT FOEAY : ATAA T T
#A A F OF WA F7 ITT AW §U NP
az Famr 41 {5 foedr & Afvgt F7 9
&1 § AR TR &1 S 99 &
T¢ TEaqrEt #, IFT WAMTT T THT
uF T R @A F Y fame ¥ omfaw
FT 7Y A8 T OEAT § | F JAAT ATRAT
g f@ wft adt feafa &, av 2z %
qivagy gm & 7
Mr. Speaker: The hon. Member
wants to know whether a doctor can
only give two minutes to a patient
now, and whether that situation has

been eased or the same situation
continues.

Dr. D. S. Raju: Those two minutes
should be ample for examining a
patient and giving the diagnosis.

oY s fg fagia : a1 AT

#A N F 71w ¢ 5 foedt wow A

19 Y F4T, A AT WA T 99§,
9 fauw afvfeafs & dme we §

TAHT TATE FT AT 2 T ATfAq AYey

fear e @, S afas Agr fear

AMET § | T G IAR! A FH

& fau =T @ ?

Mr. Speaker: That is a suggestion
for action.

st qRTEaAeg : fEedt 7 &)

t oy gt F1 oA ww FY e E 7

¥ s =g £ F faw e

9 qZ TF AEEEY § WX I

zarear faear oft & ar A fredft §

R R fradt & ot T ¥ A

7 OF AT T a2 7

ey wgay : gg Aga T
A T

&Y CIREARA ¢ ST A d Ay

s ean s ¥,

oA wgiEy : fomar ag war
IHH G AT AT FaATA AT & |

ot gy ol stafedt § @y
A9 afa @ &, 37 § § g%
IATS A A A I J T W F
feraa omr 7y & ?

SO WY ST A, IWd
TEET &TE qEEeg g &

at To firo qH¥T :  mEETEATT
@A g woGR g wevw
AR & WY wE QAT 2, 30-3Y
CECEE

Dr. D, S. Raju: The Municipal

Corporation have got a plan to build
a small hospital. They are already
doing it.

Y ARTITAR ¢ W WEIRT,
99 gl fgedt & sz qg o § ar
FH ¥ 77 4f@ & fou g
&  fdt Ay F ford

SLUN gAY : Tg qISWAT AT
AT FH TG & 1 @y o w1 afed
fe & amd

s avaay : fafaees wegare &
Iy Wil &1 fawnwr ¢ agr sgafedt
FY agy &1 § w& 9 I T €
¢ =g sam T ¢ f wle agl A
&z gFd & W o9 A wiEl A Jw
v § TG Y AT qEHAT | F FrAAT ATRA
gfF am aa 7 @ & fo¥ 337
=T g

Mr. Speaker: It is going into %00

many details.
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Life Insurance for Armed Forces
Personnel

303. Shri Shree Narayan Das: Will
the Minister of Finance be pleased to
state:

(a) whether the question of intro-
ducing a scheme of life insurance for
the armed forces on the lines of the
National Service Life Insurance
policy in the U.S.A. has been consi-
dered or is proposed to be considered
by Government; and

(b) if so, the stage of such consi-
deration?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) and (b). No, Sir. However, in
order to extend life insurance protec-
tion without imposing any restriction
or charging any extra premium .to
Armed Forceg Personnel (excepting
those engaged in Aviation or who
have undergone training in aviation
or parachute jumping) during the
period of war or war like operations,
the Life Insurance Corporation have
proposed that Government should
bear the extra cost involved as a
result of higher mortality during such
periods, The matter is under consi-
deration,

Shri Shree Narayan Das: Will the
hon. Minister give us an idea of the
precise nature of the scheme preva-
lent in USA and tell us whether it
has been studied and considered, and
if so, Government's reaction there-
on?

Shri B. R. Bhagat: A scheme is
under consideration and as soon as
it is finalised—it is going to be final-
ised very soon—it will be placed
before the House.

Shri S. M, Banerjee: I would like to
know whether the service insurance
scheme has already been implemented
in the case of civilians working in
defence industries and other govern-
ment employees. If so, what are the
salient features of the scheme.
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Shri B. R. Bhagat: There is no
service insurance scheme. There is a
postal life insurance scheme in which
government employees, both in civi-
lian departments and in defence
departments, can join.

Mr, Speaker: He was referring to
civilians in defence industries,

Shri B. R. Bhagat: I have no know-
ledge of any service insurance scheme
being there. As I said, there is a
postal life insurance scheme which
covers all government employees,
whether in defence or in civil depart-
ments.

=Y wew TRA & I AT
P o ag & i & fay o s
[ifeaw wad # faa faar o 7 8,
37 # 37 §fAat ® FAT QT av
Ffazer Fa g T9 1 IT|@A F4W

st Wo Wo AMA : WIEH LA
FROIE 7 Faamar & & sy sifwow
qfys S IT TEHHS T
Dr, L. M. Singhvi: Since when pre-
cisely has thig matter been under
consideration and when precisely

would this consideration be conclud-
ed?

Shri B. R. Bhagat: The matter is
before the Defence Ministry at pre-
sent....

Dr. L. M. Singhvi: Since when pre-
cisely?

Shri B, R. Bhagat:..and very soon
a decision will be taken.

=Y a¥ : TgT "AAE AT AR A
aqeman fF afaw =m oA & alee
TEie wdeEA AR @ g #
STRAT STET § fF 5w & meana ane
®EST WA E AT @

Mr. Speaker: With regard to the
defence forces, a question was asked
by Shri S. M. Banerjee and he answer-

ed that there is a postal insurance
scheme for all government servants.
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Shri Bade: He said there is no ser-
vice insurance scheme. That is wrong.

AT gaeE R @M g, WK
R A T AL 198 & faq
AT WA TATEIT ¢ | AT T I9 A
ATE_BES WA § 7 F@T T AFIC B
FE ¥R qEr & 7

Shri B. R. Bhagat: I said that there
is a postal insurance scheme. I am
not aware of any other scheme that
the hon. Member is referring to.

Government Dues to N.D.M.C.

+
J Shri Hari Vishnu Kamath:
\ Shri D. C. Sharma:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
state:

(a) whether it is a fact that Gov-
ernment are heavily in arrears in
respect of their dues to the New
Delhi Municipal Committee;

(b) if so, the total
arrears; and

*304.

amount of

(c) the steps that have been, or
are being, taken to pay up and wipe
out the arrears?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) to (c). The New Delhi
Municipal Committee have preferred
some claims on account of taxes and
services against Government. There
are also some counter-claims by the
Central Public Works Department
against the New Delhi Municipal
Committee for works and services
carried out on their behalf. As most
of the claims and counter-claims are
disputed, and are spread over of a
period of nearly ten years, a detailed
examination is being made through a
series of meetings between all parties
concerned. Considerable progress has
been made and it is expected that
decisions will be reached and sdttle-
ment made in a few months’ time.
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Shri Hari Vishnu Kamath: If I
heard the Minister aright, he said
that the claims are over 10 Yyears old.
Is that so? Also, may I know when
the first claim was lodged by the
New Delhi Municipal Committee,
what action was taken thereon and
why is this dispute pending all these
ten years?

Shri Mehr Chand Khamna: The:
main question is in regard to the
imposition of house tax on Govern-
ment buildings. We have taken the
advice of the Ministry of Law, but so
far we have not been able to arrive
at a clear decision whether on Gov-
ernment property house tax is charge-
gble or not, if so at what rate. That
is the main question and that is now
under discussion between my Minis-
u'_w{', .the Ministry of Finance and the
Ministry of Home Affairs, and we
should be able to arrive at a decision
before long. The other points are
minor questions about bagri, CPWD
works, horticulture ang all that, and
we have already made an on-account
payment of Rs. 75 lakhs to the
NDMC in this behalf, On the main
question we should be able to arrive
at a decision before long.

Shri Hari Vishnu Kamath: What is
the total amount of the claim by the
NDMC on the Government, how much
of it has been admitted, how much
is in dispute, and how much of it has
been paid?

Shri Mehr Chand Khanna: Again, I
will answer that in two parts. The
house tax claim is round about Rs. 3
crores, and nothing has been accepted
yet till we take a final decision in
the matter. The others are small
claims here and there. I believe in
regard to them perhaps the NDMC
would be owing me something, rather
than my owing them.

Shri Hari Vishnu Kamath: Pro-
bably. Is it proper for the hon. Minis-
ter to say that probably it is due?
He should be able to say with cer-
tainty.
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Mr. Speaker: Because the accounts
have not been gone into. The claims
and counter-claims have still to be
_settled.

Shri D, C. Sharma: What is the
position of State Governments with
regard to house tax in the other parts
of India, and what is the position of
foreign governments so far as house
tax is concerned in other parts of the
world?

Mr. Speaker: That is a different
.question.
sYag : Fm ag T AT 3 fF

3 FOT Fo § F UR Y qm7 W A%
mfafaga FRAEE AT 1T o
THo Yo H1 AL frar mar & 7 I H
9 & fgT @ waAdT a1 W a4 an
gz & fF a9 qr § 77 § 4y faa
Tt
NEUR REA : T TN IF M aTATAT |
Wl qE : IREI A g |
weaw wgey : fafaed awAdr @
fF 7 & adf asd & 1
Mag:gAANA fgaFmaErd?

it #Y§ caige a1 Qg & Froe
fea mr o &

weqe AEET 2 7 qL AT FHAN F
agA4d g | ag wAd & fr ag grew dw
& qF3 § afeT maTve #1 @ & f5
ag W & A aF § 1 A FIA eI 0

Shri Bade: Under what law?

Mr. Speaker: The law cannot be

.discussed here,
oY ZTaT @Yz o, A A Ay
s et & fF 9 safafadfadt &
LIAT AT HT TTH AR § I & HTIT
wigedi & g wiafzay § faadt AR
Ut FY sqAEAT F FEFAS { FE @S
g § 7
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wew wRaw : ag faega wagar
qIeT &

Permit for Purchase of Gold

+
Shri D. C. Sharma:
305 JShri Bishanchander Seth:
") Shri Yashpal Singh:
LShri Kajrolkar:

Will the Minister of Finance be
pleased to state:

(a) whether it is proposed to intro-
duce a permit system for purchasing
gold;

(b) if so, the details thereof;

(c) whether there is any proposal
to place a limit on the quantity of
gold to be retained by a person; and

(d) if so, the details thereof?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) and (b). Superintendents of Cen-
tral Excise have been authorised to
grant permits under certain conditions
to ayurvedic and unani physicians,
dentists and certain other persons
requiring gold for industrial or medi-
cal purposes.

(c) and (d). It is not possible at
this stage to anticipate the decisions,
if any, regarding the further modifi-
cation or extension of the scheme of
control,

Shri D, C. Sharma: May I know
the conditions under which these
Superintendents of Excise have been
allowed to give permission for gold?

Shri B. R. Bhagat: Permits will be
available for quantities not exceed-
ing half the proved uses in the cor-
respending period of last year in
respect of the profession of dentists
or manufacturers like Ayurvedic and
Unani, doctors, gold zari or any other
profession,

Shri D. C. Sharma: May I know if
the manufacturers of art pieces with
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gold have also been given any con-
cesgion or any permit for the use of

gold?

Shri B. R. Bhagat: Thus far, there
are about six or seven categories who
are entitled for such permits, and
they are the dentists, the Ayurvedic
and Unani doctors, manufacturers of
surgical instruments, manufacturers
of liquid gold—that liquid gold may
be used for art pieces etc.,—manufac-
turers of gold zari, manufacturers of
glass pieces containing gold, manu-
facturers of fountain pen nibs and
gold electroplaters. There is another
condition which I forgot to mention,
and that is, half the proved use of the
corresponding period of last year is
subject to a maximum of 500 grams
in each case.

st fasex ¥ : A qgAT
SEm fF fa a3 wwt ¥ wafw

MIET A AT § & A ?

=t et ¥t ¢ wel ¥ @ deA
g a8t ¥ @S, ) faefy ) 2 746
JHEAT |

it gz fag : &1 A
Tee dAredt fauife & & fom
R FY TR AR g @
% ? afg g, At A9 a% foaq
| Y §9 & wrdgd &y & Wi

%

mug/s_u',_w
-~

qeqer AP : AT TOANTA TRBT
FUM AT AW qH WA A IG F
fae qom @y mi & ?

Y Aot ¥wE ;o opta #
faw am @w & gwy @ mi

g

At gmare fag et &1 @ wy
g7
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st Wreret ¥ owh @ WY
WA W qIHE a5 ) AEE
¥ ®Y uEr ¥ @ a1 qad |
Shrimati Renu Chakravartty: In
view of the fact that 14 carat gold is-
the only legal tender now, many of
the small goldsmiths find it difficult
to get even this 14 carat gold. Will
Government supply them this type of
gold? From what source will they
get it?

The Minister of Finance (Shri
Morarji Desal): Government cannot
supply any gold. Then Government
will have to import gold. That is not
possible, But the refineries who buy
some ornaments will turn them into
14 carat gold and then sell it. In the
transition period it will be difficult to-
get it immediately.

st a¥ : ST AR §N F FTETHe

AT q T W F I A AF AT

IT T GIFTT I A AFA At &

T M7 I AT FT I qFA

g afg awErT S @ |y 9

wE ¥ 0 fow ¥ adar & oar $27-

AT AT ¥ IWA 7

= Ao FwE 9@ 'R
9% I9 FY IG TIA § AG AT FFAT |
Iq FY IT Q¥ FIE A aaery gt
R AT @A/M aT FaRT a9
g, afed IaR 67 Mee H &
FT O9Y TTH T@AT, R ) [0 AE o

=t o fwo qt¥m ¢ Fw fam
A § e geEt § aamn & fF g
fey &1 & A AmT ey, dfE
[T F @ TR AT oGW GeAmr
T § & aET AW T T A A
¥ O ATRAT § oA TEEdz I
9H F gL F & fAq w1 gHwd 77

U

Mt Maw J|E 0 W owe
g faur & 9% o= 3@ wTT e
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FOFW § AT A FRAGOH
H AT AT FT AN FT FqqAS |

H Ho Ao fgIN : FTET A
0¥ F7Z QI F FAT IATY F SqaEqT
# | AMFT AT AW Q¥ FE AT
JAL AT TG FAY | T AR
.39 F:1 39 Fr fafy fgam 71 a5
gae far g ?

A AORAT FAE ¢ F FAAT ATA
& W FgY TE AT Y St Ay
§ 99 1 ety ¥ F fav syaedr
# SR FfFw qg agw 2 ar
T AT AR § 1 I F a1e A
SAIEYT g1 FFAT § | WAY dT ST &I
A T @ TET 2

Shri Kajrolkar: What steps do
Government propose to take to stop
irregular dealing in the purchase or
resale of gold by goldsmiths deal-
ing with ignorant people in rural
areas?

Shri Morarji Desai: This control
-order will exactly take care of that
in the country.

Emergency Insurance Scheme

+
[ Shri P. R, Chakraverti:
| Shri Morarka:
Shri Berwa Kotah:
*306 J Shri Daji:

! Shri Dharmalingam:
| Shri Basappa:
| Shrimati Sharda Mukerjee:
( Shri Himatsingka:

Will the Minister of Finance be
‘pleased to state:

(a) the prescribed mode of valua-
‘tion of insurable property under the
Emergency Insurance Scheme;

(b) whether the insurable value
would be related to the market value
.of the propertv; and

(c) if so, in cases of items which
‘have no recognised market value,
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how the replacement cost would be
determined?

The Deputy Minister in the Min-
istry of Finance (Shri B. R, Bhagat):
(a) to (c). A statement is laid on
the Table of the House. [Placed in
Library, See No. LT-919/63].

Shri P. R. Chakraverti: In view of
the fact that the rate of depreciation
is expected to be counted in terms of
the rate for income-tax purposes
may I know how far the latter rate,
the rate for income-tax purposes, has
been affected in the period of the
emergency?

Shri B. R. Bhagat: “Yhere has been
no change in the rate allowed for
income-tax purposes. It has only
been stated that the depreciation
prescribed for income-tax purposes
should be regarded as the maximum
permissible rates.

Mr. Speaker: Shri Daji.

Shri P, R. Chakraverti: I am ask-
ing how far that rate wused for
income-tax purposes has been affect-
ed.

Mr. Speaker: Shri Daji.

Shri Daji: What are the terms on
which it is worked out? Is it given
to the insurance companies? Are any
tenders invited before giving it to
them?

The Minister of Finance (Shri
Morarji Desal): This is a Govern-
ment company. There is no question
of any terms; it is only on cost
basis.

it dTAT 2 : I F fraw

& W9 § o & qeaiwa ¥ Ay ¥

faorg oY ferr a2 7
st qo TWo W @ T FE FA

W INCAE FAE ITF AR
¥ T AT @I AW @ FIH &7 IAT
¥ W SQTET AT T E |

Shri Tyagi: What is the estimate
of the annual premia which would be
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received al] over India, and in case
there is no emergency how will that
fund be disposed of ultimately?

Shri Morarji Desai: During the
first quarter the income that has been
received is Rs. 9 crores. That is the
premium received; that is the cri-
terion. Therefore, at that rate, it
will be Rs. 36 crores. But I am pro-
posing to reduce it in view of the
danger being less now. If it increases
it will be increased again. Therefore,
I cannot give the complete estimate
just now,

Shri Tyagi: 1 further wanted to
know how it will be disposed of in
case there is no emergency at all in
due course?

Shri Morarji Desai: It will cert-
ainly be disposed of by merging it in
the Consolidated Fund.

Golg Prices ang Gold Smuggling

+
{ Shri Vidya Charan
| Shukla:
Shri Shree Narayan Das:
Shri D. C. Sharma:
Shri P. R. Chakraverti:
Shri Harish Chandra
Mathur: i
Shri M. L. Dwivedi:
Shrimati Savitri Nigam:

,30.,{ Shri S. C. Samanta;
* ! Dr. Mahadeva Prasad:
Shri Heda:
Shri Raghunath Singh:
Shri Bade:
Shrimati Maimoona
Sultan:

Shri J. B. S. Bist:
Shri Berwa Kotah:
Shri Subodh Hansda:
L Shri Y, S. Chaudhary:

Will the Minister of Finance be
pleased to state:

(a) the level at which the gold
prices have been brought down since
the promulgation of Gold Control
Order; and

(b) the further measures Govern-
ment propose to take to achieve their
aim to stop gold-smuggling into the
country?
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The Deputy Minister in the Minis-
try of Finamce (Shri B. R. Bhagat):
(a) Gold was quoted at Rs. 129.90
per ten grammes on August 29, 1962,
but since then prices have fallen
appreciably, and the latest quotations
are around Rs. 96.

(b) It is not possible at this stage
to indicate the further action which
Government ig likely to take.

Shri Vidya Charan Shukla: Are
the Government considering the fea-
sibility of putting a ceiling on the
possession of ornaments of greater
purity than 14 carat in order to pre-
vent the smuggling of gold more
effectively?

Shri B. R. Bhagat: Part (b) of the
reply takes care of that. We cannot
give any specific answer at this stage.

Shri Vidya Charan Shnkla:. 1 seek
your protection. I would like to
know. ..

Mr. Speaker: The Finance Minister
said yesterday that there are certain
turther steps that he proposes to
take and this might be one of those
steps that are being contemplated.
So, how can that be disclosed?

Shri Vidya Charan Shukla: What
are the measures that have been
adopteg or are going to be adopted
to strictly regulate the working of
gold refineries and gold ornament
manufacturing shops to see that they
are not enabled to utilise the smug-
gled gold?

The Minister of Finance (Shri
Morarji Desal): They are asked to
keep accounts and asked to show
from whom they have bought and
what they have done with it and if
anything wrong is found, the whole
thing is to be forfeiteq and they will
be sent to jail for seven years.

Shri Indrajit Gupta: May I know if
the amount of gold which has come
into Government’s possession through
investment in gold bonds has been
un to cxpectation and whether there
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is any proposal to make this invest-
ment in gold bonds more attractive?

Shri Morarji Desai: Government
does not give any expectations in
nebulous matters. Therefore, what-
ever has come has come. Rs. 8
crores have come.

Shri Hari Vishnu Kamath: Why
nebulous?

Shri Morarji Desai: Who can say
how much can come, and who can
say who will give it? When I do not
know how much gold my hon. friend
has, how cap 1 say?

Shri Hari Vishnu Kamath: What-
ever I have, I will give you  You
had better give yours in exchange.
Let us have a fair exchange 1 will
give whatever I have got. You give
‘yours to me. You have more than
I have.

W qRIETATE ;. WY ¥ &=
fagaor & #vaey ¥ WEY ¥ aifem
TSI § gUAT F7 FrAET ¥ SR vy
Sfaaa & H9g & | § AT =STEAr
g f5 7r 39 mfeey v ferdy a1 sy
TS § GO FT gAY FT WO
&R FOT ?

TF AT §IEW ;AT FT AW
¥ Fu1 W ?

S TREICA : A FT TF A
# fox & Afwa 78 @ aX ] F
faar & 1

st "o w0 fgadt : F AEAT
WA AgRT A 19 F 489 FT 9
3 gU Faman o fF A7 7% d oA
T AT 97 qEY Y A A eAtenr
g AFT AT qFAT | F AT ATRAT
fF 38 wETC A1 AT @R F qar
W & fau av=Em @ gaE 7T
AR Fm W A mAw R T
faeeft % & & e¥o R {¥o TR
S ¥ fawr wmrd ?
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_Taw agEm . wft w9
WS AT @y § AT a9 A aqer &
T, AT 6T Wy A A qe §

Shri M. L, Dwivedi: I enquired
about the price also. It is selling at
Rs. 150 per tola now. The Minister
says it is Rs. 96 only; it is selling at
a much higher rate everywhere.

Shri Morarji Desai: May I know
if the hon, Member has made a pur-
chase at Rs. 150? Then I would know.
(Interruption). There are no sales.
I have given the information which
I have got after enquiry. If any hon.
Member has any other information
and if he informs me about it, T will
take steps about it,

Shri Ranga: However eminent a
place a Minister may hold in this
Government, is it permissible for a
Minister to put a question to an hon.
Member here of is it our privilege to
put a question to the Minister?

Mr. Speaker: The privilege is of
the hon. Members to put a question
and the Minister has the privilege to
answer it But somctimes the
answer is to be given in a form which
appears 1o be a question to the hon.
Member. It is only an answer,

Shri Ranga: You are nullifying the
carlier ruling that you have given.

Mr, Speaker: Then I am sorry.

Shrimati Renuka Ray: The hon.
Member here has said that he has
found that gold is selling at a higher
price. Will Government make an
enquiry about this, because many
people have said that gold is selling
at much higher prices than what the
Minister has said?

Mr, Speaker: That is only a sug-
gestion for action.

Shri Thirumala Rao: When there
are such difficult times, it was cus-
tomary to kecep track of the prices of
commodities like gold, etc. Govern-
ment were quoting black-market pri-
ces for foodgrains at certain stages.
Is there any machinery in Govern-
ment to keep track of the price of
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gold and see how it Is selling in the
black-market?

Shri Morarji Desai: There is no
question of Government keeping
track of black-market prices. If Gov-
ernment is able to do that, Govern-
ment can stop the black-market also.
I do not understanq how that
is to be done. Things are reported
and they are enquired into; what-
ever information is feasible is given.
This is the result of the enquiry.
that the present price is about Rs. 96.
If anybbdy has any other infor-
mation, I am preparcd to follow it
up provided he gives me that infor-
mation,

Wigh Power Commissions for Water
and Fower

Shri Bibhuti Mishra:
¢308.{ Shri Bhagwat Jha Azad:
°hri Bhakt Darshan:

wil the Minis‘er of Irrigation and
Power be pleased to state:

(a) whether Government propose
to set up high power commissions for
water and power as suggested by the
Minister of Economic and Defence
Coordination in New Delhi in Feb-
ruary, 1963; and

(b) if so, what will be the purpose
of these commissions?

The Minister of State in the Minis-
try of Irrigation and Power Shri
Alagesan): (a) There is no such pro-
posal under consideration at present.

(b) Does not arise,

ot ffe frsy w0 off 3 W
@ § FaamT 5 oo & ol a®
EAATT AL T & MR fasre Y N
T 3 a8 O 7€) T @ A fe g Y
AF F & fau s T a9
o G og?

Shri Alagesan: I am not able to
follow.

Shri Bibhuti Mishra: The Minister
stated in his statement that the water

2891 (Ai) LSD—2.

PHALGUNA 16, 1884 (SAKA)

Oral Answers 2688

is not utiliseq fully and there is
dearth of power. What does the Gov-
ernment do in this matter?

Shri Alagesan: I do not know
what the hon. Member has in mind.

Shri Bibhuti Mishra: As regards
{rrigation facilities, in DVC the water
ic misused and that water is not being
used for irrigation purposes. Do Gov-
ernment propose to take any steps in
this regard?

Snri Alagesan: I do not know how
it arises out of this questicn, Ye?,
I should like to say that the water
is not being misused by DVC. In
fact, it is being used by the West
Bengal] Government and more than 6
Jakh acres have beep irrigateq out of
the Durgapur barrage water.

Shri Bhagwat Jha Azad: If there
fs no such proposal, may I know
what is the substitute at present in
the Ministry for the Commission of
the British days which used to assess
the development of power in the
country?

Shri Alagesan: There is the Cent-
ral Water and Power Commission,
which is a highly technical body. It
takes care of all the water and
power projects and coordination. I
do not know how he says it is a body
of the British days.

=Y wr A A, T oae

fafaeet wT% ThATTHE G2 feda -
wfeT ¥ oF AT &7 S v
a1 § AR A |y WA e A 99y
£F1C T fear §, Fqmar =wgarg 5
gz i #Ew ;T oOame ¥ @
O ¥ a w1 Ty far w9 §
gr w9 &Y T=ur ¥ oF feamee #Y
a<g avaeg 2 faar +@ § 7

Shri Alagesan: The hon. Minister
of Economic and Defence Coordina-
tion was invited to inaugurate g
session of the Central Board of Irri-

gation and Power. Certainly, there
is no question of his consulting wus
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previously. Naturally, he is conver-
sant with the subject an4 he made
a speech

Shri Igbal Singh: May I know
whether Government has considered
the desirability of having the utili-
sation of the whole resources and
associating the public in all enquiries
in that connection? Always all en-
quiries are conducted by technical
personnel and the public do not have
any say in the matter.

Shri Alagesan: The projocts are
investigated first at the State level.
The State Government naturally in-
vestigate the projects as a result of
public opinion. There is no ques-
tion of associating public opinion as
such in  technical investigations.
When a certain project is desired by
the people in a particular area or
region, the State Government -does
the necessary investigation about
that project.

Shri Hem Barua: Is it not a fact
that 25 per cent of the water resour-
ces of 12.15 million acres remain un-
utilised; if so, may I know what
steps Government propose to take to
see that this is being utilised?

Shri Alagesan: I can tell the hon.
Member that some years ago the per-
centage of non-utilisation was much
more, and as a result of persistent
steps taken in this regard it has been
brought down to 25 per cent. We are
still pursuing the matter with the
various project authorities, It should
also be realiseq that as every year
we are adding to the irrigation pot-
ential, there will be some time lag
between the actual creation of the
potential and its full utilisation.

Dr. L. M. Singhvil: In view of the
fact that water and power disputes
are likely to have far-reaching effect
on our federal frame-work and our
inter-State relations, have the Gov-
ernment under their present con-
templation the setting up of a Com-
mission or calling a conference of the
various State representatives to come
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to a certain agreed formula on a
uniform basis for the whole eoun-
try.

Shri Alagesan: Water disputes are
likely to arise; but, at the same time,
it is not right to assume that there
are any number of water disputes
between the States. There iz a
machinery created under the Inter-
State Water Disputes Act for re-
solving such disputes when they
arise. But even without allowing
that, we try to settle the matter.

Dr. L. M. Singhvi: Is there any
criterion laid down?

Shri Vidya Charan Shukla: Is it
not a fact that water disputes in
India are today more than what they
were ten years back; if so, may 1
know what is the machinery that
Government have today to settle
these inter-State water disputes?

Shri Alagesan: I cannot say that
water disputes are more in number
today. Even in the previous days
water disputes have been known to
be there. Since we are taking up
ever S0 many projects and are acti-
vely pursuing them, there are likely
to be disputes. But they are settled
at the state level and at central level
also.

Foreign Investment in India

+
( 8hri P. R, Chakraverti:
Shri P. C. Borooah:
Shri Heda:
Shri Rameshwar Tantia:
Shri Sham Lal Saraf:
e309. J Shri Bibhuti Mishra:
3 Shri Raghunath Singh:
Shri Morarka:
Shri Sarjoc Pandey:
Shri R. S. Pandey:
‘ Dr. L. M. Singhvi:
{ Shri Maheswar Naik:

Will the Minister of Finanee be
pleased to state:

(a) whether it is a fact that lately
there has been a decline in the inflow
of foreign private investment into
India; and
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(b) it so, the reasons therefor?

The Deputy Minister in the Min-
istry of Finance (Shrimati Tarkesh-
warl Sinha): (a) Available infor-
mation does not show that there has
been a decline in the inflow of foreign
private investment into India.

(b) Does not arise.

Shri P. R. Chakraverti: Is it not a
fact that some industrialists from the
United Kingdom recently visited
India and express~d their readiness
to participate in industries sponsored
in India; it so, may I know what
facilities have been made available
to them?

Shrimati Tarkeshwari Sinha: From
time to time hon. Members have been
informed about the facilities which
are being extendeq to foreign invest-
ment in India. I think that is quite
a good ground for such investment
to come here and stabilise.

Shri P. R. Chakraverti: May 1
know if it is a fact that there is an
increasing tendency to stimulate in-
vectment in India rather than giving
loans?

Shrimati Tarkeshwari Sinha: We
welcoma both, if it is according to
our policy.

Shri Bhagwat Jha Azad: As a re-
sult of the facilities that have been
given from time to time, is it a fact
that in the current year, during the
recent monthg, there has been an
increase in the flow ot foreign in-
vestment in the country?

Shrimati Tarkeshwari Sinha: The
111 fleures. ag  compiled by the
Re-erve Bank nf Tndia. which cover
everything incnding technical know-
how, are availahle till the end of
1960 and thev showr that there has
been a gradual satisfactorv increase
of foreign investments in India, pri-
vate as well as gnvernment. and the
returng that the Reserve Bank re-
celve about monthly investment slso
shows that while in 1081 th. total
frve-tment wae Re, 58850 1akhs in
1763 it was of the order of Rs. 693.73
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lakhs. But, as I said, these monthly
remittance figures do not cover im-
port of equipment, capitalisation of
reserve or issue of free shares
against supply of technical know-
how. Therefore, these are not the
full figures.

Shri Rameshwar Tantia: May 1
know whether it is a fact that for the
last three or four vyears many tea
plantations have been transferred
from foreign hands to Indian hands
and, if so, what was the foreign ex-
change involved in regard to the
transfer of these tea gardens? What
are the reasons for such transfers?

Shrimati Tarkeshwarli Sinha: 1
have not got ‘he details here for
every industry as to how much funds
have been transferred anq how much
funds have becn invested. All T can
say is that there is nothing abnor-
mal. On the other hand, we have
put restrictions on the trancfer of
funds to a considerable extent since
the foreign exchange position has
become difficult.

Shri Ramanathan Chettiar: Out of
the total investments of the order of
nearly Rs. 700 crores, what ic the
share of UK private investors in this
country and may I know also whe-
ther the present taxation proposals
will retard further foreign private
investment in India from the United
Kingdom?

The Minister of Finance (Shrl
Moraril DesaD): 7 do not know why
the hon. Member wants to make a
suggestion that there will be retar-
dation of invectments, On the other
hand, he ought to be interested in
geeine that thev ought not to retard
foreign investment.

Mr. Sneaker: The cecond part of
the question is a matter of opinion.
The first part may be answcred.

Shrimati Tarkeshwart Sirha: I
have got before me a big chart, ia-
dicating the fizyires for each year
from 1932 to 1962. It indicates that
in 1962 the share of UK was 15 per
cent and that of USA 2463 per cen'.
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Shri Hem Barua: May I kncw wha-
ther the attentior of Governr.ent ha:
been drawn to » statement made by
the Director of the British Chamber
of Industry to the effect that the in-
flow of foreign private capital has
slightly declined and, if so, may I
know the reasons? Is it due to the
emergency or dne to paucity of im-
ported raw materials?

Shrimati Tarkechwari Sinha: 1
have already indicated in reply to
the original question that it is no* a
fact and that it hae not come to nur
rotice,

Shri Indrajit Gupta: I wint 10
know how much of Americen anl
British private capita] has come to
the country directly as a result of
the efforts of the India Investmens
Centre since it was set up.

Shrimati Tarkesbwari Sinba: I d>
rot have all thoss details in connes-
tion with this question.

g Ty gER AW F oY
aE F N gAAT 59§, | 9w
& fr-frw 2l & & S arelr wia-
frilg A af wh & ?

SAf awEd foen: @9 W
I 3T A g F wAA Kfafwdq
¥ & 1 3w oA fagral ¥ 979 39
# Gfafady 37 & 1wt w39 A
& dfafadra € 7€ § 1 gafay famr
& F1E QT TE &

Leprosy Pilot Projects in Orissa
*310. Shri G. Mohanty: Will 1ttre

Minister for Health be pleased to
state:

(a) the number of Leprosy Pilot
Projects in operation in Orissa a3t
present anq the places where they
are located; and

(b) whether they are fully equip-
ped with staff, medicines and instru-
ments? B¢ {

The Deputy Minister in the Min-
istry of Health (Dr, D. 8. Raja): (a)
There are 19 Leprosy Pilot Projects
in operation in Orissa., The places
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of their location are given in the

statement laid on the Table of Whe
Sabha,

STATEMENT

1. Khugda Puri District.

3. Puri . Do.

3. Tangi . Do.

4. Nayagarh . Do.

5. Jagatsingpur Cuttack District

6. Kendrapara Do.

7. Jajpur . Do.

8. Banki . Do.

9. Tigiria . Do.
10. Sukinda . Do.
11. Sohella Sambalpur District.
12. Attabira . Do.
13. Bhanjnagar Ganjum District.
14. Khal'kote . Do,
15s. Hinj.lcut . Do.
16. Talcher . Dhenkanal District.
17. Dhenkanal. Do.
18. Bhadrak Balasore District.
19. Betnoti Mayurbhanj District.

(b) Excepting Medical Officers in
some of the Pilot Projects, the centres
are fully equipped with other staff,
medicine and instruments.

Shri G. Mohanty: Which is ths
controlling authority at the State
level? What share of the expenditure
has to be borne by the State Govern~
ment?

Dr. D. S, Raju: We have got a pat-
tern of assistance for these centres by
which 75 per cent of the non-recur-
ring expenditure and 50 per cent. of
the recurring expenditure are borns
by the Central Government.

Shri G. Mohanty: When do Govern-
ment propose to construct the neces-
sary quarters for the project work-
ers?

Dr. D. 8. Raju: This is the pattera
of assistance. The State Government
has got to go on with the construc-
tion of the bui'ding and all that.

Shri A, S. Saigal: How many lep-
rosy pilot projects will be established
during the Third Five Year Plan in
the country, specially in Madhya Pra-
desh?



2695 Oral Answers

wq WEEA . AT A AT
qAANT TS A @ IAT By AT
e MIARE & A § angw e
R 99 M9 JGCET F G 5 A
BT A ¥ qT ARy §

8hri Hari Vishnu Kamath: Is it a
fact that the British Medical Associa-
tion or some British medical specialist
-working in this field has suggested
as a psychological slant to the treat-
ment of thig disease that the word
9eper’ with its odious associations be
not used to describe d leprosy patient?
Has Government accepted, or is the
Government reconsidering this sug-
gestion?

Dr. D, 8. Raju: Yes, Sir; that is the
view of the Government also. We are
considering the matter.

New Power Station in De’hi

f Shri Bhagwat Jha Azad:
\ Shri Bhakt Darshan:

Will the Minister of Irrigation and
Power be pleased to state:

*311.

- ]

(a) whether the new Power Station

of 30,000 K.W. in Delhi has been
completed; and

(b) if so, when Power is likely to
be made available for consumption?

The Parliamentary Secretary to the
Minister of Irrigation and Power
(Shri S. A. Mehdi): (a) No, Sir.

(b) By the end of June, 1963.

Shr! Bhagwat Jha Azad: What are
the reasons, according to the investi-
gation that has been made into the
recent crisis of power in Delhi, for
this inordinate delay in the comple-
tion of this power station?

Shri S. A, Mehdi: There has been
no delay in the completion of this
power station. In fact, it has been
scheduled for commissioning two
months earlier than what was
ariginally scheduled,
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8hri Bhagwat Jha Azad: May I
know whether it has been pointed out
during the different invstigations that
the organisational structure of run-
ning it, that is, between the DESU
and the Central Government, is
responsible for much of this crisis and
delays? If so, what attempts are
being made by the Government to
avoid this?

Shri 8. A. Mehdi: As far ag the
construction of this power station is
concerned, no such complaints have
been received.

Shri Bhagwat Jha Azad: That was
not my question,

Mr. Speaker: Ile denies the delay.

Shri Bhagwat Jha Azad: The delay
is not there. May I know if it is a
fact that this commissioning of this
power station even earlier could
have been expedited if the proper
organisational structure between DESU
and the Central Government could
have been there? If so, what is being
done to avoid this?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): The hon. Member seems
to assume that there is some differ-
ence of opinion between the Central
Government and the DESU. I do not
think there is any difference of opi-
nion. In fact, we are helping them
to commission this plant as early as
possible, But, as the hon. Parlia-
mentary Secretary has said, it would
have been commissioned by the end
of August and now we are trying to
have it commissioned by June in view
of the emergency.

&Y wad asiw o A, § ag A
aear § f& & 77 9@a @ F a6l
® are a7 feeent ¥ foraY fawedt ®Y
AT & #g QO A ITAN 4T 3@ A a1
W FYE FET T AN WR TR A
& T FTAM, A FAT I TR AN
fa W e
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Shri Inder J. Malhotra: May I know
whether this power station is being
set up under the supervision of one
authority, or is it again the jint
responsibility of the Central Govern-
ment, DESU and the Funjab Govern-
ment?

Shri Alagesan: The authority which
is responsible for the construction of
this power gtation is the Delhi Elec-
tric Supply Undertaking.

i 7T ;& 57 A TiEaw §
f& s @ fqudm #1 T4 & fag
Pt fadalt & waw ol & e g
fegar =t g &
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Shri S. M. Banerjee: May I know
whether it is a fact that the entire
responsibility for the power failure in
Delhi has been thrown on DESU? It
80, what action has been taken against
the officers of DESU?

Mr. Speaker: That is a different
question altogether.

Dr. K. L. Rao: In view of the
recent recommendation that the
generation of power should be taken
over by the Centre, may I know
whether the Ministry is going to take
over the generation of power in Delhi?

Shri Alagesan: Yes, Sir; such a
rccommendation has been made by
one of the committevta. We are also
having it under consideration. It is
still in the process of consideration
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Dr. D. S, Raju: We have not closed

any school or college.
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Shri Harli Vishnu Kamath: Is it a
fact that the attitude of the Govern-
ment to Ayurveda is conditioned by
its prejudice that it is not as scientific
a gystem as allopathy and if so, has
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the Government revised its attitude
towards this problem?

Dr. D. S. Raju: We keep an open
mind. We have no prejudices.

Shri R. S. Pandey rose—

Mr. Speaker: The Question hour is
over. Mr. Pandey has been changing
his place, I cannot allow him ques-
tions in this seat.

WRITTEN ANSWERS TO
QUESTIONS

Power Shortage in the Country

( Shri Subodh Hansda:
Shri S. C, Samanta:
Shri P. C. Borooah:

Shri Indrajit Gupta:

Shri Surendra Pal Singh:
Shri Bibhuti Mishra:
313, ) Shri R. S. Pandey:

) Shri Maheswar Naik:
Shri P. R. 'Chakraverti:
Shri Sidheshwar Prasad:
Shri Bishanchander Seth:
Shri Yashpal Singh:

Shri Harish Chandra

( Mathaur:

Will the Minister of Irrigation and
Power Y)e pleased to state:

(a) whether it is a fact that there
will be a great power shortage dur-
ing the Third Five Year Plan period;

(b) whether this matter was stu-
died by a team of experts;

(c) whether it has submitted any
report; and i

(d) whether it has stated the prob;
lems for not tulfilling the targets and
if so, what are the main problems?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Yes, Sir. Power short-
age is likely in a number of States
mostly in the last two years of the
Third Five Year Plan period.

1]
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(b) The matter is under study by
the Energy Survey Committee recent=
ly constituted by the Government,

(c) No, Sir.
(d) Does not arise,

Delhi Master Plan

*314. Shri A. N. Vidyalankar: Will
the Minister of Health be pleased to
state:

(a) whether Government have
finalised the Delhi Master Plan;-~

(b) whether it is a fact that nearly
eighty per cent of land earmarked in
the capital for schools, hospitals, and
parks during the Third Plan period,
has been occupied by unauthorised
constructions;

(c) if so, whether Government
intend to regularise all these wun-
authorised constructions; and

(d) the steps being taken to ensure
the planned development of the city
and strictly prevent unauthorised
occupation of lands originally reserv-
ed for public parks and public insti-
tutions?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes, Sir.

(b) The exact area covered by
unauthorised constructions is being
ascertained.

(c) No, Sir.

(d) A revolving fund has been
placed at the disposal of the Delhi
Administration for the acquisition

and development of land on the lines
of the recommendations in the Master
Plan, The Delhi Municipal Corpora=-
tion, the New Delhi Municipal Com-
mittee and various departments of
Government are also carrying out
development in their spheres.

Strict instructions have been issued
to the staff of the Delhi Develop~
ment Authority to keep a proper
vigilance and to demolish, with the
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help of the Demolition Police Squad,
any unauthorised constructions which
still come up.
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Chest Diseases in India

316 J Dr. L, M. Singhvi:
'\ Shri D. C. Sharma:

Will the Minister of Health be
pleased to state:

(a) whether the visiting experts
attending the Seventh International
Congress on Diseases of the Chest
held in February, 1963 in New Delhi
have been asked or consulted in res-
pect of the high incidence of chest
diseases in India; and

(b) it so, whether they made any
observations or recommendations?

The Minister of Health (Dr. Sushila
Nayar): (a) No, Sir.

(b) Does not arise.
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Transfer of D.V.C. Headquarters

r Shri Shree Narayan Das:
Shri P, R. Chakraverti:
*317.{ Shri Subodh Hansda:
Shri S, C. Samanta:
| Shri B. K. Das:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the question of shift-
ing the Headquarters of the Damodar
Valley Corporation to Maithon has
been finally settled;

(b) if not, the reasons therefor;

(c) whether the Central Govern-
ment have taken any initiative in
the matter; and

(d) if so, the result of such initia-
tive?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) The shifting of the
headquarters of the D.V.C. to the
Valley has been agreed to in princi=
ple by all concerned.

(b) to (d). Do not arise.

Floods and Power Supply in Assam

318. Shri P, C. Borooah: Will the
Minister of Irrigation and Power be
pleased to state:

.

(a) whether various schemes/sug-
gestions for tackling the problems of
Assam regarding Floods and Power
have of late been under considera-
tion of the Union Ministry of Finance;
and

(b) if so, what decisions have been
taken in this regard?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) They are under consi-
deration of the Ministry of Irrigation
& Power.

(b) With regard to Flood Control
Schemes, it has been decided in con-
sultation with the Ministry of Finance
and the Planning Commission to
render flnancial assistance to mee$
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the special needs of the State, in
addition to the normal annual alloca-
tion. The State Government would
be rendered all technical help requir-
ed, and they have been authorized to
go ahead with certain categories of
urgent schemes.

As regards Power Schemes, one
scheme of the capacity of 60 MW has
been sanctioned, and the State Gov-
ernment have been asked to prepare
a detailed project report for another
scheme of 100 MW capacity.

U.N. Technical Assistance

{ Shri D, C. Sharma:
Shri Bibhuti Mishra:
Shri P. C, Borooah:
*319.{ Shri Rameshwar Tantia:
Shri Bade:
Shri Raghunath Singh:
{_Shri Hari Vishnu Kamatlr,

Will the Minister of Finance be
pleased to state:

(a) whether the United Nations
Technical Assistance Board has offer-
ed to help to review the plans in
India in view of the national emer-
geucy; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) and (b). No Sir. The
U.N. Technical Assistance Board is
concerned with technical assistance to
programmes and projects in  which
we seek its help, but it cannot play
any part in any review which we
make of our priorities in the light of
the national emergency.

Drug Contrel

( Shri D. N. Tiwary:
*320. Shri Kappen:
LShrl Sarjoo Pandey:

Will the Minister of Health be
pleased to state:

(a) whether it is g fact that the
Drug Control Order of 1962 is being
disregarded by the dealers;

(b) whether it is also a fact that
the prices of medical drugs are dis-
played by a very few pharmacists in
their shops;

(c) whether Government are aware
that no prosecution is being launched
by the State Governments for these
breaches; and

(d) it so, the measures devised to
check the breaches?

The Minister of Ilealth (Dr. Sushlia
Nayar): (a) to (d). The question
presumably refers to the Drugs (Dis-
play of Prices) Order, 1962, The Cen-
tral Government have no information
to the effect that the order is being
disregarded by the dealers. It is a
fact that not all manufacturers were
providing detailed price lists to the
dealers when the order was originally
issued. The State Governments were
therefore advised to allow sufficient
time before prosecutions were:launch-
ed, The actual position now is being
ascertained from the State Govern-
ments and Union Territories and will
be placed on the Table of the Sabha
as early as possible. The State Gov-
ernments and the Union Territories
have also been advised to take suit-
able steps for the proper enforcement
of the order,

National School Health Council

*321. Shri Shree Narayan Das: Will
the Minister of Health be pleased to
state:

(a) whether a National School
Health Council has been set up;

(b) if so, the precise nature of its
functions and constitution; and

(c) whether there {s any proposal
to set up its counter-parts in the
States also and their reactions in this
regard?

The Minister of ITealth (Dr. Sushila
Nayar): (a) Yes Sir.

(b) The constitution and functions
of the National School Health
Council are given in the Ministry of
Health Resolution No. F. 6-18/62-PH,
dated the 8th February, 1963, a copv
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of which is laid on the Table of the
House. [Placed in Library. See No.
LT-920/63].

(c) The School Health Committee
had recommended the setting up of
‘State Councils of School Health. The
recommendations of the Committee
have been communicated to the State
Governments. Their reactions are
awaited.

Regisiered Contractors in Manipar

556. Shri Rishang Keishing: Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) the number of registered local
contractors in Manipur at present; and

(b) value of works or contracts as-
signed to the local contractors and
those coming from outside Manipur
during 1961-62 and 1962-63?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b) The informa-
tion is being collected and will be
placed on the Table of the House.

Rural Electrification in R-jasthan

557. Shri Karni Singhji: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the number of villages in the
districts of Ganganagar, Churu, Bika-
ner, Jaisalmer and Kota of Rajasthan
where electricity has been provided
for;

(b) the number of villages which
will be so benefited by the end of the
Third Five Year Plan; and

(c) the amount allotted for this pur-
pose for the above districts in the
Third Five Year Plan and the amount
spent so far?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) to (c). The informa-
tion is being collected from the State
Government and will be laid on the
table of the House.
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Soviet Collaboration in Plan Projects

558 Shri Shree Narayan DAs:
° Shri Moraka:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Soviet Union has expressed its wil=
lingness to discuss certain plan pro-
jects for collaboration;

(b) i so, whether the negotiations
in this connection have started; and

(c) the progress made so far?

The Minister of Finance (Shri
Morarji Desai): (a) to (c). Yes, Sir
Detailed negotiations for Soviet assist-
ance are expected to take place with
the Soviet authorities shortly.

Buddha Jayantl Park, New Delhi

559 Shri Surendra Pal Singh: Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) whether it is a fact that a spe-
cial Committee has been set up by his
Ministry to supervise the lay-out and
construction work of the Buddha
Jayanti Park on the Ridge in New
Delhi; and

(b) if so, the progress of the Com-
mittee in this connection up to date?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) Yes.

(b) Since its formation in August
1962, the Committee has held two
meetings and made certain recommen-
dations which are being implemented.

Bisdari Malcha Mahal on Ridge

560. Shri Surendra Pal Singh: Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) whether it is g fact that the
Bisdari Malcha Mahal building on the
Ridge, New Delhi has been made over
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to the Lalit Kala Akademi for the
establishment of an art museum; and

(b) if so, the terms and conditions
under which this historical monument
has been given away for this purpose?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) Yes.

(b) The building Bisdari (Malcha
Mahal) off Kitchner Road on the
Ridge has been given to the Lalit
Kala Akademi on a temporary lease
for 3 period of five years in the first
instance on the following terms and
conditions:—

(i) The Akademi shall be requir-
ed to pay ground rent @Rs.
600 P.A.

(ii) The building shall be main-
tained in good condition by
the Akademi at their own
cost to the satisfaction of the
Lessor. )

(iii) The Building shall be used by
the Akademi only as a studio
and a museum of works of
arts and for no other purpose.

(iv) No residential accommodation
shall be permitted.

(v) The museum shall be open to
the public.

(vi) No additional structure shall
be built without the prior ap-
proval of the Chief Commis-
sioner and Director General
of Archaelogy.

(vii) The Government may at its
option resume the property
from the Akademi at any time
during the period of this
licence after ggiving one
month’s notice,

Kishau Dam Project (U.P.)

561, Dr. L. M. Singhvi: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Central Government are
extending any assistance to the Gov-
ernment of Utter Pradesh in respect
of Kishau dam project;

(b) if so, the details thereof;

(c) whether the Governments of
Punjab and Uttar Pradesh have arriv-
ed at any accord regarding this pro-
ject on the basis of the terms of a
reported agreement dating back to
1943; and

(dy if so, the agreed formula for
collaboration?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) No.

(b) Does not arise.
(c) No.

(d) Does not arise.
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Contribution to National Defence Fund
by Members of Income-tax Department

563. Shri Hari Vishnu Kamath: Will
the Minister of Finance be pleased to
state:

(a) whether his attention has been
drawn to a Circular C.R. No. 183/62,
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dated the 15th December, 1962 issued
by the Commissioner of Income-tax,
Hyderabad Division on the subject of
voluntary donations by Members of
Income-tax Department to the Natio-
mal Defence Fund;

(b) it so, whether the directions of
the Commissioner therein as regards
collection from Members of the staff
and report of defaulters’ names to him
is in accordance with the policy of
4voluntary’ contributions to National
Defence Fund as laid down by Gov-
ernment; and

(c) whether the aforesaid Circular
is proposed to be rescinded or modi-
fled?

The Minister of Finance (Shri
Morarji Desai): (a) Yes.

(b) No,

(c) By another circular dated the
7th January, 1963, the Circular dated
the 15th December, 1962 was with-
drawn and it was also emphasised that
the contributions were to be made
only on a voluntary basis.
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Licences jssued under Gold Contred
Scheme

Shri A, K. Gopalan:
Shri Kolla Venkaiah:
Shri Berwa Kotah:

] Shri P. K. Deo:

| Shrimati Vimla Devi:

{_ Shri Balkrishna Wasnik:

Will the Minister of Finance be
pleased to state:

564.

(a) the numbers of licences issued
to (1) gold refineries, (2) dealers in
gold, and (3) makers of gold orna-
nents under the provisions of the gold
control scheme;

(b) the amount of gold declared by
various classes of gold-holders under
the provisions of the gold control
scheme; and

(c) how much of it is bullion and
how much is gold ornaments?

The Minister of Finance (Shrl
Morarji Desai): (a) Licences will be
issued ag soon as certain details are
settled. The number of applications
for licences received wupto the 9th
February, 1963 from refiners and
dealers was 11,428 and the number of
applications which were expected to
be received was 11,611.

(b) and (c). The requisite informa-
tion is furnished in the statement laid
on the Table of the House.

STATEMEN®

1. No. of declarations received from persons osther than dealers and refiners . 6,300
2. Qﬁu:nnty (in grammes) of gold declared by persons other than dealers and re-

(a) Manufactured article other than ornaments -~ 353,616

(b) All other forms, other than ornaments . . 3,165,435
3. No or returns in form Gold Series No. 3 received from dealcrs 27,166
4. Quantity (in grammes) of gold declared by dealers : N

« (a) Ornaments,old . . . . . . . 6,612,943

(b) Ornaments, new . . 13,287,347

(¢) Manufactured articles othcr than omxmentc, old . . 130,656

(d) Manufactured articles other than omamems, new . 370,825

(e) Other forms of Gold, old and new . 2,870,801
5. No. of returns in form Gold Series No. 3 reccnved from reﬁnera . 526
6. Quanitity (in grammes) of gold declared by refiners :

(a) Ornaments, old . 7,881

(b) Ornaments, new . s19

(¢) Manufactured articles other than omaments, old 86

(d) Manufactured articles other than ornaments, new Nil.

(e) Other forms of gold, old and new . 81,322
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Government colonies of Delhi

Shri Yashpal Singh:
565.{ Shri P. K. Ghosh:
_Shri P. K. Deo:

Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) whether the Union Government
are considering the question of taking
over from the Delhi Municipal Corpo-
ration the task of providing civic ser-
vices in Government colonies; and

(b) it so, how the Corporation has
reacted to such a move?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) A suggestion that Gov-
ernment should take over from the
Local Bodies the work of providing
civic amenities in Government colo-
nies in Delhi has been made and is
under examination. No decision has
yet been reached.

(b) Does not arise.

Survey of Power Projects in
Himalayas

566. Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether some projects for the
generation of over 22 lakhs k.w.s of
power are currently being surveyed in
the Himalayas; and

(b) if so, what are they and results
of the survey made so far?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) and (b). There is a
large potential for generation of
Hydro-electric Power in the Himala-
yas. A list of the schemes included
in the Third Five Year Plan and
others under investigation is attach-
ed

Drug prices in Delhi

567. Shri D. C. Sharma: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that in spite
of the promulgation of Drugs (Dis-

play of Prices) Order, not a single
Chemist’s shop in Delhi displays retail
prices of drugs although a month has
passed since the order came into
force; and

(b) if so, the action taken or pro-
posed to be taken in the matter?

The Minister of Health (Dr. Sushila
Nayar): (a) It has been ascertained
from the Delhi Administration that
Chemists are displaying price lists
available with them.

(b) Instructions are being issued for
the proper enforcement of the order.

Namasudra Community

568. Shri P. R. Chakravarti: Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) whether Government examined
the cases of persons, mostly those be-
longing to Namasudra Community,
who were forced out of their houses
in Barisal and Faridpur District in
East Pakistan and sought shelter in
West Bengal in 1961 for rehabilitation;
and

(b) the number of such families
waiting for rehabilitation?

The Minister of Works, Housing and
Rehabilitation  (Shri Mehr Chand
Khanna): (a) and (b). We have no
information about the persons men-
tioned in parts (a) and (b) of the
question, Nor any reference appears
to have been received from the Gov-
ernment of West Bengal in regard to
them,

Loans to displaced persons

569. Shri P. R. Chakravarti: Will
the Minister of Finance be pleased to
etate:

(a) the total number of displaced
persons from East Pakistan who re-
ceived loans from Rehabilitation Fin-
ance Administration and the amount
of loans advanced to them till Decem-
ber, 1962;

(b) the amount repaid by them and
the amount still outstanding together
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with the interest accrued thereon; and

(c) the cases reviewed by Govern-
ment and remissions granted to faci-
litate payment of debts?

The Minister of Finance (Shri
Morarji Desai): (a) In about 5900
cases loans aggregating to Rs. 3'94
crores were advanced.

(b) Rs, 1'6 crores and Rs. 4:24 crores
respectively.

(c) Up-to the 31st December, 1962,
837 cases have been reviewed. In 450
cases remissions by way of write off
of the entire dues or waiver of a part
of the dues have been agreed to: out
of this, in 314 cases, a sum of Rs. 21°41
lakhs has already been written off.

Licences to private electricity under-
takings

570. Shri Hem Barua: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the
State Governments have not needed
the Centre’s interim recommendation
to grant licences to private electricity
undertakings to make “special appro-
pritions”; and

(b) if so, what steps Government
have taken or propose to take to over-
come this difficulty?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) and (b). Most of the
States had accepted the Central Gov-
ernment’s recommendation in regard
to ‘special appropriations’ and also
taken the necessary action thereon.
The matter is being pursued with
others,

Refugees in Muslim Houses

571. Shrimati Renu Chakravartty:
Will the Minister of Works, Housing
and Rehabllitation be pleased to state:

(a) whether it is a fact that refugees
lving in Muslim houses who have all
the qualificatiens for being eligible
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for rehabilitation benefits have been
kept waiting all these years withou#
any help being given to them; and

(b) if their applications have been
made within the due date what is the
reason for denying them benefits?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b) Attention of
the Hon’ble Member is invited to the
reply given by me to Question No.
884 asked in the Lok Sabha on the
21st May, 1962. The upto date posi-
tion is being ascertained from the Gov-
ernment of West Bengal and will be
laid on the table of the House.

Camps for displaced persons

J shri B. K. Das:
572. \ Shri Subodh Hansda:

Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) whether the camps of all cate-
gories started in different States for
the displaced persons from Pakistan
have been totaliy liquidated;

(b) if not, the reasons therefor;

(c) whether there is any Permanend
Liability Camp; and

(d) if so, the number thereof and
the number of inmates therein?

The Minister of Works, Housing and
Rehabilitation  (Shri Mehr Chand
Khanna): (a) Yes.

(b) Does not arise.

(c) ang (d). Yes. There are 55

Homes|Infirmaries having approxi-
mately 52,000 inmates.

Medical College at Meerut

573. Shri Rameshwar Tantia: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that the
Government of UP. have approached
the Central Government for grant-in-
aid to set up a medical college at
Meerut; and
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(b) if so, the Central Government's
reaction thereto?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The Govern-
ment of Uttar Pradesh have included
a medical college at Meerut in the list
of medical colleges to be established.
No definite proposal has yet been re-
ceived. o

Irrigation projects in Kerala

574. Shri A. K, Gopalan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the
Central Water and Power Commission
has recommended to Government to
abandon four irrigation projects in
Kerala;

el

(b) if so, the nature of these projects
and the reasons for such a recommen-
dation;

(c) whether Government have re-
ceived any representation from the
Kerala Government in this respect;
and

(d) if so, the action Government
have taken thereon?

The Minister of State in the Minis-
try of Irrigation and Power (Shrl
Alagesan): (a) No.

(b) to (d). Do not arise:

LJI.C. Housing Programme

Shri Heda:
* 3 Shri Kajrolkar:

Will the Minister of Finance be
pleased to state:

(a) whether Life Insurance Corpo-
ration has decided to set aside a sub-
stantial sum for the construction of
workers’ houses;

575,

(b) it so, the target for 1962-63 and
1963-64; and

2716

(c) the amount so far set aside?

The Minister of Finance (Shri
Morarjl Desai): (a) No, Sir.

(b) and (c) Do not arise.
Housing Schemes

576. Shri Shiv Charan Gupta: Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) how much amount was provided
to be spent in 1961-62 for the follow-
ing schemes:

(i) Subsidised Industrial Housing;
(ii) Dock Labour Housing;

(iii) Slum Clearance, Slum Im-
provement and construction
of Night Shelters;

(iv) Low Income Group Housing;

(v) Middle Income Group Hous-
ing;

(vi) Village Housing;
(vii) Plantation Labour Housing;

(viii) Land acquisition and develop-
ment;

(ix) State Housing Schemes;

(x) Town Planning including pre-
paration of Master Plan;

(xi) Urban Development Schemes;
and

(b) how many units have been con-
structed under each of the above
Schemss in 1961-62 except items
(viii), (x) and (xi)?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). Information in
respect of the State Housing Schemes
and Urban Development Schemes
items (ix) and (xi) is being collected
from the State Governments and will
be placed on the Table of the House
as early as possible.

Information in resect of the other
is gnven below in the Statement laid:
on the Table of the House.
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STATEMENT
Amounts N». of Hou=
. allocated sing units
to Stares/ builtduring

Scheme

Union Ter-  the year.
ritorics ctc.
for
1961-62

(D Snwbsidised Indnstrial Housing
(it* Dock Labour Housing .

(i) Stam Clearance, Slum lmprov"mcnt and co-lsxrucuon ol' N: ght

schelrers .
(7v) Low [comn Gro » Ho mng
() Middle Income Group Housmg
(v Village Housing .
(vi) Plantation Labour Houmng
(wiidy Land acquisition and Dove lopmcnt

{x) Town Plaaning including preparation of Master Plan .

(Figurcs in lakhs of Rupzes)

. . 59305 11,167
45°02 Nil*
162766 10,482
. 61345 10,426
. 426°35 1,868
13175 5,773
16-84 256
350°00 71
30°00 T

*As the Dock Labour Boards showed little interest in lo1n-finance, the prov's'on made for this

Schiem: ¢71ld not b uiliz:d during the yzar.

It his since been decid:d to include an

elxment of sabsidty in th2 C:tral assistance to the Boards for the provision of of housiog

fac'lities to th: Dok workers.

% including state sharc of Rs. 81:66 lakhs.

11 Informat 01 not called for.

Selzure of Wrist Watches by Bombay
Customs

577. Shri Raghunath Singh: Will
the Minister of Finance be pleased to
state whether it is a fact that on the
7th February, 1963, the Bombay Cus-
toms Officers seized 189 wrist watches
from a police constable?

The Minister of Finance (Shri
‘Morarji Desai): It is a fact that on
the 7th February, 1963, the Bombay
Customs authorities seized 185 wrist
watches from a police constable.

‘Seizure of Pakistani Currency’

578. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that Pakis-
tani currency amounting 10
Rs. 1,50,000 had been seized by Land
Customs officials on the border of
Khazi Hills, Tripura and Goalpara and
East Pakistan;

(b) it so, whether investigations
have been conducted into the details

of this smuggling of foreign courrency;
and

(c) if so, with what result?

The Minister of Finance (Shrl
Morarji Desai): (a) It is a fact that
during the period of 13 months from
January 1962 to January 1963 Pakis-
tani currency amounting  to
Rs. 1,43,143'00 was seized in the Indo-
Pakistan border areas in Tripura and
Assam.

(b) and (c). In some cases action
has been completed and the currency
confiscated, while in others investi=
gations are still in progress.

Bhang, Charas and Ganja

579. Dr. L. M. Singhvi: Will the
Minister of Finance be pleased to
state:

(a) the total consumption of bhang,
charas and ganja in the countcy
State-wise; and

(b) the measures taken during the
last five years and further steps pro-
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posed now to gradually restrict and
eventually to eliminate the use of
such deleterious commodities?

The Minister of ' Finance (Shri
Morarji Desai: (a) The quantity of
ganja and bhang consumed during the
year 1961 is furnished, State-wise, in
the statement laid on the Table of the
House. [Placed in Library, See
No. LT-921/63]. As regards charas,
its consumption is totally prohibited
throughout India.

(b) At the All-India Narcotics Con-
ference convened by the Government
of India in the year 1959 a resolution
was passed which recommended inter
alia:

(i) that in States where cultivation
of ganja is still continued, the
area of cultivation should be
restricted to the minimum
requirement of ganja; and

(ii) that all States who have not
hitherto done so, should take
immediate steps to reduce the
level of legal possession of
ganja and bhang to 2 tolas and
20 tolas respectively,

Consumption of ganja for non-
medical purposes has been prohibited
in all the States|/Union Territories
except West Bengal, Bihar, Orissa
and Madhya Pradesh. Consumption
of bhang has likewise been prohibited
in the States of Andhra Pradesh,
+Assam, Maharashtra, Gujarat, Jammn
and Kashmir, Kerala, Madras, Mysore,
Pondicherry and in the Union Terri-
tories of Himachal Pradesh Manipur,
Andaman and Nicobar Islands and
Laccadive, Minicoy and Amindivi Is-
lands. In the remaining States, the
matter is under the consideration of
the State Governments,
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Family Planning in Rajasthan

581. Shri Karni Singhji: Will the
Minister of Health be pleased to state:

(a) the total number of persons
benefited by the family planning pro-
gramme in Rajasthan so far; and

(b) the number of family planning
centres in the urban and rural areas
in Rajasthan State and the number
likely to be reached in respect of both
by the end of the Third Five Year
Plan?

The Minister of Health (Dr, Sushila
Nayar) (a) No definite estimate of
the number of persons benefited is
possible as the number of persons re-
sorting to the open market for con-
traceptives is not known. The num-
ber of persons who resorted to the
family planning centres is reported to
be about 10 lakhs,

(b) The number of family planning
service centres in the urban and
rural areas in Rajasthan State are
reported to be 57 and 140 respectively.
The target numbers for urban and
rural centres by the end of the Third
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Five Year Plan are reported to be
232 rural, 55 urban. In addition the
number of medical and health centres
from where contraceptives are likely
to be made available (other than
regular family planning centres) are
reported to be 40 urban and 140
rural.

Pochampad Project

582, Shri Kolla Venkaiah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the
Government of Andhra Pradesh have
applied for the technical clearance of
the Pochampad Project;

(b) if so, whether the clearance has
been given by the Central Govern-
ment;

(c) if not, the reasons therefor;

(d) the total area proposed to be
irrigated by the project; and

(e) the cost of the project?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Yes.

(b) and (c). No, it is still under
examination,

(d) and (e). The original Project
submitted by the Government of
Andhra Pradesh utilising 66 TMC ft.
of Godavari waters was estimated to
cost Rs, 15.25 crores, irrigating 3.6
lakh acres.

Chandrepure Thermal Station, Bihar

583. Shri P. K. Deo: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) whether it is a fact that Ameri-
can aid is being made available for
financing the expansion of the Chan-
drepure Thermal Station in Bihar;
and

(b) if so, what sort of financiai
assistance is being made available and
on what terms?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
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Alagesan): (a) and (b), The Chan-
drapura Thermal extension has been
posed for essistance from the U.S.
Agency for International Develop-
ment. It is proposed to secure a loan
of Rs, 7.6 crores in foreign exchange
for the import of plant and equipment
required for the Chandrapura exten-
sion (140 MW), The Agreement for
the loan hag still to be finalised.

Rural Electrification in Delhi

584. Shri P, C. Borooah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the progress made so far in
regard to the electrification of villages
in the Union Territory of Delhi; and

(b) when the work of electrification
of Delhi villages is likely to be com-
pleted?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
O. V. Alagesan): (a) Out of a total
of 328 villages in the Union Territory
of Delhi, 102 villages have been elec-
trified. The work is in progress in
37 more villages.

(b) The Delhi Electric Supply
Undertaking expect to complete the
electrification of all the villages by
the end of 1965-66,

Quarters for Central Government
Employees

585. Shri Rishang Keishing: Will the.
Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) the total amount provided for
in the Second and the Third Five
Year Plans for construction of
quarters for Central Government em-
ployees;

(b) the amount expended; and
(c) the target achieved?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) No separate allocation
for the construction of residential
accommodation in the general pool
has been made in the Second and
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Third Five Year Plans, The total
amount allocated in the two plans for
the construction of residential and
office accommodation in the general
pool is, however, Rs, 33.50 crores.

(b) and (c). The information is
being collected and will be laid on the
Table of the Sabha,
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T.B. Conference

587. Shri Koya: Will the Minister
of Health be pleased to state:

(a) whether the annual T.B. Con-
ference to be held at Lucknow has
been cancelled;

(b) if so, the reasons therefor?

The Mipister of Health (Dr, Sushila
Nayar): (a) The Conference has been
postponed.
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(b) The Tuberculosis Association of
India, who sponsored it, decided to
postpone it due to NATIONAL EMER-
GENCY.

Property Left in Pakistan by D.Ps.

588 f Shri Indrajit Gupta:
7\ Shri R. S, Pandey:

Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) whether any progress has been
made towards a settlement of the
question of movable and immovable
property left behind in Pakistan by
displaced persons; and

(b) the estimated value of such
property?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) Considerable progress
has been made in the immplemen-
tation of the Indo-Pakistan Movable
Property Agreement of 1950. There is
no agreement with the Government of
Pakistan on immovable property.

(b) The value of Urban immovable
properties  excluding agricultural
lands left by displaced persons in
West Pakistan, is estimated at roughly
Rs. 500 crores. No precise details of
the value of movable property left by
displaced persons in West Pakistan
are available.

Water Supply in Cities

589. Shri S. B, Patil Will the Minis-
ter of Health be pleased to state:

(a) the per capita supply of water
in Delhi, Madras, Bombay, Calcutta,
Hyderabad, Ahmedabad and Banga-
lore;

(b) whether the Government of
Mysore have approached the Central
Government for financial assistance to
take up the Cauvery scheme; and

(c) if so, the action in the matter?

The Minister of Health (Dr. Sushila
Nayar): (a) The per capita supply
water in Delhi during 1962-63 was 45
gallons. Information regarding the
per capita supply of water in otoher
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cities is being collected and will be
placed on the Table of the Sabha,
when received.

(b) and (c). The Government of
Mysore have approached for financial
assistance from the Central Govern-
ment for augmenting water supply of
Bangalore Corporation by bringing
water from Cauvery river. Their
request is under consideration.

Survey of Chenab Basin

590 S Shri Abdul Ghani Goni:
'\ Shri D. C. Sharma:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the survey of Chenab
Basin by the Central Water and Power
Commission has been completed;

(b) if so, what is the estimated cost;
and

(c) when the work is likely to be
started?

Thae Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Reconnaissance Sur-
veys by the Central Water and Power
Commission have been completed.
Detailed surveys are being taken up
by the Commission.

(b) and (c) These will be known
only after detailed investigations have
been carried out.

Salal Hydro Electric Project in
Jammu and Kashmir

Shri Abdul Ghani Goni:
5M { Shri D, C. Sharma:
(_Shrl P. R. Chakraverti:

Will the Minister of Irrigation ana
Power be pleased to state:

(a) whether survey on Salal Hidr
Electric Project in Jammu and Kash-
mir State is completed;

(b) when the work is expected to
be started;

(c) the total amount expected to be
spent; and
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(d) power potential of the said pro-
ject?

The Minister of State in the Minis-
try of Irrigation and Power (Shrl
Alagesan): (a) No.

(b) to (d). These details will be
known only after the surveys have
been completed.

Malaria Eradication in West Bengal

592. Shri Ravindra Varma: Will the
Minister of Health be pleased to state-

(a) whether it is a fact that 24 jeeps
gifted by the UNICEF for use in the
National Malaria Eradication Pro-
gramme and work in West Bengal are
stil]l lying unused in the Central Medi-
cal Stores godowns; and

(b) if so, the reasons for the delay
in distributing these vehicles for use?

The Minister of Health (Dr. Sushila
Nayar): (a) No.

(b) Does not arise.

Bronchitis

593. Dr. L. M. Singhvi: Will the
Minister of Health be pleased to state:

(a) whether in the present state of
medical science it is possible to indi-
cate the causes of charonic bronchitis;
and

(b) whether bronchitis is linked
with smoking according to medical
experts?

The Minister of Health (Dr. Sushila
Nayar): (a) There are many causes
of chronic bronchitis, such as bacterial
infections, air-pollution, and as a com-
plication of some re;piratory diseases.

(b) According to the information
now available, there is reason to
believe that excessive smoking may
be a contributory factor in the deve-
lopment of chronic bronchitis.
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Water Supply to Madras City

594, Shri Nambiar: Will the Minis-
ter of Irrigation and Power be pleas-
ed to state:

(a) whether a conference between
him and Madrag State Ministers took
place in Madras on the 14th February,
1963;

(b) if so, nature of the decisions
taken as a result of that conference;

(¢) whether the subject of the sup-
ply of drinking water to Madras city
was considered; and

(d) if so, what are the short-term
and long-term measures contemplated?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Yes.

(b) and (¢). The question of meet-
ing the requirements of drinking water
of Madras was discussed.

(d) The details have yet to be work-
ed out.

Sharing of Krishna Waters by Madras
and Andhra Pradesh

f Shri Nambiar:
1\ Shri Umanath:

Will the Minister of Irrigation and
Power be pleased to state:

595.

(a) whether Conference of State
Ministers of Madras and Andhra Pra-
desh is to be held soon about the
sharing of the waters of Krishna;

(b) if so, the details thereof; and

(¢) whether this subject was discus-
sed when he met the Madras State
Ministers in Conference in Madras on
14th February, 1963?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) We are not aware of
any such proposal.

(b) Does not arise.

(¢) The discussions with the
Madras Ministers on 14th February,

1963 related to meeting the drinking
water requirements of Madras City
from Krishna flows.

Rural Housing Programme

Shri P. Kunhan:
596, Shri Dharmalingam:
|_ Shri Umanath:

Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) the progress made in imple-
menting the rural housing program-
me during the first two years of the
Third Plan;

(b) the total amount allotted for
the programme during this period; and

(c) how much of it has been spent?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) to (c). A statement
showing the progress under the
Scheme, and also the amount of
Central assistance allocated to and
drawn by each State and Union Terri-
tory during 1961-62 and 1962-63 under
the Village Housing Projects Scheme,
is laid on the Table of the House.
[Placed in Library, See No. LT-922/
63].

Utilisation of Irrigation Potential

597. Shri Malaichami: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the State-wise improvement in
the utilisation of irrigation potential
acre-wise after the enactment of °
legislations; and

(b) the States which are yet to take
legislative measures?

The Minister of State in the Minis-
try of Irrigation and Power (Shrl
Alagesan): (a) and (b). Necessary in-
formation is being collected and will
be placed on the Table of the IHouse.

T.B. Clinics in Madras State
598. Shri Malaichami: Will the
Minister of Health be pleased to state:

(a) the number of T.B. Clinics to
be established in Madras State during
the Third Plan Period; and
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(b) the number of such T.B. Clinica
in that State at present?

The Minister of Health (Dr. Sushila
Nayar): (a) 10.

(b) 30.
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Mr. Speaker: Calling Attention
Notice: the statement will be made at

1 o’clock. Papers to be laid on the
Table.

12 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER BENGAL FINANCE
(SaLes Tax) Act, 1941 As IN FORCE
1N DELHI, ETC.

The Deputy Minister in the Ministry
of Finance (Shri B. R, Bhagat): I beg
to lay on the Table a copy each of the
following Notifications: —

(i) Notification No. F. 4(33)/62-
Fin-(E) published in Delhi

Gazette dated the 14th Febru-
ary, 1963 making certain
amendment to the Delhi Sales
Tax Rules, 1951, under sub-
section (4) of section 26 of
the Bengal Finance (Sales
Tax) Act, 1941 as in force in
the Union Territory of Delhi.
[Placed in Library, see No.
LT-916/63].

(ii) The Central Excise (Fourth
Amendment) Rules, 1963 pub-
lished in Notification No.
G.S.R. 311 dated the 23rd
February, 1963, under section
38 of the Central Excises and
Salt Act, 1944. [Placed in
Library, see No, LT-917/63].

CORRIGENDUM TO THE REPORT ON THE
THIRD GENERAL ELECTION TO THE
OR1issA LEGISLATIVE ASSEMBLY, 1961

The Deputy Minister in the
Ministry of Law (Shri Bibudhendra
Mishra): I beg to lay on the Table a
copy of Corrigendum to the Report on
the Third General Election to the
Orissa Legislative Assembly, 1961, laid
on the Table of the House on the 24th
January, 1963. [Placed in Library,
see No. LT-918|63).

12.01} hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

FOURTEENTH REDORT

Shri Krishnamoorthy Rae (Shi
moga): I beg to present the Four-
teenth Report of the Committee on
Private Members’ Bills and Resolu-
tions.
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12.02 hrs. Mr, Speaker: He announced that

ESTIMATES COMMITTEE

TWENTY-FOURTH AND TWENTY-FIFTH
REPORTS

Shri Dasappa (Bangalore): I beg to
present the following Reports of
Estimates Committee: —

(i) Twenty-fourth Report relating
to action taken by Govern-
ment on the recommenda-
tions contained in the
Fourteenth Report of the
Estimates Committee (Second
Lok Sabha) on the erst-
while Ministry of Educa-
tion and Scientific Research-
Special Education.

(ii) Twenty-fifth Report relating
to action taken by Govern-
ment on the recommendations
contained in the Forty-ninth
Report of the Estimates Com-
mittee (Second Lok Sabha) on
the Ministry of Finance-Orga-
nisation of the Department
of Revenue—Central Board
of Revenue.

*DEMANDS FOR GRANTS—RAIL-
WAYS—Contd.

DemaND No. 1 Contd.

Mr. Speaker: We take up further
discussion on Demands for Grants.
Out of seven hours, 2 hours and 15
minutes have been consumed. Four
hours and 15 minutes remain. Any
hon. Member wishing to speak? Shri
P. R, Patel.

Shri P. R. Patel (Patan): Mr.
Speaker, Sir, I thank you for the
opportunity

Shri Hari Vishnu Kamath (Hoshan-
gabad): Will the statement of the
hon, Home Minister be made definite-
ly at 1 o’clock and not earlier? Once
it happened that such a statement
came 10 minutes earlier.

he will make it at 1 o’clock. It might
be 5 or 10 minutes later.

Shri Hari Vishnu Kamath: Not
earlier,

Shri P, R. Patel: I think you for
the opportunity given to me to con-
gratulate the Railway Minister on the
progress done. I will take this oppor-~
tunity to bring to his notice certain
points and I hope they will be con-
sidered.

First of all, I will refer to Gandhi-
gram. This station was known as
Ellis Bridge before. That station
along with Sharkhej and Sabar-
mati—the whole railway line is
being shifted from that place to
some place outside the limits of
Ahmedabad corporation. I would
like to know why the shifting is
done, whether it is in the interests
of the passengers, whether the pas-
sengers using the line have requested
the Government to shift the line or
is it to oblige certain interested per-
sons of Ahmedabad? 1 know that it
is at the instance of the Ahmedabad
Corporation, I would like to know
whether the Ahmedabad Corporation
is the only user of this line? I would
like to know whether any representa-
tive of the Ahmedabad constituency
in the Lok Sabha ig against the shift-
ing of this line? I would like to
know whether Government received
any representations from the citizens
of Ahmedabad? I would also like to
know from Government whether they
received protests from the villagers
using this line?

It is a fact, as I am informed, that
some people are owning some lands
where the new stations are to be put
up, and the shifting of the railway
line from the old site to the new site
would benefit those persons who are
owning the lands there, because the
value will be increased.

*Moved with the recommendation of the President.
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It is a bad bargain also on the part
of the Railway Administration. And
the bargain is this. The Municipal
Corporation is required to give Rs. 65
lakhs as charges for the removal of
the station and the rails from this
site to the other site. Also, the Muni-
cipal Corporation has to bear the
acquisition charges for the new site.
That means that the corporation will
acquire the new sites, and the price
of the land would not be more than
Rs. 2 a square yard, while those pre-
sent sites will give the corporation a
value of not less than Rs. 50 a square
yard. In that case, the corporation
will earn from this transaction about
Rs. 3 crores by selling this land for
house-building. I do not know why
Government wanted to do this?

I know that it is at the instance of
the Gujarat Government, and the
Gujarat Government has moved for
this at the instance of the corporation,
and the corporation has moved for
this at the instance of some interested
persons owning the lands there.
Is it the way of obliging? What an
inconvenience it will cause to the
passengers! For those people coming
from Dholka, Bavla and Sharkhej to
Ahmedabad, this is the most conven-
ient railway line. If the line is
shifted some four miles away from
the present site, what will be the cost
to the passengers coming from those
places? They shall have to pay at
least Rs. 4 to a taxi-driver to come
over to the city. Is that in the inter-
ests of the passengers?

I would submit that Government
and the Railway Administration are
not well informed or I must say that
they are misguided. I would request
the Railway Administration to give a
thought to this, investigate the matter,
seek the opinions of the passengers
using the line and also seek the
opinion of the people living in
Ahmedabad city proper and then
take a final decision. I think that
the Municipal Corporation has not
paid any instalments of the sum of
Rs. 65 lakhs, and in that case the Rail-
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way Administration can reconsider the
matter.

I would humbly request that the
hon. Minister may look into the
matter and see that the people’s agi-
tation is not invited. I would also
request him to call a meeting of the
Gujarat M.P.s and get their opinion. I
would also request him to seek the
opinion of the hon, Member repre-
senting that constituency. Then what-
ever proper may be wone.

My secand point is thi's. I sug.est-
ed last year that we are having the
Udaipur-Himmatnagar link. That will
cnable the people of Udaipur and those
living on that side to travel by this
line for going to Rajasthan and other
places beyond Ajmer amd also up to
Abu. In that case, there will be a
heavy burden on passenger trains bet-
ween Ahmedabad and Ajmer. We
cannot have a double line upto Ajmer,
From Kalol to Mehsana we are going
to have a double line. To put a
double line from Mehsana to Abu or
Ajmer would be too costly. So I am
suggesting that we can have a double
line without more expediture. We
have Benildi on the Kaidla-Palanpur
link. Bhildi is connected with the
rest of Rajasthan. We can connect
Bhildi either with Patna or with Harij
or with Bechorji. That will be a track
of about 15-20 miles. This will give
us a double line from Ahmedabad to
Rajasthan and beyond. So this may
be considered.

Furthermore, I would suggest. The
disance between Himmatnagar and
Vijapur ig about 12 miles. If we con-
nect those, the burden on Prantaj-
Ahmedabad and Ahmedabad-Abu will
be less.

Here I would refer to the 21st
Report of the Public Accounts Commit-
tee (1959-60) which has this passage:

“At the time of the merger of
the Baroda State, the ex-State
Government made. ‘over to the
Central Government a sum of
Rs, 112.7 lakhs in the form of a
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reserve fund to be utilised inter
alie for captal improvements,
extensions and developments
exclusively of the Baroda Railway
system”.

This part comes in Baroda territory.
We can spend this amount in connect-
ing Himmatnagar with Vijapur and
also Bhildi with any of the stations I
suggested. This amount was given in
1949, and today if we take the inte-
rest accrued thereon, I think it would
amount in all to more than Rs. 2
crores. So thig amount may be utilis-
ed for the new tracks I have suggest-
ed.

Thig will be in the interest of Kandla
port also. Kandla is our major port.
It is a promising port. We see that
day by day it is developing. How-
ever, there is one difficulty in the way
of its development. That is that it is
connected only by a metre gauge line
with Palanpur. The capacity of that
line, according to an article in the
Times of India 1ig 120 wagons a day
from Kandla. It would carry 6,48,000
tong of import traffic annually, Actu-
ally the port has to handle 10 to 11
lakh tons annually. Further, local
products also have to be sent from
Kandla and other places on this line.
So, the present line cannot bear the
burden. For that we thought it would
be proper to connect Kandla with
Jund by a broad gauge line. That was
proposed two years back, but I find
that only Rs. 1 lakh is provided for it
in this Budget. How are you going to
develop this line? If you do not com-
mence the work, how are you going
to finish that line before the end of
the Third Plan?

Imports are increasing at Kandla,
and for the development of Kandla,
it is absolutely necessary that this
broad gauge line should be completed
as early as possible. I would suggest
that the work may be taken up imme-
diately and finished before the end of
the Third Plan if possible.

In the end, I have a suggestion to
make. The Railway Minister may be
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pleased to ask the General Manager
and other regional officers to contact
the M.Ps. when they go on tour. Our
Ministers are pleased to send their
programmes of tour, and we meet
them, but these officers never send
their tour programmes. I have got
certain points, as everybody has got,
to be presented to them and to be
solved. I hope instructions will be
issued.

Dr. P. S. Deshmukh (Amravati): It
is a long time since I said anything
with regard to the railway administra-
tion in the country. Unfortuntely I
have merely to reiterate what I had
said about ten or twelve years ago,
because those things have not been
done.

It is highly gratifying that almost
everybody in the House has appreciat-
ed the work of the Ministry, and
there is nothing but praise showered
on them. I would also like to add a
word of my own appreciation for what
the Ministry has done.

So far as my points are concerned,
they refer to my area mostly. I have
long been asking for the widening of
the bridge at Bandnera, six miles from
Amravati. It is very steep and very
narrow. It is so steep that I think
every year about 100 bullocks slip and
their legs are broken, and once they
suffer this injury, they simply die,
there is no remedy whatsoever.

This is also an area where cotton
is grown on a big scale and Amravati
is the biggest marketing centre of
cotton in the whole of India, if not in
the whole of the world. There are
hundreds of carts coming very morn-
ing and going back in the evening,
ang very often, because of the steep-
ness and the narrowness of the
bridge, traffic is held up, causing
inconvenience to a large number of
people. So I hope this matter will
be taken up and the width of the
bridge will be increased and its
steepness reduced, The other point is
connecting Amravati to Narkher, a
scheme which was approved many
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years ago and even the work
was about to start. Probably
the second world war of something
came in the way and this was
not undertaken. I think this |is
included in the Third Plan but
there is no sign of any work starting.
During the last few years we have
been getting electricity in this
area and as a result of which many
orange gardens are coming up. A
railway line is needed to transport
these fruits. Recently the drivers of
trucks in M.P. struck work for a fairly
long time and the orange growers
suffered a heavy loss as the trucks
were the only means of transport.
Even otherwise, the railway would
largely contribute to the devolpment
of the area. The track through which
this line will go will not only help
the orange growers but others also in
this area. We require more fruits and
vegetables and there will be larger
cultivation of these things. The
Maharashtra Government, 1 think, had
very strongly supported the demand
of the people and I hope the work on
it will be undertaken without delay.

My hon, friend Dr. Aney already
referred to the restarting of the narrow
gauge line between Darwha and
Pusa. I am happy about the
Khandwa-Hingoli metre gauge line.
It shows that this area was in need
of these railway connections. What
circumstance led to the metre-gauge
line in this area also apply to restore
the line between Darwha and Pusad.
In fact I think Shri Lal Bahadur
Shastri, the then Railway Minister
had given a categorical assurance
that all these dismantled lines would
be put back. We were happy that
Government started work on linking
Umrer and Butibori. Dr. Aney was
particularly pleased because I think
his constituency will also benefit from
it. He had forgotten to thank the
Ministry for having started this work
and he asked me to do so.

1t is also the demand of our people
to bring Amravati on the main line.
At one time I had certain discussions
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with certain railway officials and I
thought it was about to materialise.
Then there were some mistakes in
calculation. They had tried to divert
it from a longer distance than was
necessary. I thought that the recalcu-
lation would remove any difficulties
and the long-felt need of the people
of Amravati would be fulfilled. If
this proposal is undertaken, it will
have many beneficial results because
the station will alsp be removed from
the interior of Amravati town where
there is a lot of congestion and so on.
Connecting Amravati with Narkher
will also be easier.

I would like to make one more
suggestion, and that is, about level
crossings, and the time that is taken
for the traffic to be allowed to pass
between the closing and the opening
of the gates. I have geen in not very
advanced countries like Viet Nam
and Thailand and so on that almost
instantaneously, as soon as the last
carriage passes, the gates are opened
in many places automatically. I do
not know why in India we have to
wait so long at the level crossings
especially in the out of the way places
where the woes of the farmers are
really very great. Very often during
the nights, the porters close the gates,
go to sleep and the people have to
wait for a long time. I hope the
administration will be able to do
something in this matter and bring
India on the same modern lines as
other countries have accomplished, so
that we need not be styled as antiqua-
ted and old and backward. I have
nothing more to add.

Shri Krishnapal Singh (Jalesar): I
had a motion—cut motion No. 39—in
my name but I would like to speak on
this motion, and just say a few words.
in railway trains. That is a point
which has been touched by several
Members, but there is still room for
mentioning a few things in this con-
nection. I come from a town, Mathu-
ra, where last year there was a very
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serious accident resulting in the lost
of 20 lives on gne bridge. There was
a mela and passengers were travelling
on the roofs of all carriages. The
driver and the guard stopped the train
for a short time before the train
approached the bridge, but all the
passengers did not leave, or probably
they got on the roofs again. The
train moved, and 20 passengers were
killed. Now, I am prepared to say
that it is the fault of the passengers.
It~ was not so much the fault of the
railway administration, but there is
one point which has got to be remem-
bered, and that is, when passengers
travel on the roofs of railway carria-
ges or on the foot-boards, the railway
trains should not be allowed to move.
On the ground of respect for human
lives the railway staff should stop
the train and take action. I suppose
it is an offence to travel that way,
and people should be removed from
the roofs and foot-boards. If neces-
ary, help should be sought from the
police. The time when these things
happen is when there is a fair or a
mela or some kind of festival. The
railway authorities can very well
know as to when there will be a rush
and they can run special trains for
the purpose. If they cannot do that,
they can requisition the help of addi-
tional police to check this kind of
thing. It is very unfortunate that so
many accidents take place because
the railways think that they are mnot
able to prevent people from travelling
on roofs of carriages or on foot-boards
or sitting on the door-way and then
falling out. That is one point which
I woulg like to make.

The other point that I would like
to make in this connection is that it
would be better if some kind of survey
is undertaken as regards the areas
where there is too much traffic or the
periods when there is congestion. If
such a survey is undertaken, the
railway authorities will be in a posi-
tion to know as to where and when
additional accommodation is required.
If special trains cannot be run, it may
be possible to put some third class
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carriages in goods trains or put addi-
tional carriages in ordinary passenger
trains. But the whole point is that
something should be done to relieve
this congestion which leads to acci-
dents which is bad.

The other thing I would like to
refer to is special trains for pilgrims.
I understand for some reason or other,
they have been discontinued. That
was a very good thing because pil-
grims could travel cheaply and very
comfortably. For some reason or
other, I understand that they have
cancelled these trains. It is causing
a lot of inconvenience and congestion
in other trains. Therefore, I suggest
that these traing should be continued
again.

Closely associated with this is the
question of sanitation. Due to over-
crowding and due, I am prepared to
concede, to the rather imsanitary
habit of the people who travel, the
carriages, particularly, the third-class
carriages are not kept very clean. A
lot of moongphli shells, peels of fruits
and other things are found lying on the
floor inside the compartments. Some-
thing should be done to prevent this.
I suggest that we should have a recep-
tacle for this kind of rubbish in most
of the carriages. I refer specially to
the Janata traings which have got
corridor carriages where the vendors
travel from one end to the other and
people go on purchasing moongphli
and other things, eatings them and
and other things, eating them and
throwing the shells, peels, etc. on the
floor. They should have a receptacle
and the railway staff should advise
the passengers to make use of the
receptacle. I think this would definite-
ly help us.

That also leads me to another point

about travelling manners—pushing
loud speaking, sitting on the seat with

shoes on, etc.
Mr, Speaker: Can we check loud
speaking here inside the Parliament?

Shri Krishnapal Singh: Here, of

course, it is a qualification. But in the
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traing when a number of people are
travelling together and talking loudly
specially in the dining cars....

The Minister of Railways (Shri
Swaran Singh): Here we have pro-
vided loud-speakers,

Shri Krishnapal Singh: I think it
would be a good thing if the railway
staff politely ask the passengers not
to speak very loudly.

Shri Kashi Ram Gupta (Alwar):
How can you do that when there is
overcrowding?

Shri Krishnapal Singh: I think one
of the reasons for loud speaking is
overcrowding. They shout and push
one another. .

Shri Narendra Singh Mahida
(Anand): You will have to conduct
schools for passengers.

Mr, Speaker: When there is so
much overcrowding, how will they be
able to reach that moongphli chilka
receptacle?

Sari Krishnapal Singh: That is why
1 say they will have to relieve this
congestion first and then come to
these details.

While speaking about sanitation, I
would like to mention that some atten-
tion should be paid to the area near
the railway station. Mathura is a very
important town so far as pilgrimage
is concerned. There is an open drain
running along the road. Probably
this is happening in other places also.
When people get down at Mathura,
the first impression they get about
Mathura is a very unpleasant odour
from the drain. It runs for about two
furlongs. Railways are such a pros-
perous organisation that it can cer-
tainly afford to cover the drain or
have an underground pipe which will
carry the dirty water. I think that
kind of thing would certainly add to
the comfort of passengers who get
down at the railway stations.
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These are, Sir, two or three things
which I wanted to mention. I would
like, again, to emphasise that unless a
survey has already been done it should
be carried out now to see in what
season in particitar areas the volume
of traffic increases and in what places
there is congestion. Then the Rail-
way authorities should make whatever
arrangements are possible. I do not
say that they can always succeed in
providing as much accommodation as
is required; but the best should be
done, and if they are not successful
in doing it, they must at least prevent
people from sitting on the roofs of
carriages or travelling on foot-boards.
That certainly can be prevented. The
trains should not be allowed to move
if people are sitting on the roofs of
carriages or are travelling on foot-
boards. I hope the Railway Ministry
will give some attention to this matter.

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): Sir, with your permission, I
would like to speak very briefly on one
or two points which I thought needed
some clarification. A number of hon.
friends, particularly the hon. Mem-
ber, Shri Trivedi, spoke about the
Railway Protection Force. He was of
the opinion that this force was a
useless force and it had done no use-
ful work. As the hon, House is
aware, this force was reorganised
from the previous watch and ward to
the Railway Protection Force in 1957.
Today the strength of this force is
52,000 and it includes about 8,500
persons who are in, what is known as,
the Armed Wing. They are armed
with riflles and muskets. The annu-
al pay bill on account of the Railway
Protection Force is Rs. 5.84 crores.

I would like to place before the
House some of the achievements of
this force. In the year 1954, the num-
ber of running train thefts was 3,216.
In 1962, the number has been brought
down to 1,141 in spite of the traffic
having doubled or trebled. Similarly,
the number of yard thefts has been
brought done from 1615 to 652, and



2743 Demands

goods shed thefts from 802 to 483. In
all, Sir, thefts on all these accounts—
running train thefts, yard thefts and
goods-shed thefts—have been brought
down from a total of 5,633 to 2,276.
That, I would like to submit, is a very
great achievement. The best index
would be the success or failure of the
Railway Protection Force to bring
down the amount of claims. The
amount of claims paid by the Rail-
ways in 1950-51 was Rs. 3,11,73,000
and odd. In 1960-61 the amount paid
was Rs. 3,34,77,000 and odd. It has
been kept more or less at a stationary
level during the last 10 or 11 years
when the traffic has increased three
or four times. If we look into the
index of the claims for compensation,
if we take 1950-51 as the base year
and the figure for that year as 100, the
figure for 1961-62 is 55.7, keeping in
view the quatum of traffic carried,
increase in prices etc. So, what the
RPF has done 1c tc bring down the
claims by more than 40 per cent.

Then, my hon. friend has stated
that we were nct taking any action
against RPF staff who were implicated
or who were colluding in cases of
theft. The RPF has been doing very
good work in dealing with criminals.
In the year 1962 they had to open
fire on gangs of notorious criminals
on 34 occasions and they succeeded
in killing i7 of the worst type of crimi-
nals who used to come in big gangs
to raid railway stations, sometimes
armed with deadly weapons. We
have been wiping out these gangs of
criminals progressively, who habitually
come and raid our trains.

Shri Naiecadra Singh Mahida: Were
any railway employees connected with
any of these gangs?

Shri Shaunawaz Khan: I will come
to that shortly. The RPF have been
doing very good work. They have
been patrolling the yards and tracks
and generally bringing S, down the
crimes on railways. I had the plea-
sure of seeing them at work myself
during the days when the emergency
was at its height in the front areas
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in Tezpur, NEFA and Naga Hills,
standing shoulder to shoulder with
their brethren of the defences forces.
They are :t"!' dying very good work.

Shri Mahida wanted to know whe-
ther they were connected with any
of the gangs of criminals. We must
remember that it is a big force, and
there are good men and bad men
everywher:. 1 do not deny that there
have been cascs wkere there has been
collusion between RPF and the cri-
minal gangs. Whenever any case has
come to our notice where there is
any suspicion of collusion, we have
taken the strongest action. In the
year 1961 as many as 53 RPF staff
were removed or dismissed from ser-
vice. In the year 1962 we removed
as many as 48 people from service
or suspicion or because they were
implicated in these cases.

The House would be glad to know
that the strength of the RPF has
been increased by six more batta-
lions of what is known as Special
Emergency Force, for which we are
selecting all available officers from
the retired army officers and some
selected police officers;s, I hope
we will be able to organise this force.
train it and equip it so that it will be
one of the crack forces of this coun-
try and, if need be, it can stand
shoulder to shoulder with the defence
forces and give a good account of
itself.

My hon, friend, Shri Priya Gupta,
who unfortunately is not present in
the House now, complained that we
are making indiscriminate use of rule
149. He feels that the railways are
utilising this to curb trade union
activities anq to victimise good and
honest trade union workers. I would
like to dispel that doubt, because
nothing could be farther from the
truth. One of the cases in which rule
149 is used is when there is assault
on supervisory staff. Since Shri Priya
Gupta was a railway employee, he
knows very well that when the rail-
way employees get excited they start
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walking into the office of the works
manager, sometimes threaten the
officers and physically assault the
supervisory staff. This sort of thing
should not be allowed and we have
to maintain a certain amount of dis-
cipline. It is only with that object
of improving discipline and prevent-
ing such instances of assault on sup-
ervisory staff that in some cases tkis
rule is being used. Then, in serious
cases involving moral turpitude like
assault on women and rape where we
want the punishment to be quick
and exemplary, we use this rule. Shri
Priva Gupta saw nothing but all
round corruption in the railways. It
is only with a view to curb the
corruption on railways that we make
use of this rule. Then, the House is
always very much exercised over
accidents. Where accidents are due
to failure of railway staff like neg'i-
gence of duty where the safety of
the travelling public is involved,
we make use of this rule. In spite
of all that, the number of cases in
which railway employees have been
punished under this rule is very
small.

Then, a number of hon. Members
have stateq that there were accidents
on the railways because railway em-
ployees were working for hundreds
of hours at a stretch without being
relieved. They all quoted the speech
of one well-known trade union
worker, Miss Maniben Kara, who
quoted instances where station mas-
ters had been working at several sta-
tions for hundreds of hours without
being relieved and stated that it was
as a result of these long hours of
over-work that many of these acci-
dents take place. We analysed the
number of accidents which had taken
place during the last three vears. Out
of 6,000 accidents there were only
two which could be attributed to
long hours of work; others were for
reasons other than that.

Shri Hanumanthalya (Bangalore
City): Is it true thal they were asked
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to do hundreds of hours of conti-
nuous work?

Shri Shahnawaz Khan: The section
which was quoted is a branch line
section where during the whole course
of 24 hours two passenger trains and
two goods trains pass through that
station. Having passed one train he
can go to sleep, have g pretty good
rest and come back again when the
next train comes. It is not continuous
duty; it is very, very light duty.

Shri Kashi Ram Gupta: What about
the duty of the driver?

Shri Shahnawaz Khan: About the
driver, the House is aware that after
working for ten hours continuous'y a
driver can give notice that he wants
relief ang after working for twelve
hours he can ask to be relieved.

Shri S, M. Banerjee (Kanpur): But
does he get it?

Shri Shahnawaz Khan: Yes, when

he asks for it.

Shri Daji (Indore): No. Shrimati
Maniben Kara has pointed out th=2
case of a driver who had 50 hours
continuous duty. Is that factual or
correct or not?

Shri Shahnawaz Khan: She talked
about station masters only.

Shri S. M, Banerjee: She also said
about drivers.

Shri Shahnawaz Khan: A number
of my hon. friends talked about the
Railway administration not recognic-
ing certain unions and the permanent
negotiating machinery (PNM) having
proved a failure. I would like to
submit that we have been having re-
gular PNM meetings.. I have been
taking particular interest in them.
Those meetings by and large have
been successful not only at the Rail-
way Board level but also at the Gene-
ra]l Manager's level and at the divi-
sional level. But both sides at the
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lower levels have to learn. In some
cases our officers who are dealing at
the lower levels did not have the
requisite experience. On the other
hand, the representatives of the
trade unions who came to negotiate,
they too did not show very  much
patience. They  wanted to throw
their weight about and say, “Now that
we are on equal terms, we will falk
like this.” There is room for show-
ing more courtesy. Negotiations are
done very much better and they pro:
duce much better results if these
are conducted in an atmosphere of
cordiality and co-operation. We have
tried to seek the co-operation of
workers in workshops ang whenever
they have made any usefu] sugges-
tions not only have we gratefully
accepted those suggestions, but we
have alsp been giving awards to peo-
ple who have made useful sugges-
tions in different workshops.

A number of hon. Members had
criticized the Railway Administration
for imposing this increcase in freight
charges. The freights and fares on
the Indian Railways are the lowest
of all the railways in the world. It
will be interesting, if I may be allow-
ed to give the actual figures, that the
rate per ton kilometre on our Rail-
ways is 3.04 nP whereas in Burma it
is 8.11 ang in Ceylnn it is 13-52,

Shri Kashi Ram Gupta: You shou'd
also compare the capacity to pay.

Shri Shahrawaz Khan: It is the
rate of comparable countries that I
am quoting. I am not quoting the
rates of America. T am quoting the
rates of our neighbouring countries,

like, Burma, Ceylon, Pakistan etc.
Ours are the lowest rates in the
world.

Then, one last word about depar:-
mental catering. A number of my
hon. friends have spoken about de-
partmental catering. Out of some
6,000 anq odq railway stations, we
have introduced departmental cater-
ing only at 97 stations. It is not as
it we have ousted all the contracters
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from all the stations. There are con-
tractors working at 2500 stations on
the Indian Railways. The House
would be glad to learn that durinz
the last few years the sales of de-
partmental ca‘ering have increased
from Rs. 1'7 and odd crores to Rs. 3
crores. The loss which many hon.
Members said ran irto lakhs of rupecec
during this year under review is
only Rs. 11,000|-,

Shri Hanumanthaiya: You should
give the correct figures ever sirce
departmental catering at these 97
stations began, that is, for these five
or six years.

Mr, Speaker: Only one hon. Mem-
ber can be on his legs at a time. The
hon. Minister is not giving way.

Shri Shahnawaz Khan: My lon.
friend knows that the standard mna!
that is served in the restaurants, in
the dining car and in the refreshment
rooms where you have approximate-
ly 16 ounces of rice, two vege-

Shri Hanumanthaiya: If the hon.
Minister gives ground for a momecnt,
I will be able to. . . .

Shri Shahnawaz Khan: I know what
he wants to say. We give wholesorme

Shri Daji: Sub-standard meals.

Shri Shahnawaz Khan: . ... for
twelve annas, served in a nice thali. ..
(Interruption).

Mr. Speaker: Order, order. He has
begun with the thali; let him come
to the contents as well.

Shri Shahnawaz Khan: I have my-
self . . . (Interruption).

Mr. Speaker: Order, order. Hon.
Members are not satisfied with  the
thali alone. They want something
more.

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rami.-
swamy): It is stainless steel thali.
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Shri Shahnawaz Khan: I have,
without giving any prior intimaticn,
personally visited refereshment rooms
where I found hundreds of people
having their meals. I have gone ana
asked them, “How do you like the
food?” and they said, “Yes; we like
it; it is good enough”....(Interrup-
tion).

An Hon. Member: Ask one of your
colleagues, the hon. Deputy Minist2r.
(Interruption).

Mr. Speaker: The hon. Minister is
not yielding. ... (Interruption):

o} fr vmw (avd) § AT
AT AT OF g TIAT AGAE . .

Mr. Speaker: Order, order. He will
kindly resume his seat. Hon. Mem
bers know that if one hon. Member
is speaking and there is an interrup-
tion, only if he yields the interrupticn
can be made. If he does not, I have
no power. I cannot order him tn sit
down and listen to it.

Shri Daji: He is serving atrocicus
food during the lunch time. How
can we digest it? We cannot digest
it.

Mr. Speaker: He must have patience.
Probably, he might come out with
something better.

Shri Hari Vishnu
dinner. .

Kamath: For

Shri Shahnawaz Khan: The House
is probably aware that there has
been some sort of lobbying, some sort
of people going round and trying to
canvass in favour of the privat-
contractors.

Some Hon. Members: No, no.

Shri Bhagwat Jha Azad (Bhagal-
pur): Sir, I rise on a point of ordes.
Can the hon. Deputy Minister cast an
aspersion on us Members that we
have been canvassed by private con-
tractors and have therefore spoken in
that way? He should rather take it
back.
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Mr, Speaker: I have understood
the point of order; but there is none,
I suppose. The difficulty is that he
has not yet said that hon. Members
have been going round.... (Inter-
ruption) .

Shri Bhagwat Jha Azad: He las
spoken of the hon. Members of thi-
House.

Mr. Speaker: He has not used that
word. He has said that there has
been certain  amount of lobbying.
Lobbying is so general a term that it
is not confined only to the Parlia-
ment Lobby. . . . (Interruption).
Order, order. I have been listening
to him carefully. He has not said
that hon. Members have been going
round.

Shri Hem Barua (Gauhati): But we
do not have many other lobbies. . . .
(Interruption).

Mr. Speaker: Order, order.

Shri Shahnawaz Khan: I had .
mind certain articles that had been
appearing in the press, what peop'2
had been writing in the papers ard
all that. I meant that I am only try-
ing to explain our difficulties. . . .
(Interruption).

13 hrs.
Mr, Speaker: Order, order, now.

Shri Shahnawaz Khan: The House
is aware that we have allowed every-
body including persons travelling in
the third class to go into the dining
cars and restaurant cars and have
their meals. They come there in
large numbers. (Interruption).

Mr. Speaker: There is so much ta'k-
ing on 3ll sides.

Shri Vidya Charan Shuqla (Maha-
samund): I will take one minute.

Mr. Speaker: He does not yie'd
How can I allow him? If hon. Mem
bers do not attend, how can  they
relish the food that is presented in
the thali? They ought to be just
attentive. They must listen.
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Shri Shahnawaz Khan: Yesterday,
one hon. Member said that he had
asked for tea and it had not bes»n
served. Tea, if it is asked in trays,
is served in trays. If somebody wants
to have one cup served to him, there
is the tea stall. One has to go to
the tea stall and get tea from the tea
stall. Tea from the stall is not serv-
ed in trays.

In spile of all this, we have had
complaints. We have analysed them.
The average comes to 1 complaint
for 12,000 meals that are served. Even
one complaint, we take it, is bad
enough. It is our constant endeavour
to go on improving departmental cater-
ing. I would like to reiterate that
we have no intention to give up ge-
partmental catering. We will bring
it to the standard and see that peo-
ple are satisfied. (Interruption).

Mr. Speaker: Order, order.

Shri Shahnawaz Khan: There is a
catering school at Andheri. We are
sending our people for getting train-
ing in cookery and service in this
Andheri school so that we can give
better service.

13.02 hrs,

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IM-
PORTANCE.

TaLKS WITH THE KING OF NFPAL

Mr. Speaker: Shri Kamatl. may put
his Calling Attention notice.

Shri S. M. Banerjee (Kanpur): My
name is there,

Mr. Speaker: Yes. Shri Banerjee.

Shri Harl Vishnu Kamath (Hoshan-
gabad): That is what I thought.

Shri S. M. Banerjee: I call the at-
tention of the Minister of Home
Affairs to the following matter of
urgent public importance and I re-
quest that he may make a statement
thereon:—

2891 (Ai) LSD—4,

Public I'mportance

The talks held by him with the
King of Nepal.

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): I went to
Kathmandu on the 2nd of this month
on an invitation from the Nepai
Government and returned here yester-
day after a stay of four days in
Nepal.

I should like to express my deep
sense of thankfulness to His Majesty
the King of Nepal and His Majesty’s
Government for their kind invita-
tion. I shall long cherish this visit
as it was most pleasant and reward-
ing. I am also deeply grateful for
the heart-warming reception and
generous hospitality extendeq to me,
and to those accompanying me, by
the Government and people of Nepal.

During my visit I had the benafit
of meeting and having long and in-
formal talks with His Majesty on
several subjects of mutual interest. I
also had several discussions with the
Vice-Chairman of the Council of
Ministers, the Hon'ble Dr. Giri. There
were separate talks with the Hon’ble
Home Minister of Nepal, Shri Vishwa-
bandhu Thapa and I had the opportun-
ity of meeting other Ministers of
His Majesty’s Government as  well.
While there was no specific agenda
for these talks we discussed a variety
of subjects. I should like to say that
all these talks were very helpful and
productive.

During my talks with His Majesty
and His Majesty’s Ministers, I appris-
ed them of the situation prevaijling
in our region as it concerns India,
and also of our assessment of the
general world situation. I shared
with them our anxieties resulting
from this situation and conveyed to
them our Government's desire for
peace and,friendship with all. I am
inclined to think that our position is
well understood by ‘he Nepalese Gov-
ernment and it is recognised by all
responsible people in Nepal, as indeed
in India, that we have a stake in each
other’s well-being, prosperity and
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progress in conditions of peace and
stability.

Nepal is a small country with a
small population anq small resources.
But during my brief stay in Kath-
mandu, I attempted to make it clear
beyond any doubt that we in India are
not given to thinking of ourselves--
far less acting—in the way of a big
Wrother. We are living in a world
ir which new concepts are fast replac-
ing the concepts of yesterday or the
year before. I* is not enough in these
times to think in terms of age-old
ties of history and culture alone.
Ours is an age of revolutionary eco-
nomic change and progress.

Both India and Nepal are under-
developed countiries and they face
similar problems. However limited
our resources, and whatever the
magnitude of our own problems, it
would be our earnest endeavour to
render such assistance as we can to
the Government and people of Nepal
in the task of Nepal's development.

I feel that my visit to this closest
neighbour of ours has been useful.
But the fostering of the close friend-
ship is a continual process and His
Majesty and the Ministers in the
Government of Nepal agreed that our
two countries must maintain intimate
contacts. I, thercfore, suggested to
His Majesty that he and Her Majesty
the Queen may honour us with a
visit in the near future and I am glad
that His Majesty was good enough to
favour the suggestion.

For two good fricnds, which Nepal
and India are, it is essential to look
to each other with faith and trust, for
understanding, sympathy and help.

Shri S. M. Banerjee : I want to
know ilits.  While addressing
the press conference in Kathmandu,
the hon. Home Minister, as reported
in the press, has said that.differences
with the Nepal Government are not
of a big nature. I want to know
how far these differences have been
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narrowed down by the discussions and
what are the actual differences which
remain to be solved ?

Shri Lal Bahadur Shastri : I do 1ot
think we need go into those matters.
There were as I said, some minor
matters and some important matters
also. We have discussed with them.
I do not think it will be possible to
disclose all our talks here.

Shri Hari Vishnu Kamath: During
the talss whith the sweet and
suave negotiator, the Home Minister,
thad with the King, Ministers and
other people in Kathmandu and its
environs, did he get the impression
that Nepal was, and is being, sub-
jected to blandizhments and pressure
by China, and if so how and in what
manner are the Government and the
people of Nepal reacting to it?

Shri Lal Bahadur Shastri: I was
not told so either by the Ministers of
Nepal, nor did His Majesty mention
anything about that.

Shri Hari Vishnu Kamath: The
question was, did he get the impres-
sion or not from the talks?

Mr. Speaker: It was about the
talks ?

Shri Hari Vishnu Kamath : Durirg
the talks did he get the impression?

Mr. Speaker : The question is con-
fined to the talks that he had,

Therefore, he says....

Shri Hari Vishnu Kamath: Talks
in a wvacuum? I plead with you—
talks take place in an atmosphere.

Mr. Speaker : Mr. Kamath would
not insist on the disclosure of certain
things that probably the Home Minis-
ter might not like. He should not
insist.

Shri Hari Vishnu Kamath: If he
had said that it is not in the public
interest to disclose, I would accept
that.
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Mr. Speaker : I am sure he under-
stands the attitude of the Home
Minister,

Shri Daji (Indore): May we under-
stand that as a result of the discu-
sions, the attitude of the press in
Nepal, particularly regarding anti-
Indian propaganda, shall cease and
we shall have a good friendly press
there?

Shri Lal Bahadur Shastri: I made a
request in the press conference itself
in Kathmandu. All the representa-
tives of the Nepal Press were there.
I might also add that some of the
papers in Nepal are not of much
importance. It is regrettable that
those papers which have practically
no or very small circulation and
things appearing in those papers are
quoted in India, Tt would be advis-
able that the Indian papers also do

not quote what appears in those
papers.
13.10 hrs,
DEMANDS FOR GRANTS—
RAILWAYS—contd.

(RaLway BoArp) —
contd.

Shri Prabhat Kar (Hooghly): On this
particular Demand, the Deputy Minis-
ter has just now replied in regard to
catering, and there was so much heat
generated in the House on the question
of deparimental catering. So far as
we are concerned, at least it is known
that we want, and in fact, we have
been all the time asking for, depart-
mental catering, and we have been
asking that the catering by the other
dgencies should be done away with.
But, to our surprise we find that
since the change-over of the catering
from the hands of the contractors to
the railways, both in the dining cars
and also at the stations, the catering
instead of improving has deteriorated.

Demann No. 1.

For instance. I may point out that
even in the dining car so far as the
bearers are concerned, they are kept
on commission, and because of this and
also hecause of the bad food and the
way it is being served, the sale defi-
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nitely is going down. And off and on,
there are agencies coming in. There
was an agency formerly in the Eastern
Railway and that agency has now
come over to the Northern Railway.
I do not know the reason for changing
over that agency from the Eastern
Railway fo the Northern Railway.
Already, in the Eastern Railway, the
service was bad, and now in the Nor-
thern Railway it is worse. This
changeover also costs something, and
yet it has been done.

So far as overcrowding is concern-
ed, I would say that in the Sealdah-
Ranaghat line, which is one of the
most congested lines, and where al-
most every train is overcrowding,
almost every day, there is some in-
cident or the other. It is because of
the overcrowding that a tussle arises
every day between the railway offi-
cers and the passengers. It is not
my suggestion that either the one
side or the other has been doing
something wrong on account of which
this tussle takes place. But it is be-
cause so many people are travelling
and during the peak hour they are
travelling on the foot-boards and
thev are not being accommodated
inside the compartments that the
people naturally get agitated and
there is some trouble or the other.
Very recently, we had some troubles
in the Belgharia station and other
stations. T would like to know how
long it will take to ease the situation.

I understand that the electrification
is going on but I would like to know
how long more it will take to com-
plete the electrification of this line,
and whether it is going to be phased
properly so that the overcrowding on
this particular line which is perhaps
one of the busiest line in the whole
of the railways could be minimised to
a certain extent at least.

Then, T would point out that ac-
cording to the railway rules. the
crossing of the lines is punishable
under law. But if there are two
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platforms on a station with no over-
bridge to connect them, then the
passengers from one platform wil] he
forced to cross the line in order to go
over to the other platform, which is
against the provisions of the Indian
Railways Act. In spite of the demand
for an overbridge between the two
platforms, the overbridge has not
been built. I can give you one in-
stance. In the Sealdah-Ranaghat
section, at the Peyardanga station,
there are two platforms up and down,
but in between these two platforms
there is no railway bridge. It is the
same situation with various other
stations also. The people are punish-
able if they cross the railway line, but
since the bridge is not provided for,
they are forced to cross the railway
line and thus contravene the provisions
of the Indian Railways Act. This is
a thing which must be taken note of.

There are other stations elsewhere,
as, for instance, the stations on the
line between Howrah anq Burdwan
where the sheds have not been pro-
vided for. In Bengal, dquring the
monsoon season, if the sheds are not
provided for at the stations, you can
understand what the plight of the
passengers will be, who have to wait
there for long hours and will get
themselves drenched. After all, these
are not new stations but these are old
stations. For instance, Talandoo and
Boinchigram are two such old stations
where the sheds have not been pro-
vided for on the railway platforms.

As repards the railway level cros-
sing, there are level crossings at vari-
ous places where the gates have not
been provided for, and as we know,
many of the accidents that take place
are at these level crossings. and there
are possibilities of accidents if the
gates are not provided for at the level
crossings. There have been so many
representations made so many times
from various places to man the level
crossings, but many of them still re-
main unmanned. and no gates have
been provided, for.
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There has been a demang for the
nationalisation of the Howrah-Sea-
khala and the Howrah-Amta rail-
ways, but that has not been done.
These sections serve the needs of a
large section of the people. There-
fore, there is no reason why this
particular section could not be na-
tionalised.

13.16 hrs,

[MR. DEPUTY-SPEAKER in the Chair]

This question has been taken up at
least three or four or five times before
in this House. I would request the
hon. Minister again to consider the
auestion of nationalising the Howrah-
Seakhala and the Howrah-Amta sec-
tions. °

Another thing that T would suggest
here is this. Often, when we go in
for booking, we generally find that all
the berths are reserved, but when we
actually travel in the trains we find
that most of the berths are empty and
they are going vacant. In fact, there
are charges or allegations against the
various booking offices that they do
not give the berths unless some extra
money is paid to them for that pur-
pose. I know that so far as the
Members of Parliament are concern-
ed, they do not have so much of
botheration because they get the
berths without difficulty, but T have
seen that while we have been told
that the berths are all reserved, yet,
actually when we travel we find that
most of the berths are empty. In
these circumstances, the passengers
are put to a lot of difficulty. T would
submit that so far as the booking
facilities are concerned, these must be
provided for in such a manner that
the passengers who want to travel are
not harassed in this manner and they
are not made to pay any extra charges
for reserving the berths. This applies
not only to the first class but also to
the third class,

I congratulate the Railway Ministry
for their providing more and more
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facilities for the thirq class passen-
gers. The third class sleeping berths
provided nowadays are really very
eomfortable. The two-ticr system
which is there in some of the trains is
also very much comfortable. I con-
gratulate the Railway Ministry on the
way they are progressing. But even
there, as I said, for booking, one has
40 pay some extra amount. I hope
that this matter wil] be looked into,
and it should ben s-en that those
persons who want berths will get the
berths without difficulty and they will
not be asked to pay any extra amount
im addition to the prescribed charges.

There is a railway line from Bandel
to Katwa where there is a single line.
There is a station Nityanandapur on
that section where the Triveni Tissues
and other rayon factories have been
established. This station is very near
Bandel thermal power station. But
it is surprising that the train which
comes from Katwa and which stops at
every other station does not stop only
at that particular station where gene-
rally the evening shift workers would
come to board the train. We have
found that often somebody pulls the
alarm chain and the train stops and
the people get down. 'In spite of
repeated requests we find that the
train which stops at all other stations
on the route does not stop only at this
particular station. I do not know
why there should be such adamant
attitude on the part of the railway
authorities that they would not allow
this train which is a passenger train
and which stops at every other sta-
tion to stop at this most important
station on this section.

So far as the electric coaches are
concerned, between Sealdah. Howrah
and Bandel, we have been asking that
there should be a greater number of
irains, because this is the line on
which more than two lakhs of people
come every day to Calcutta. During
the peak hours in the morning, the
office-goers fing it ver-- Aifficult even
to board the train. T7¢ the EMU
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Coaches could be further increased in
number, an attempt should be made
in that ‘direction. Otherwise, there is
every possibility of more accidents on
this line.

There is a complaint in various
etations where there is just one
Station Master or Assistant Station
Master only. He has te sell tickets,
look after $he line and also give the
signals. It is almost impossible for
one man to do all this. The result is
that either he will not be able to sell
tickets and passengers will travel
without tickets or he will not be able
to attend to signals and the net result
may be accidents. This one-man
show in various stations should be
terminated, I would request that this
matter should be taken note of. There
should be at least two men in such
stations. One can sell the tickets and
the other can look after the signals.

Then I come % my last point. We
had made a representation in respect
of a level crossing in the eastern part
of the Pandwa station. This level
crossing was there already. It was
closed in 1919. Then there was a
representation and the Railway Board
passed orders for its restoration.
Orders were also given to start the
work, All of a sudden, it was stop-
ped. There have been memoranda
signed by all the people of the
locality in this connection. Once the
Railway Board sanctions a thing and
gives orders for the construction of
the level crossing, why should it again
be stopped? I would request the
Railway Minister to look into this and
see that the order passed by the rail-
way authorities for its restoration is
followed up and work started imme-
diately for constructing that level
crossing.

off 5o Ao fgaA (7d7y7)
Tmend A, & a8 T@ Fm 7 fw
g qoqea ¥ owafy q@ &
gafy # & Ffew wafy 1 frw a4y &
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forg o a9 T LY o7 wFa §
1 L8 ¥ AT 0T 5 WET 7 AV
gafa & § ag FRAATTR § W A
IAN P IS IO FAL | 2
F1307 T AAY /R 39T O F gt
1 & @ Fm & fag aurd g afew
IAFT A A AT R A7 A a% q
LA AR TT T FHIFT ARG TR
T 3 ¥ oy R o e 3
SfF T § ALY @T AT IT T8 ST
F aHT A T E | TR e A8 7
cy gfqwa: AFfE F sArETEEFIEL
g e &9 fear @ | & Aran g f el
o ¥ qafed ¥ faw aga g
& i &, o Ay T g W g e
gfaarg & % § Ffe TSI
T WA off AE aqen awq fE o9
&t & gt 9% F feemi a1 ool s
F 39 qgu § a9 Fors a4 &,
g T ATEE I GgErd g
e ¥ fau & aaars fF 3R 3o
F @ wed F1 9, AR oA demd
3 ST qga & 99 R 9 9T g
FT HOAT FEAT FT AT TEA &) TF
QT AT A AT T OAIS ST AEY
F#rwE g ol W @ N e fag
A T% &, 37 A AR N e T faa
T | 9% aF (9T AW TR 9 @
WA FA0SH TA @4 w2
reHT aTd T AR WG [ A
Taw AT ST A0 R g AN
it & fir g FT fr o T & At
w&mﬂwaﬁtﬂzﬁ@“ma
T H aOE & FE | a1 W

wgar | faar T A &S F
A § 9@ ¥ 39 few g Al
o fogy & ¥ fag g7R w faasr
fi5 aes g F o aF e Td feaw
¥\ T FArE 7 [F €% F 9 FGAT

.
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oA § | 9T TR AT 0T § oy 9wy
7 Hify et =ifgn 1+ W A g
artr v Iafera g3l & W e
& AR g WT N giaag w37 ar
[;WF AW q@ A qAAT FA FAACF
WTIT 33 LETGT T 30 & WK O A
WA F AQ IAAT &7 g T W
HNfF Al 7 ®ar & T foad wa &
HTHTR 92 g9 AT 3 I § A TR
Fadr &, zafae = &1 aFrm & R
I7% g glaami F71 f gara @ Iy
A AT IAFT AT IG FT gl qrq
& & ag SART qgATA 99 | 39 A
FT AT FT AT A4 iy fF Faw
W AT qT FT E2TAT F I @A
T AW G &7 qg FeET A A
€ | THF AT AT FT AHAT AT
T A b T A QAR
TdF WY AW ¥ [EY w7 oI
wfus qa1 fasear & | W9 gAY
fogie « forar o @ 5 v, §9T T
#1 iear dfgzwelt wa § wfas g
AT F A & F qERG ¥ g
¥\ AT A g FAE F EORA
{5¢00,00000 T H WHIA! g |
forg @t ¥ g ufys o 999 F
X Y, 39 A gw, gl A AR W
TN T A A A S g, g
97 w5t aF Ifad HR AEET g 7

g W wh faega Ay § AR
ot aga il o & @ qvaed § weaaq
FT QT | AfwT T I F qIEr
g Q1 wafaw e FreHeE a1 &
# Ty 1 A% fF amex arge A &
I qg TEfaF arge FEedeE ¥
ag & & 9 W fF qFa # wE-
FATHT T SO ASY fEAT ST, AT
A A ITAWE FY FA T A A



2763 Demands

TS FY 9T FT gA(HR I g,
ATEA STET AT, T ATAT T SYTRT
o faar s & 1 gl el ) e
TE ST &

# wrra g f oorer w9 gER
TG ¥ FT@H G § g I AR
AT Tfgl | /I F W 99 e
AT AT 8 99 F AN T giawet
T &4 7 oy st | & 99 A &
Fgm 5 afs a8 =mey & f g9
1 S T g% ¥ qg wAvy @, v #
I7 & IrAT FET R 7 59 qrq qT
o 3 ff 3T S F 9 geegw §
v e qafaw A gEmEaEi ¥
fooga faq@ A E 37 F I N 37
EETAT FYA FT 9 I A A &
fraffa #% faaa f o ofv o=
ATt ¥ geEw 3@ A e 8
w® g% |

FA TG IZI TN e & F1 F
3 ot fram & 97 @ 78 X FT a9
gt g8 f5 g oo &7 feam Fyr
Ffpr afs § feam & o frael &Y
HTEIEFATHT AT GHETHT g7 A ITHT
AT ST AR | 39T 1€ FT AT
¥ F1w %, 78 ¥ g9 Tgl F@T |
UF gHG 99 T TS 7ETT
3 7oAt gu A R A 7wy Afay
AT FT FTH 399 THAT FT G AT &,
fa=r sfe Qo FET & WY aore oy
qF N FTFW & | 39T IE AT § TH
E N9 ¢ o7 % Fm ¥ W
7oA ST F1 gEgAT  AE AT AU |
wa Hft Arrreard) T oF ghaaT
AT 7, IFW 71 T A A
g AT § WA I FT GeH FT AT, JaH
GRYfor 5T qAT | TEFT AT A FA
fr ™ A% F TH I A} AT AR
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AT ITF TATX qT I AT | AT HT
T gEMT g7 {w § Ad &
o fag st 3% qoe & W% § 1 qET
&t gt OF 5y AT FIA FATF
AR AR ot 93 AT F AT F
FOT T F AR qEr Dy faifa
F foad ¥ 39 2w #Y 93 | grawms
gt & A7 59 A F sy wfewa:
amieEt # g@ ghear o6 Tgr
93 7% 3Wq AZF 9 ar ¥ quwwi g
SHF FTH KT waAT Ay | AT TwAT
fF 7% 37 w4 a9 ¥ q% 0F A7 Q0
FTATTFA gAT, ST w1 ga@ glasr
FT Y=y 54T 797 HR TI7 HI9L A
9T g% freear &7 & g%t A wfaw
Fqrg T |

IR AR, [WAT F A AL
ATE T oT @ & 97 I g A
o 1 ol Ffargag 1@ &
FaemaT AT § fR %%, 30 R
W IET I T I TAE
foraY 2ewlt AT ¥ oS 39T wA
T & AT 97 9FT @ fF gaw WA
# ated # ve. @R fRdrreR #1 ag
T A ST A AL AW J
¥, ¥ fEanier et SE | g
& ATT WA THTT FTA A T E
g ga fre s T forgrg ot & 7

o FTEAE & faC godr w5 e
I FIEE FET & A1 IAET q0E
T frag fo adf faey | wwt &
FreaF17 foaag 34 € 9@ & €99
da agF 91 § | ol ¥ @ fEd
agl &4 & Tt F9 A IS § | AT
g feael F1 w9t U9 AW &TH
q= T T & A e F1 o
greft & | & =gat § fv ot w9 A
w1z gaR Fi & fag dw § agh wda
A1 F oTgT 9% 3G AR AL §, IH
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FHEIE AR KT GO FIF F1 W
oqE g

Y F9ES-ARf fzfwa & ww
g 2By w1 -frdwe frar mno
% IR ¥ & 397 qAr«g w1 foar,
fefgmm gufedse 1 faar e
IG FTHTE TG ALY et | 3T 98
g1 & frareit #1 fagw A FTHy
THATT ISMT 97 W IAFT FaF g
wﬁwanﬁuswfmﬁﬁm
F1 39T & e o FgAT =AHT
fF Q¥ &7 ST TAHI *T aTH AW
o= g

AT AT irgama%a.»} I
3T FTHT &Y a5 T G4 WG FT AW
) mar | IR F g F F@amc
ST § % qiggr ok |9 g | o
g § 3¢ AW F wraw W § FEw
Iq BIA FT A AT &I Tar §
@ IT FTATH N1 90 | 99 F F IqHY
HIT 9 qgier w1 g e fE
IET A AT AT AfET 7 fF
't e 4g fagr 9 § fF S i
99 g9 &/ fa@M a9 g7 a9 IzIT
TR g9 441 IRAT | & 7} Ama o
fE @@ IEZ FT T HT & | A0 T
WA qYAT IR, a7 q@ @4 LT
TAHe ¥ qg TFATE | § aIMT A-AT
g & qarEl qATET Tg1 97 A & AT
Ty § fF agh TC Wigdo AW FTFE
Saqq adi &, w3 f& Aigar § & ag
@am & 1 3 FreT § g ag faw
F7AT Y TG 1T 7 31 fF STR@E FT ATH
1 7 g, 97 % ag qigar 7 &1 fery
g g7 WA F Al $23 & 5
S T AAAT AT FT AT T,
digw ¥ STEEM &1 AH A79 I |
1 0 9, 8% A1 &1 T g AR
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F9 o 7Y gmr & 1 § & st w4 o
&1 oE 37 w7 e foar & ok §
T w7 g oAz g 9% ¥ grawms
wraE ¥ 1

st T fag : fFay qug & ag
oA W

oY 7o ®Yo fyqd) : (Yo F AT Y
I T | 39 F ITAL IF T ATH {0
& a1 | 9T T FT FTACT TET GAT AT,
A FBAT ATH FT TF WY 47 ¢ 59 fAw
TH IR FTATH qT F AV =T T
oq AT ATH FT a8 gL NiFETH &
7 AT § N feegea ¥ 39 A9 &
o & o 70 & | Y waeqr F 39
TR FTATA AT FT [T a7 ATqH
g owar g

FHAT A1q IF #2AT % faT agi &7
s7ar ¥ faar-qiy &1 9 =3 a1 A
A Ad F1 AT 2 A fx ag wnan e
=7 fegY o9 qi9 9 39 am 57w
a7 agf fegr 77; & 5 9g €207 g
SR gr Ady | A &1 5w femfyz st
Fw1 & Ao wgr m@, a1 oag fenfys
W F7 fom o 0 ww frew #
gzavaT fed wy F, Fwa  qaas
AL I AT G I 909G F1 AOT A3
foaar & f ag @@ am ar 981
#30 fam & ard Y Fg w2aT g
AT AT F

WL q3AEST { @ ¥ H AT
TABAIE F FIE THWATT 27 70 & )
afe & 739 gAE F AT A2 F, A
AR 9T I3 ANT AT ARS E, A1 Agh
97 AT G2 F A& FW AT w0 E
39 & fq0 oF grgar & IAT 7 A%
FATET AT E (5 agi 1 37909 WIT #0917
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2 "7 39 Fv w¥q7 fmr o vEr @
afeq g3 997 oAl F FRO qaan
97 AT T a9 1 avg Fv fqaw
war &, 97 fo A)v wg w17 <

Y AT T R TR T FE
#F 977 @ ®4cT w7 o gAfE-
feva @7 wrg faar o7 7@y 8, Wi
wErT § AgY faar ST BT R 1 99 A6
o[ faar s =fge o

G TN ARz HF A A K F
e & fas w7 faar &

FARXGR-ZTAGX 99 AT5H FT
AFAT Q0¥ F qF Y IFT AT | IER!
% W@ L 6q AEY & AT A & AT
a W R

FIATYT €25 § q347 g 7 Taw
wZqq &1, A f fag 937 § &, a7
@ & faw oF 9 qET a3 @
oY, ¥fwT ag ww @k § o gL &
T JE fr ag 7w @A @ A
7g WY qan A€ @ % e 2w g "
EicCi i

39 ¥ .3 & 97 AT 74T 1840
Z v =3 & fawr A wafg qar a2
TAF ATgAL F A 7 fomar £ g @
g muagnyg wrd, oy sams
dAFTITAIGIATE | AT AAT AGIT
7§ ag fraza 71 9 g 6 awz
A & qraed # 98 FAA F ArAA041
v g & foar % qg 37 M0 &
fiame #w gam g7 v 37 97 fa=w
Fv foar %%, ST 97 gAe g F ar
T T | waA ag feafy § fr awe w1
7 w29 § ¥ fear smar € W T
fawm wmar § P g7 weg A w47 fa
ST, S BH T TG 7 A% £ | AbeT
Yz gATH ¥ AHG FAr & wiatafaai
¥ q@ T ST § | Tt #EEE
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THT FaeqT F1 T fo qvag | ®
AN g qE-AT T F WL ag I
AaTHFAA| FT A FL IA FAA(
ST | afy wg zar g i gw Sl &
T TF "% sfaa §, a1 99 F) A F1
IT F HTA & FEAET F A |

3T WD F §19 F A9 §7 47

g |

Shri Liladhar Kotoki (Nowgong): I
feel very happy to associate myself
with my colleagues from all sections
of the House in expressing our appre-
ciation of the all-round improvement
that the railways have achieved
during the year 1962-63.

In addition to paying my tribute to
the railway authorities and the rail-
waymen, I have to express our deep
sense of gratitude to the railway
authorities. We who Dbelong to
the North-east zone of India have
seen*in the last 15 years, when as
a result of partition we were totally
cut off from the rest of India, that
the railways built the Assam rail link
over very difficult terrain and that
too in record time. Then, this very
link was subjected to annual disrup-
tion by the numerous rivers over
which this railway passes, and the
railways established this route at a
cost of more than Rs. 6 crores. Then,
when they saw that special attention
was necessary in order to develop the
rail transport in this area, in the year
1958 they created a seprate zone with
headquarters at Pandu, Then they
took up the construction of the rail-
cum-road bridge over the Brahma-
putra, which was completed last
November. Then, on the north bank
they have completed the construction
of a new line from Rangapara North
to North Lakhimpur, a distance of 106
miles, at a cost of nearly Rs. 15 crores,
and this line is going to be extended
to Murkong Selek, a distance of
another 100 miles, which will cost
almost an equal amount of Rs. 15
crores.

They are linking Siliguri with
Calcutta hv “road gauge with a ferry



2769 Demands

[Liladhar Kotoki]

.crossing on the Ganga between
Farakka and Khejuriaghat and the
new broad gauge line runs over a
.distance of nearly 120 miles.

Over and above that, they have
increased the line capacity of the entire
route from Katihar to Amingaon and
even peyond, and they propose to
increase it further by introducing
what 1s called the centralised traffic
-control systern.

More particularly, during the re-
cent emergency they had to carry
an additional traffic of about 65 per
cent, and btu for that, the entire eco-
nomy of that zone would have col-
‘lapsed, because, as thec House remem-
bers, at that critical time the river
route between Celcutta and Assam
was closed due to the strike of the
Pakistani crew. For all that we are
grateful “to the railway authorities.

I will, however, submit that although
-considerable progress has been aghiev-
ed to cope with the transport re-
quirements of this zone, there is yet
a lot to be done. We are in a state
-.of emergency, and it has been declar-
ed that our defence and development
efforts must be geared up fully. And
.on both these accounts I believe the
railways will have to double their
efforts so far as ihis sector is con-
cerned.

Here 1 come to the question of ex-
tending the broad gauge from Siliguri
to Assam—to which particular point
1 cannot definitely say, it may be
Jogighopa or Gauhati. Yesterday the
hon. Railway Minister, while reply-
ing to the general diszussion, laid
down two criteria for having broad
gauge lines, firstly there should be
traffic, secondly there should be pro-
ximity to a broad gauge line. 1 be-
lieve there is yet another considera-
tion which should weigh, and that is
strategic importance. From all these
three criteria the case of a broad
gauge line to Assam stands out very
clearly. I beg of you to give me a
little time to show how the traffic,
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the main consideration, also justifies
the extension of the broad gauge line.

This line, as I said before, caters
to the entire northeastern zone. The
general traffic requirements of Assam,
NEFA, Naga Hills Tuensang Area,
Manipur and Tripura, plus tea gar-
den stores, industrial raw materials,
machinery etc., require 300 wagons
per day. For North Bengal districts,
30 wagons are requireq per day.
Railway stores, rai' coal etc, require
15 wagons. Rice on account of the
Central Government for that area
requires 20 wagons. The Posts and
Telegraphs Department require two
wagons per day. Thus the total comes
to 370. As thc actual availability is
four-fifths of wagons demanded, we
have to provide for 5/4ths that is to
say the wagon needs then would
come 462 per day Then, there are
other requirements such as 140 metre-
gauge wagons for the Gauhati Refi-
nery and 24 wagons for the Digboi
refinery, parcel wagons 10, empty
timber truck wagons 15 and tea
wagons 10. All these add up to a
total of 681. Then, there are military
requirements for which 150 wagons
are necessary and another 20 wagons
for aviation spirit and urgent military
materials which may go up to 500
wagons per day. All these total up
to 1181 or about 1200 wagons. The
present capacity 1s only 430. Of the
430 wagons that are made available
at present, about 170 go to the mili-
tary needs, etc. there remains only
260 wagons against the 681 wagons
needeg for the purpose of general
trafficc. We have to guard against the
probable dislocation of the river
transport between Calcutta and Assam.
The railways would hardly be able
to cope with this problem in  such
an eventuality with the present capa-
720 wagons. The only solution there-
control system comes and dieselisation
programme is completed the total
capacity which we can expect is only
720 wagons. The only solution there-
fore lies in extending the broad
gauge to Assam upto Jogi-ghopa and
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thence transport the goods by stea-
mer. Or we can ferry them across to
the south bank and fransport them
by road. It will be wise to construct
a metre-gauge line from Jogi-ghopa
to Gauhati connecting the Garo Hills.
That will give an alternative route
for us im case there is any temporary
dislocation in the northern section.

I know my time is very little and
I will finish in two minutes.

Mr. Deputy-Speaker: Please wind
up; there are other Members waiting.

Shri Liladhar Kotoki: We are told
that the Farakka barrage will defi-
nitely be taken up and there would
be a broad gauge bridge on it. I would
request the hon. Minister of Railways
to take this matter with the Irriga-
tion and Power Minister because of
the urgent need for transport and
see that this is expedited.

Before I sit down, T join my voice
with that of Shri P. G. Sen from Bihar
who suggested that the broad-gauge
connection between Katihar and
Barauni should be taken up as that
will give us complete broad-gauge
connection between Assam and the
rest of India. This will link up north
ang west India with Northeast. With
these submissions, I support the de-
mands of the Railway Ministry.

Shrimati Yashoda Reddy (Kurnool):
Backed by a very good performance
of the Railways during this emer-
gency and a good budget with  the
exception of small faults, I say that
the Railway Minister has come off
with flying colours. . .(Interruptions.)
Yesterday, while he was winding up
the general discussion on the Railway
Budget, in response to my question
about having smaller zones, he said
that he had an open mind. For more
efficient and better running, he should
have smaller zones. The only thing
that came in the way was emergency.
1 should like to congratulate the hon.
Minister for thig one thing because
for the last seven years I have been
asfling for smaller zones and this is
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the first time that the hon. Minister
has given an assurance that he will
look into it. But iet it not remain
an assurance, let it also be fulfilled.
Emergency should not be taken as
an excuse for everything. We want
a separate zone for improving effi-
ciency. Emergency should rather be
the reason for creating a separate
zone, not anp excuse for not creating
it.

As my time is limited, 1 shall
touch only two spacific points: rail-
ways in Andhra Pradesh and the train-
ing school for assistant station mas-
ters at 'Trichinopoly. Andhra Pra-
desh has many troubles as any other
places: congestion, want of lines, want
of double lines, etc. I do not want
at this emergency to ask for more
trains or doubling. But for the
economic development of the minecral
and coa] reserves in Andhra Pradesh,
two or three lines are needed; the
Andhra Governmernt also seem to
have recommended them to the Cen-
tre. The first line is the Hyderabad-
Ongole line via Nagarjuna sagar to
remove the existing congestion on
Hyderabad-Vijayawada main line
and to move increased agricultural
production from areas irrigated by
Nagarjunasagar  project. It should
have high priority. The second line
I would urge is Ramagundam-Latur
via Nizamabad to open up regions
with large forests and coal reserves.
The third is = line between Kothagu-
dam ang Rajahmundry to supply the
coal requirements of the proposed in-
dustrial complex around Vizag and
#qr meeting the public needs.

A proverb in our language says:
unless madness .s cured marriage can-
not take place, unlese marriage takes
place, madness cannot be cured.
When we want industry, it is said
that there is no railway connection:
when we want railway connection, it
is said that there is no industry. We
do not know how things are to hap-
pen. We have requested the Minis-
ter of Industries also. We now re-
quest the Railway Minister to  look
into this matter.
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[Shrimati Yashol Reddy]

Now, students from nearly seven
or eight divisions of the Southern
Railway go the traning school at
Trichinopoly. I want the hon. Minis-
ter, and especially the Deputy Minis-
ter who comes from that region, to
listen to this carefuliy. The com-
plaint is this. The persons who have
gone from Guntakal to Tiruchirapal-
1i are supposed to e paid on the
10th of every month. Their pay is
from 10th to 1Qth. But then the re-
ports that I have receiveq are that
the Divisional Personnel Officer,
Guntakal, never sends the pay till the
20th or 30th .of the month. They are
people who have gone to Tiruchi
from far-away places; they are stay-
ing at Tiruchi which is a very costly
place; they are very poor people and
they cannot get anything on credit
or account. They have to pay cash
and they have also to send money to
their dependent parents, and so, if
their pay is not received by the 10th,
and if it comw’ . only on the 20th or
30th, it bec.mes very difficult for
them.

The second point is about the pas-
ses which the Divisional Personnel
Officer sends to these people. I believe
that in one particular instance the
passes were sent on the 23rd January,
1963, stating that the passes would
be available from 31st December, 1962
to 28th February, 1963. The passes
were valid for two months. As far
as the paper working is concerned, as
far as the check-up in the office on
paper is concerned, it is supposed to
have been sent by 31st December for
the period from 31st December 1962
to 28-2-1963. But aciually the passes
were sent on 23-1-1963. I do not
want to give the names. I only re-
quest the Minister and the Railway
Board to check these things. By the
time these people got the pass, one
month was over alieady.

Another irregularity is this: when
they issue passes, usually the Gov-
ernment procedure is that the passes
are given by the nearest route. But
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I do not know why m the Guntakal
region they always give the pass via
a roundabout way which is a loss to
the railways themselves, apart from
other things.

There is also another irregularity
which I should like to point out. On
appointment, these people have to
execute an indemnity bond for Rs.
1,300 on a judicial stamp-paper worth
Rs. 15. Except in Guntakal, in all
the other seven divisions of the
Southern Railway, #he people take
their indemnity bond on a stamp-
paper worth only Rs. 150 nP. I do
not know why there is this special
charge of Rs, 15 i, the case of Gunta-
kal alone.

Then there is another thing which
is all the more surprising. In res-
ponse to the national call, many
people applied for emergency service
in the armed forces, but the DPO,
Guntakal refused to forward the
application of these young men. 1
do not know what the reason was.
It may or may not be true. These
are the rcports that I have got. 1
would like the railway authorities to
check these things.

Then, in the trzining school, there
are about 600 students. It may be
that this is the fate of so many other
schools also. But I am saying about
this school only, because 1 come from
that part of the country and T know
some deatils about it. There are
about 600 students theie, and I believe
there are only four people who hap-
pen to be cooks, servant-cum-cleaners.
These are just four people who have
to manage a school which has 500 or
600 students.

Shri S, V. Ramaswamyi It must be
a mess, if there are only four.

Shrimati Yashoda Reddy: It must
be absolutely a mess. I am glad the
Deputy Minister ha: mentioned it. I
am punning on the word ‘mess.’” It is
really a mess there.

Mr., Deputy-Speaker:
Member’s time is up.

The hon.



2775 Demands

Shrimati Yashoda Reddy: I have
finished. 1 only wanted to place a
few things before the House. It may
not be that only in that particular
place these #hings have happened.
There may be many other places also.
But I would once more request the hon,
Minister: let him not take the emer-

gency as on  excuse; but let
him ltacte thLe emergency as
a reason and create  smaller

and better zones. I also request that
Hyderabad may be considered for the
location of one of the headquarters
of these new raiiway zons.

Y d W (FrE) o SuTaA
A, 79 ¥ 9g 91 § 97 ¥ T4
aifrat #1 amqarg gm PR 3w q9
A § [YAT AT d9T T FV FIH
E -

A1 & Arq wrg § 3T AR a7 AT
fatg sem A fr qF g F AT |
dz v fafuwer, sA79 {9w AW
g 9T FEIYLU A IV A9 T AH
TM7g FT § |

a7 $F 4 A9 Jq7T F AL F
W FgAT & | 12T T Lo ITIT ;W &Y
Gl 3 | IU F qAL7 KT SR FaTiA
g § | 9% TE § 339 A g g
Aarfear oIt g et § gt 97 79
w7 | gEfar a9 w=ar @ v T
HATT S F AHE qF & 1 ToA AW
o 2 1 & F foage g oY #9797 39
Ty | fF savere g ) W gt
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g § €25 TH § a3 a3 @t 9%
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[ I7ar W)

wfEd | &9 ¥ &M AW @ wE
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¥ 22T e @ g ge R AYd 9x ¥
faar s o faY =y & foam
™o IR ek & for s
fear s AWt AWwQ ¥ & faamr
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TR FET €T & 919 & TF
fat @99 21 9 €9 a9 FT &
99 9gy 9gW &€a9 wEg aq g,
g1 tewe H ag Tom g g fw
wfa s fawe s gAiT T
o B F g | AW &1 ST
R A9 KON ST @1 gafed
¥ I 78 EfF SEd oRmH
1 Fgr w¢ foar 9, S§ X TEAr
F1 oo FX feor s @l @
€= Fg amar o S #HifE
FIET AGT FZT TR qG TN & | FE
UF ATgR TR TIAT 0 A & f®
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Q9 9 ST T fadr 99 |
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U © FUT To F FId FT HIAA
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= g fe it fean agmm wmr ar
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MARCH 7, 1868 for Grants—Railways 2778
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2 fo mro firemar T @ |
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ot wuvi fag @ A & SAT
T "if=T |
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=fed 1
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T agi feaqqdy avar foar & 3q% oo
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FR AT O g0 T1Ed | SiFEE
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fag &t d wgw 7% Sar g g
TET JEFGET AT E /A F) ATLd(
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N X GIE araT A FR § 1 TS
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I ¥ wgeagw A9 fagr S ar
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Fifs ag gax wW Fowwr T
gagy | 39 HfsTE FrgT FAE
faa wgi % T ax THET OF &)
fefra w gy =nfyn arfe a=+1 a7
g § AT F 93

Shri Igbal Singh (Ferozepur): Mr.
Deputy-Speaker, Sir, 1 congratulate
the Minister for Railways for the mag-
nificent work which the railways have
-done during the emergency, both in

Assam and NEFA and other border
.areas. In these two States, the rail-
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ways have done very good work.
From Tezpur to Misamari( it was
the railwaymen who were stand-
ing there on duty when every-
body had left those areas im
November last. I also congratulate
the Minister for the all-round im-
provement in the railways. Whether
in revenue, in performance or in any
other sphere, the work done by the
railways is magnificent, especially dur-
ing the emc:gency, and the railways
can be proud of it. :

The Railway Minister also explain-
ed in a detailed manner what steps
the railways are going to take for the
Assam rail link to solve the bottle-
neck of railway transport to Assam.
The only better solution can be a
broad gauge line between Calcutta
and Assam. In the alternative there
should be one metre gauge line also.
If there is no broad gauge line, the
transport problems of Assam cannot
be solved. Some preliminary plan-
ning has been done in this matter, but
greater tempo of work is required, so
that these may be completed in one
or two years and may not go beyond
that.

As far as new lines are concerned,
there is one unanimous demand from
my State. Whether it is the Govern-
ment or the people, one and all have
been demanding a line between Lu-
dhiana, Chandigarh and Jagadhri. The
Punjab Government has recommended
this line strongly. If you ask the peo-
ple of Punjab, from whichever part
of the State they may come, they will
always say that this line should be
given. I hope the Railway Minister
will consider this line and this line
will be completed during the third
Plan, so that the capital of Punjab,
which is going to be one of the most
beautiful cities in the whole of India,
will be connected alternaitvely from
Kalka to Ambala and from Ludhiana
to Jagadhri and that would be bene-
ficial not only to the capital, but to
the Punjab State as a whole.
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There is also a seccond line. Al-
ready about 10 years ago, the Railway
Ministry decided to have a line from
Hindumalkote to Ganganagar. Though
10 years have passed, not much work
has been done on this line. Out of the
total cost of Rs. 91 lakhs, so far only
Rs. 9 lakhs have been spent and this
year they have provided only
Rs. 70,000. At this rate, I do not
think this line can be completed even
in 100 years, The target fixed for this
line is 1966. But seeing the work that
is being done there, 1 do not think any-
body can say that this project will be
completed in 1966,  Practically not
much work has been done there, Very
little earth work has been done. One
reason given by Railway Department
is the alignment of the railway line.
That is the most important point. That
strip is only two or three miles from
‘Ganganagar to Hindumalkot of Rajas-
than between Punjab border and Pak-
istan border. In that strip of two or
three miles there is one road and one
canal and the alignment which the
Railways have given is between the
canal and the road. But it will be
proper, due to strategic and other rea-
sons. Moreover this is a border line
and when some new work comes up
it will not be good to expose or to
construct railway line within one mile
of the international border, that the
alignment may be done on the other
side of the canal in Punjab area where
it is possible. People think that then
it will be better for all purposes and
there will not. be much difference. I
would request the Railways to consi-
der this matter again and also expe-
dite that project.

Thirdly, there is another rail link
which is half completed—not by the
Railways but by the Irrigation and
Power Department. That is the con-
nection between Makhu and Taran
Taran. The distance between Feroze-
pore and Amritsar is more than 120
miles, but if that connection between
Makhu and Taran Taran is given,
which is only a distance of 20 miles,
the distance between Ferozepore and
Amritsar remains practically half. Out
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of that distance of 20 miles, railway
line for 4 or 5 miles has already been
constructed by the Irrigation and
Power Department for constructing the
Harika barrage. Within 16 to 20 miles
of Harika barrage lies Taran Taran.
Either at Patti or Taran Taran, where-
ver it is convenient, if they connect
this line, the distance, as I said, will
be practically half and it will also
prove to be a most economical line.
Also, when the Harika barrage was
constructed, they have made provision
for this railway line, and I think it
will be better to take advantage of
that and utilise the provision made
there.

These are the three most important
lines which the people of Punjab, es-
pecially in the Ferozepore and Amrit-
sar Districts, have been asking for.
There is one other request that I
wovuld like to make to the Railway
Minister with regard to Ferozepore.
Ferozepore is a divisional town. It is
on the Pakistan border. Economy of
that town was affected very much by
the partition. But after partition, I
am gorry to say, the Railways have
not thought of constructing any quar-
ters or other amenities there which
may be useful to them or useful to the
public also. There is a great rumour
that this divisional headquarter is go-
ing to be shifted from Ferozepore to
Jullundur. Everybody contradicts
that, but those who say it are mostly
railwaymen. I hope the hon. Railway
Minister will see that this is not done.
As I said, in that divisional town for
the last five years practically no quar-
ters have been built by the railways.
Railway should take more interest in
that town. )

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri Igbal Singh: Sir, I will take
only two or three minutes more.

Mr. Deputy-Speaker: He has al-
ready taken about ten minutes.

Shri Igbal Singh: As I said, I will
conclude in two or three minutes.
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Mr. Deputy-Speaker: If everybody
takes two or three minutes more, there
would be no time left for others.

Shri Igbal Singh: 1 will finish in
two minutes.

I want to make one more request
and that is with regard to the Upper
India Express that runs between Delhi
and Calcutta, Most of the Punjabis
who reside in Calcutta are from the
Ferozepore District. The Upper India
Express used to start from Lahore and
run via Ferozepore to Calcutta. If
this train services is extended up to
Ferozepore, it will prove very useful.

Ferozepore district is a great cotton
and wheat growing area. The diffi-
culties of the growers there are that
when the produce is brought to the
market there are very few wag-
ons for the traders to load the
grains and cotton. It affects not
only the traders but the growers also,
because once #he goods are loaded in
the wagons they can take money from
the banks. That affects the price of
the products. I, therefore, specially
request the hon, Railway Minister to
see that sufficient wagons are allotted
t0 that wheat and cotton producing
area—Ferozepore district—when the
produce is brought to the market.

o AT WA (WETTISAAH)
garafa w@e, #xwg N & Fr
wTA gEA T4 F¥ET A OFF
FA AT ®) W ATHETT FIATAZM
a1 warfaa I9% fau g 2 e
gk fam T s & faw
e af £

g oY ) A w Y ¥
@ dAe g gwead g
qATHAE) AT F) FARE WY
A ¥ A ami ¥ &) oww Ay,
IF AAATAT F OGO FWIU AT
feg? ant M q7w FE qF AT
Fzaw W fx ararfas =T wfas
M oz fogd & MTgEy, g W
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wgeaqw g, fr ot fagy &9 & 5T
IO G e oy sar & 7

Mwq, 7F Tg TEd go a&sT
g2 & f5 garQ WF A qroamst 9
Jgafa g, a1 7@ FF T
Afrgs &0 A 7w gwmiiad
HATET FT e AgE T &) IQ-
EON AT 9T F 9T &y AU
T YT FTAT ATATE | WTARATT &
AN F1 N d¥mA g 9 WA
test Afagrl wf N 2 39 T
N ag e w=E) W A oA oag
TaT ¥oqfs F 4 w9 ag fag fam
T & mmadar g fArg 31—33 e
AND T W FET | FITE T AR
¥ H 9= T 4T 9w g oA
AET UG WS FATAT AT IHT
fear wyv3giv I s9fear sg 3w
Feger e 399 AAT9w 7 5 WE-
=5 qual f5 sg dqma N W
F FEAT 17 | AfFT WEEF ATAA
3u N ST ema A femm Ao
TEIT FT IALE T AR AR IH
Furg gAT | ¥ § o7 [T =Ry
g

“The renewal of rails on Anand

Nagar-Nautanwa Section of North-
Eastern Railway, which was pro-
grammed for commencement in
1960-61 could not be taken up due

to non-availability of 50 lbs. Se-
cond-hand rails.

The existing track of this sec-
tion laid with 41} Ibs. rails is
quite fit for the existing class of
engine on the section viz, YL En-
gines (“A” Group) of 8 ton axle
load, permitted to run on this
section at a speed of 25 K.M.P.H.

The renewal is proposed to be
taken in hand with 60 lbs. R.B.S.
Rails, as soon as the material,
which is being collected, is avail-
able at site”.
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IWTx ¥ A IFE AT E L UF
a1 a8 5 o wEegEar @1 @
fomg 7@ waTEEa e § oA
gu drag o feafy ot 396 &=
fasrer T afes we F1 fmEr
F7 fear T | g O qaer Al
gfF oiie zafm #m@ 7 &
Fife o=y I TH & d@r @A
g osAT L & ooy aoenss fvozw
FFrT H oME 33—y W &
THFR & I9q gar foe 7@ =™
HHEAT FT AL FW ATAE £ W
feafedr & & o fraw &= f5
g & daw fogsr ogw @Y A @
afer wmafew 3fee & w9 wgd
AT & A F AHTHTAA H GRET
o gg @A FTOF 9F A AAA
7 Sfr w1 foar mm g swdr ==l
AN &) oA P gAE femm o
f&F oo dra A T arz7 fadrrH
¥ A TF FE AW Iristo

provide an effective rail link between

Assam and other parts of the country,

dar fF & it frdea fem wg s
T &g fomer fe oamfos gfe
s a9 mgew a8 & ¥ A
FC ARATE 6 39 7407 F7 593
M 3T AfET A owTE ¥ AT
€ foefidr % ox o@ o WF
e fagrt afgn fo9d g
#1 A ferd wivde & ¥ oged
ff ag fFr 4w 7 a8 7w
A AATT #Y AR &I gav
¥ e o gFar ifs v am
Al W I ) AfER @ @
wEd ¥ g 3" EE FEA
LI RE I A A
FHY Y qET TENFR F @S (57
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g fomar e smw@ W@ A
Iq gET H @Al AT OwAT AT an
Y fF T AR ¥ A A oW
qEd R, @ T I AF A
a2

gF F FEAFA & A GOIT T
At ®ragt ox fAewd, IOE WA
g3 Q0 |l & A e g, A
g FANE H K IAAGHT 9FAT
At wwEAr E

g A9T FE T AT
aEAar #E wm ghem @™o
qOTA I g, D Fgreom. fE
qryat #@ FET g gEre TenE A
VST AT UF LRI, TE
A F o9afT dAT AZAF FTOU
FIE @IT AES ZY FHAT | FHHT FTOT
ot gt FH & qAr AT &)
TEHT qA A GO MTEg ;Y
uF arq a9 g fF oagr 9w afes
Ffag wwfagr #@F fau os
faafrr-qa aam ov 9kg @M@ s
o fFRar ST @ e WY aTEs arar
#oFAT @, A 9T AWTT g9 fam
Haal Al geam &7

@ fowfasr & & wowT eAe
[T F IR AT R ACH A HTEOT
FCAT AEATE | TET ATH ErT @ fF
I FA @ T wfeaS IEH
g aAG &, § FAHET &1 I AG
FHFE &1 Tar gfld gar & fF
a9z ¥Wa HA AERT A AT g
IAHY Mar &1 a8 S9Lw fww aAv
f& “FAAEIfETET AT HAY FITAT
qglq 9 F9q @, IAF KA ¥
g, =3 &1 fawm Aw F0 ae
ZrEw Zad K A1 @ ifagi # FART
a9 g Afgr) & g g a4
JEAT g fF JaEEar ¥ ey St
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[3r0 7R = wae]

TME AT A PET A L, ITRY
TR § g 92 aF s fam
AR AR 4R A A g qg &
€2 T A7 FIATE ) IAFTE ag a9
Y——4%9 9 AN FHR AqATET R
I §—¥e UT FEFFNAT T
TACAT AT FAFT AAT MG H FIA940
" 37 w7 WgIE | 39 grEeq H i
Feqra gragfeai w1 faedy fae
g IARN T A1 TAY AT Ay,
FfFT SAFFW 9T A AF I TAAT
o AT @z EfE ¥ 9
§fF zm o W SART WI oA
wErm A fada ) ma wA e
fqie oY wfeas & qm 99 &
A% ITFT JE= AT AFAT | W AT
qA1 A Fgra EAT, v Ag &qr &
fr 3edin =y wtrwfzal & faar
2 S IR qAE@ W v
g1 W IFR A Ff gAT wEAd g
ama arg F & 7 W3 w5 S
% 97 f9@ #T I/ A I A F)
afasifedi ®Y W T fr 1 37 wfu-
Tfgi #71 A1 FqE AT9T, IF F1 FAY
HgRA 7 guTe Awe @ faar

F ATATA HATGT AT E, I F
fam w2adAt 97 W FrET A g,
# adf aaw qar g 5 fey 2aw
T FHRA I UF 3T F AT A
waF 97 gE Y2 g1 | & 70w K1 Qe
e g fF qadHar Faq F1 e
F @ ARATT & ¥T A SATET § )
I ZA ¢ F QI AT, J1 ATA AT
f& gz A1 sfead 1 feefew & o
7 fedy rrafase v feafa & o=
¥ @ %7 wea &1 fafma #30
¥ gaaq § f5 37 ge f i Afy
THAT IIT @ICATH & | AT IL STaTy
uIfeas 1 g7 F7 AT, IT F AAq
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&7, Fgt a7 fow 0% ¥ w19 &) 73w,
FAX WAt qT §Y A g gIm

o g & faw S g7 e
EAIR ATHA &, 39 A g9 &1 3199 qATT
A dpfaa gfe frard gz «@ &
39§ H AT AT o A F A
# agd 997 g 4 § 1 gur Ay Sy
{39 9T FT A9 3 AT T AF
nrFfea frar ar fe @ 1 TF &
I §, I F1 WA ¥ qE@T IM@,
A ox e ag 2 fF 9q & @& &
g g1 AIfen 1 A AwAE F
g Fgar =1 ¢ f¥ =9 wErew
F 39 A7 wE g fem g 9w wlY
g w5 sga fear mam &, Afew
FH Y 7 gHATE &7 | O 39 07T #18
e gt fear mar &

§ wmm g fF gERTT SR
qaFEAT A8 9X IfRAR { 0F gree-
‘I # faar & FEEEy &
S | GIAT AIEA I GIARTATT &
ST g AT §, 9@ TTE FH FT
T g | 37 fau 5w ®y [T FAT4T
Eic i

Ay I qF T frEr g, W&
foq & qegae a1 §

Shrimati Jyotsna Chanda (Cachar):
Mr. Deputy-Speaker while I rise to
support the demands for railways, I
express my high appreciation for the
railway authorities, who fared so well
during the gtate of emergency.

I would like to make a few submis-
sions regarding the North East Fron-
tier Railways. The hon. Railway Min-
ister has stated during the course of
his speech that, continuous attention is
being given to the North Eastern Rail-
ways. I would suggest that the Rail-
way Ministry and the Railway Board
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should not only give continuous atten-
tion but should take immediate deci-
sion regarding the North East Frontier
Railways. As is well-known to this
august House, the communication and
transport system of Assam are very
bad and it is cut off from the rest of
India.

14-26 hrs,

r[Sl-lm THIRUMALA Rao in the Chair]

So, I would request the authorities
to extend the broadgauge line from
Siliguri to Amingaon. I think there
is a proposal and a survey has already
been made up to Alipore Duar. There-
fore, I would request them to extend
it up to Amingaon. During the Chin-
ese aggression all the cargo boats
were held up in Pakistan due to the
strike of the joint steamer companies.
So, we should not give such a chance
to the joint steamer companies to put
us into difficulties while -taking the
cargo from Calcutta to Assam through
that route. We shall have to depend
upon our own transport and commu-
nication. Thege is every apprehen-
sion of a renewed Chinese aggression.
So, we have to see to it that the move-
ment of foodstuffs and other essential
articles for the military and also for
the civilian population lis (carried
through our own railway communica-
tion.

It will not be out of context in this
connection to mention that the rail-
way line should be extended up to
the foothills of Manipur and also to
the foothills of Mizo district. I would
urge upon the Government to take up
the survey of these two routes imme-
diately so that by the end of the Third
Plan the construction of these rail-
way lines could be taken up.

I have received one memorandum
very recently from the All-India
Manufacturers Organisation, Tinsukia,
Assam, regarding the insufficient allot-
ment of wagons resulting in hold up
of goods in transit. I would request
the Government, rather the railway
authorities, to look into the matter and
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see to it that goods which are carried
by the wagons are taken to the desti-
nation without keeping them in tran-
sit which gives opportunities for thef
and pilferage, resulting in- loss of
money to the railways because they
have to pay huge amounts as compen-
sation.

2792

Very recently, the railways have
introduced the Assam Mail from Ba-
rauni to Dibrugarh. But, then, the suf-
ferings of the travelling public are so
much that even passengers from the
stations nearby could not get accom-
modation in that train. Before the
introduction of the Assam Mail, these
were through coaches from Silchar
and Karimganj to Pandu. Now that
has been stopped. But the authorities
have not given any consideration to
the passengers who are coming from
Silchar, Mizo district or from Karim-
ganj who have to entrain the Assam
Mail,

I would request that some seats
should be allotted to the passengers
for that area. In this regard we have
been moving the authorities for some-
time. Unless and until there are
through coaches run from Silchar-
Karimganj to Barauni, or up to
Gauhati at least, the .people there
will be put to great inconvenience.
Assam Mail being the only through
train from Barauni to Dibrugarh it is
so much over-crowded, and I would
suggest that a janata train may be
introduced as soon as possible to
relieve the sufferings of the passengers,

One more suggestion that I would
like to make is this. The authorities
should consider the question of reha-
bilitating the eroded and landless
people on both sides of the railway
line, so that the Naga hostiles do
not have a chance to raid the trains
or mbotage the railway line.

With these words I support the
Demand.

st wwAm  ([99) Tt

wgreT, & Wd 7Y FT @w @ A
Et B} a3 fewr Aw@ g o

L]



2793 Demands

AN F AFT & F A
W A g+ TR @R
I g7 § WI A I a1 FAS
Y A AT g aFdT g 1 fAwre
g1 § o urfger @y § ST #
I % I & foT e ar are §) A
ST agaT @ | )T gAE § R swar
¥ IR qF TF A T A
arfs safearfadi #1 amr g3 &% )
Iq gT A FUH AR FARAT AR
gt 21 WX agi WS AT gy o
ar agr w TFar &gy glaar Q1
aFA E |

T 9F I A A UF A5
Tq| ¥ qEEg, gre e, anr,
| TiE, FAE, JAA T gE 8T
1 F¥ faw o =fET 1 3w &
FETC B FTR ATEAT g1 qwaAr

g1

a2l A FAar w1 WA
wiafcdl gra @ Ot @ Sw
#1 & 35 SeH@ FAT ATEAT § | I
F WIERRTH OX STl & &
greft F & fag sga 9 qug faan
T &1 99§ Fer 9w 2 fFqE
TF 42 H @l FCNE ) OF 9E H
g A &Y Y @Y 99 F FIR @
e ST § 9T afe FartEl
g7 & 3 fag o Qv F o | el
FTETY § 1 &9 AR ¥ § 7 wwiww
w7 ¥ @a @l S ) o foar S
#1 Io< oAy a1 fF o F W@ R |
qe=g et @F 3 g A8 | UF T
# 3 e AT A Y St 9, T
QY WA g1 o IW 7 FE AT AGY

omEar g |

% AT €T g ¥ AT A .

AT &Y el |
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qw AW we 0 oag # a
s ¢ A FT§ |

st wgETg - 99 qifeEmie & 0%
TET F qF FT 999 4 X § TAT
qHg A § A e sgfEat #y
fraft wfsars v fy 33 F71 A=
7oA wgT T oAwA §

TF M {AT ¥ AgAIEE F
fag gar A at T9d &1 AT @
qIT |G, AE AB G2 AT g AT
gaR g VoA T IFT & 1 @
grawg ¥ % 1T g 1 1 I
Fg gIEATE A FNY | TW IO W
q7 & qEE F1 T oA Y
g | 7 w@em w1 5@ AR e
Trfed fF T qug 9T 99

ISAT AR N F 9 T Fg
T RTT N | I A A QAW
g1 g & Afwa agt fewd A Y sqaedr
g § A1 7 Y Agr AT § | G
TR & | 37 LA F1 a4 Y a9 gy
7T AfFA Iq FT AT FAAT HY I A
1 a7 A faw @ owfE W &
AT T T HAAT |

g9 gFT § TF qTd "I FgAr
=g g £ 35 Y F1 AR § qAH
TF AT WEAIIAIR qF UFAAE ATAT
oy ofifs g ¥ T & g § I
F FIH AT fAa GF

AL § Q¥ agT § &7 § &
f& aXAT 7 AT TAT HEETF 2 |
XA gAF | g1 " fw wew w27
FY TH TAT gAET F4T AT oA
#C qA #, 7 qrdl § owasi Tl
AEA T A g HE weEsRw #
aar 3E A1 Ag) e fEoFE T
gt Ty o WA |
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Q% wEAYT ' A9 A5 §
gafaq

ot wga™@ . ™A F G FT AE
od Y 7 & fF qg7 A A F1 AT
¥ {9 T@T ) AT AT FT Ay
- gg F3r & fF @a &1 aoax aghaag
faeet =fgd

AT qOATC } W KT AFGT FY
e FAq, dfrs FAE AR 98 FA0
# arz T@r g | ggFAa § C ada
g T A9g FT F qIAT JT A E
3T F T4 [T TEF § AT A I A
NG TAT TET T NI & | IIHT R
g fear § TF TG A=AV § qEr F
g faet & w7 T g | WA
99 9T ¥ 1 FT TC q¥ I FT AT AL
AT T TET & FAT AT & 1 gHiAG
F T AT T FT F AU FIH O
I | QT FIA F IT T IIT AT
T ATAT & | ZT FTOT R A O AT
gFEE @Y Y § A AAGT WY IR
g AR f6T 99 F =41 A1 G4 77
AT F1E TG AT | T S&E R CF
9 FAT AR | 59 F fAg wAw qae
faFmaa # o I § 1 X Wy @
& 39 AT feamr e g

I F WG FHAfE F fag
TF TR a78 8 § fs ¥ sl
2 avoTa F A F A A A §
AT A9 a7 aF o AT @@
AR AW gy A T @ g | a
¥ A & f 3@ A e 3w
Tfegq A% FATET F g /i 7w
TR AriEd 9 Y AwE 9 g 9T §
Tt sraeqr gAY wWfgw R a7
q¥ AT AT 7g AGY g awar a1 99
F faq ga% @I 9X AFE W A
qIETT FY T |
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¥ g9 a0F & qgT e g AT HAY

AZRT gAT § AfFT 37 g 7€), 48
Fgrad wfeard gt @ fr grat faser
AT WY FT A WA E | W T
F9 Wt 7g afEw w7 9 @ S @
T ] | TAT g AT Iifew | gW 3
A T 77 far e et smEd g
g9 I 97 ¥ AT & AT AeIgL F &6
T A &1 F g ¥ fawrag #7 & W)
g9 €94 ST F¥ IT F AIEAT 3@ &
A %57 T F7 g9 £ 1 7 A
g 3T ¥ g AT F AT @ € |
gafae gaTdr «ai 9 auET e
AT =fEd

Shri Bhagwat Jha Agad: Mr.
Chairman, I am grateful to the Rail-
way Minister for the assurance that
he would look into the suggestion that
I and some of our other friends gave,
that the arbitrary increase in the
freights should be substituted by a
rational approach based on a study

of the cost structure which may reflect
the full policy of transportation.

On the Demands I would try to
highlight a few smal] points which
mainly concern the Eastern Railway,
and the first thing is this. In the pre-
sent emergency I would not repeat my
demand which I used to make in the
First Parliament regarding the ten-
sion of the Bhagalpur-Mandav Hill
line towards the coal areas in
South Bihar, because I know that
it is not possiblee But I would
suggest one thing. On thig rail-
way line the distance between two
stations is nowhere more than five
kilometres except between Dhoni and
Tikani where the distance is about 10
kilometres, that is,, just double the
usual or normal distance between two
stations on this line. This line was
dismantled during the war but before
that there was a station at Sanjha and
that has not yet been restored. So, I
would request him kindly to have a
halt between Dhoni and Tikani the
distance between which is ten kilo-
metres.
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[Shri Bhagwat Jha Azad]

Secondly, I have already forwarded
almost every month or every fortnight
petitions based on facts and figures
to the General Manasger, Eastern Rail-
way, about converting Ekchari halt
into,a station., I have myself looked
into the receipts of the different small
stations which have been converted
from halts and I must say that com-
pared to them Ekchari which is at
present a halt is giving much more
revenue to the Railways. Therefore I
would suggest that this halt may
kindly be considered for transforming
into a full-fieldged station. I suggest
this knowing full well that possibly
the Railways will have surplus
revenue than what the cost entails
even during this emergeny.

Thirdly, I would request that the
southern platform of Bhagalpur which
is an important station on the Eastern
Railway should be covered. No doubt,
the Railways have been good enough
to give it a good look and a little more
space about a year and a half ago.
The southern platform which is a long
one should be covered. Only a very
small portion of it is covered. So,
let there be a shelter and shade on this
platform also in these days of bocm
for the Railways when they are
getting Rs. 31 crores of surplus.

For a long time the Railways are
trying to investigate into the possibi-
lity of having a halt at Mamalkha bet-
ween Sabour and Ghogha which is
after Bhagalpur. In the last Railway
Budget debate I had referred to this
and some of our friends had been there
to look into the matter. But I am
told that when they visited the place,
in the absence of any proper repre-
sentation to them as I presume and
understand from some of my friends
of the locality, possibly the case could
not be properly put. 1 would request
that this may kindly be looked into.
A halt at Mamalkha between Sabour
ang Ghogha is justified.

The hon. Minister has said that .it
we gay about the foot-bridge, pOSSl-
bly we have to pay from the munici-
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pality and other things. There is an
overbridge at Colganj to connecct the
two platforms. On one gide this over-
bridge is extended upto the bazar
area from where people can come;
but at the other end it is not extend-
ed. Ome end is open; the other is not.
I only request that the other end
may also be opened so that people
living on the southern side of the
platform may also have an easy
approach to the other side. Of course,
I have received the reply in the usual
way as we always get from the Rail-
way Ministry. But I would again urge
that this be lookeq into. I would like
to say to the hon. Minister and
through him to his officer-friends in
the Official Gallery that we also get
a lot of grievances, presumably at
three or four places I iry to screen
them and forward only such of our
demands which can possibly be met

by the Railways within a very little

amount of expense. Therefore this is
a case where they should not have
given the usual emphatic ‘No’ but
should have considered it sympathe-
tically. I hope even now that it will
be considered and at Colganj the
overbridge wil]l be opened at the
southern end also.

I have only these few points to
make. 1 hope these four or five points
which I have made will be considered
sympathetically. Also, some catering
arrangement may be tried at Sultan-
ganj station which is just half an
hour’s run from Bhagalpur. I hope
that these points will be looked into
and considered sympathetically. They
would not entail much heavy ex-
penditure if they are implement-
ed in the light of the expenditure
on the Railways on other fronts. It
is a legitimate grievance of the people
and it will add something, if not more,
to the Railway exchequer.

oY Ao Fo grAW (FH\ATT) : FAT-
affr wgEw, wa F 17 feniza v
AT e gn s g9 @
TET TR TRAR A E 1A AR E
T wHfE F aearg g el o
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fr za AT ARN Qe ¥ fgq 73 aivaw
FT & FALTE AT ATHTA WIE ST FGT 4507
AT 3§ IF A T AT | 3T F fAq
T FaE F QA £

g, & 37 &7 & zvar -~
7 & gadw a7 §, fr fgrgeam &
T HEAYW E § | HIagt a8 g §
Srgt &rar st &7 e & 1 |77 Far B
SR N & F1e0 fgrgeama & T AdY
fadat & avr Y dramEy swrr ST
W § | 57 #ar mar 1 swwwafa §
Tt TF 3 TAT I AT TZT TG0 W4
¢ fow ¥ 787 & ol ai, oF A & drd-
arfral, 1 FTR! THATE AT FAT B )
g WA &1 0F 9fag drdeam g1

WFAAH A G AAH Y qgA
T HifAs A A & | uF 47 7 UH-
FadY & wIFAL 97 ;T FAA STEAFAAT
& g, 97 qET ¥ v grar g fm §
fagr & &) 7&0 a7 T F gA AT &
W AWM aTagr Wy § A7 arE@l Fy
&7 § ®RT A F WA AT | I AH
7 7 {Y F1 UF 4% Fq09 G007 w9 E 8
ag7 A1 g & 1 wren fdad 2 f et
Hramgy s gafsfawa a7 qeaem &
¥ a3 ¥979 & g9 F faqo aga a9v
g g1 Tifgq fm & 3% ¥ 9 99
U F wagT 97 FATU GTAT 9 § IO
F A6 " afy § faqm w7 9% |

Ry wgw &1 wE § fawaa g,
3ITT A g | g7 o are &Y, =907
At HT TR F AU AN AT
H A § TS99 FT AT FQ £ 1 %9
are AT X TN qge FrerndY w1 oF
O w9 iR & fawfaw #§
HIATETT § TAT 4T | A qE HIA 9T
T @ 9T, TFEF FA9 @@JF IL W
TZ AT A IW § FT W IAET
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TIA g AT 1 gAfET & veq wdr
wEET & uv fAEad & 0 Agr 1 0w
gEfas fmim w7 3 N g w7

T ¥ 312 A, Ao OF aga
T AICTH T & | ST ¥ 70T
T He FY g0 9 AT AT FT T
T ERT | 3w gwifaar #aw ¥ W)
T A AT a7 A1 fefege ds-
T , ag7 ¥ GHG AT IH TR
F o | agr o it @A A A
TE @ gAT & | @i St w2 F
T 1 a7 TFHATE @ &, FHI & qATAT
SifF Iq T F STRfTAT 3T FX AT
AT ST &, S W a2 AFATE BT T
afee fadza g % agi @t oewm o
T g1 gy ® e aEA W O
"radfast g =ifgr | wfF Fwifrar
w7 ¥ 3 wE R der g § gfeg
Fgi W wF sEfas 2T gy o

™ F ag A, I E39 W OF
HIEETH T & A F awT g

= ¥ a7 &7 & 70T § WEW
g a7 s dax § | frdew & f =gl
foraet wear 2Y faweae 71 gavg gFT
Frfer | TS I S 9T T AN
forg & 99 Tod F 9N A giaaT Y
q% |

doifaar o7 3w &7 & a9
quf & faeit # Yo argA gz oY | =X
AT ¥ ATEl T @S FA g AT
FETHET F I 9 & Iq G 61T
FY T FY W A TE IR GIAT 1T
S AT TR AT, WrE € @ AN
% aTz WY €9 AT %7 a8 1T qY &
T I A TR 7S IAT AT A VAV
gf fex wmt ag wf | wafwg AT
fraaa 3 fr a8 X aiw NfF Zzmar §
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[#7t 70 o TTFA]

I feT g wifed fow ¥ amradr
T AT QAT AT F FAT ATA | IW
Fig & fe@ wowa g Tl |

s, 3T LT T FAT § AT &
UF ATARW a1 FT JaR § 1 Afew
W wfgFfa & gro o9 w77 91 @
2 fF 7t ¥ 98 wrEm e #T e
farelt qER T T X ST SR A
fraze & f& wamem # ag @
argd #ifE qg AT AT OF F
oA fEm g fFin |m
Y SATITY FT OF 5T 930 IE & | WY
TR UM g9 IAF F T grar )
zafae aw faasa & fF &1 2w w et
AANE a7 F7 g T ¥ A E,
9 T FE 9T VA AT IRy

AT A AAIET T F A
WA # S X gree fagy g wA
¥ a7 FT I R, Fgr i miear &
wifga, fom & =gt & anfaai v glawr
2 9% | DA ¥ FAFAT JA qTAT
Y g €, 99 & fag mit aF a8
gfagrems mH T 1 AT v aF
qag @A ¥ 90§ AR O a
TR TEF & | AT 918 A A
3G F A¢ I FY FEFAT F fog O
faadt 1\ o gEmE R FF fT & 4t
MR R o & i § Fodar F fay
afeanis & e 17 gT oF I
F9rE 9, forg § damEt, Ia fagr
R AT T FF M TR A FHET,
dfr Jarer  fefegee geqaey & &
@ AT Fewar  @ifg S A giaer
B a%

Re¥e ¥ TEW, (AT ¥ 9EN)
Yo wfuwiw@l & gra @EEET ¥
AT am g w8 Ha 7
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g ArgA fagm &7 ot w19 @ v
g7 | dmrRaT W gaeor o g m
a7 HR ® T F q Y FE FLEI a8
fa@ & 9 | AfFT it 7% ST AET A
famfor 7Y & qwr &, forg & sy &
A F god F @ HR A9
T F /WY FY, SF TAT H {ITHL-
IR A E 2 M AT g AT FWF
a7 dfamdr sk T @ %
AITHGL Tg=1 95ar &, fora 7 o
o2 FT GHT T JT@T § W Qoo WA
B 0 qu FT e § | gAfAT M-
g7 § [IIHY qTAT AT TF TF
[T AT TS ar =9riey, farw
FT FALT 97 & T F |

Qa1 A& At F g § M-
HEA 9T TF ghee T gHT A1y |
I FT qIAT Y TF & W Aga fay
Y I AT ATIESAT &Y W g ) R
gfewifl & grar ag Fa7 o wWre i
TG ool & T gFee Fwm o1 AT
fraea & % gt i oF gree Arenfasite
AT ST ATE o

HRTYT MR GOy &l & a9
¥ qaorEfar gree a7 T daR ¢
g 9T ot TS ' AnfEy |

qY X @ A ang faar g, 9w ¥
fog svqaTg |

N gfear (wgEWw) ;AT
gaafa A, & I FAew 71 oaw 19
[t w1 W fearr wear § 1 5@ i
F1 39T T fask @ qura ¥ wogy §
fr arft fere-aX 78 agrs @t &, Ay
ae F @A ¥ ag AW grv g e
FHIT A ¥ wfaw & wfus woqr
TR FTH AT o qw
qifxat & Far gghoag & o ar &
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sra, ™ 74 wEea afs faw gy
Faret 9 TR X, a1 AAqr w7 aer
IIFTT WY | AWz FY feamEl § ar
agfaaat £ il dast ¥ og= owlt &,
9% S FrE HEHT Ao faway ¥ w1
T qgAaT &, A ad ¥ I9 FY G
T AT §o IT T A-IMAT FAT
FTAT @, T I TA 9T AT TG AAT &)

M3 F1 9217 A7 7 gE Hg
HATIAT FF F A0 s a #1% F193
| Fars A ®) T § 1 3T 919 A
AT FIA T A Ffarar AgT F) 0 g
fra a4t § wfys agfaaat ) g
BIAAQATT A § FAFLOF
Fedl ¥ faamag #1 3F-g 7141 gt
A-famr & Fig 1 fAFITE | T I
AT AT @18 TG FEa 7 fawm
1 9g17 & fag @rga g w7 T B,
T AT ITRN AT T Age@Aq
FATF F)| AT Frae) aF® & §,
FH xq &7 fa=ar foar mar & 7 awp
ANAw 52 F I FFFT gt Tt §
2 F AT ZE M F Y A WY
e 7 e, a1 98 79 Y ABTFCAATE,
93] FH FATH F1 W 2T T 2
¥ @ a= A ¥ faenag &1 gt
qF § T 37 & 1 I 9 farw @ FT
g g 1 A A FFITmiETi E 3N
AT M AT F A § | w1 F
Fo o, dTa, wer AIXT WX gfeqwr
¥ a6 § 9 BT AT w40y &, F qgd
T T D mfert § sy &

9 3AF § A F) gIAr 7
T F#07 N T g, forg ¥ gt A
ST G 93 QT & | TF &7 F AT
AY ZHL TATH ¥ 73T A At A
NI 7w 73 &, e w1 aaq fow
& | 5 F sraArar gora, faee a1 s
AT & S 1 F1GET AN Forars 73 R@
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AT &, I A7 F faamag T F0T o
T FT BT U FW F g o2 97
iy & 1 g" g F R gAdiad
g1 FE arTgg aa ) w0 fF
Fel § faamag? & A= uF wfafaa
e FArE F A A § faemg
T ¥ 9\ UF TIEAT MY g 1w
ar gg grm & faed & framd o oF
TFIF FATE 919, 97 g 9 faam &
T aAE e faar §, g A W
a9z & T AvAw QA g

# 9 97 Agrey § IrdAT F®M
fr ag gqY AEAL FATH F) FAAT HI
g [/ A aT o emT W
AT F AN Ffaw g q@ & faw g
T Ay gafa & fog & 1 & wamrar g
e o1 gy and gwren & fawrmr wwm
¥, @ 7€ 72 &0 {5 @) sgawdn
¥ o qfEdal # maEar ¢ |

st wtew (fggamer) : wwmfa
wgeT, W9 ¥ 77 w9y faar, a8 79 A
AgEN & 13T AT Fgag F FJT T
a1 FEAT FET |
ot wemra : @wnfa wee &
@RI g o 9 awg | QU At € |
Mr, Chairman: Please resume your
seat. They are ringing the quorum
bell— Now there is quorum. The
hon. Member, Shri Chandak, may
continue.

-

ofy wtyw : ITHT qEA, I«
qex & x@ wArem w1 oawrd g
fr g7 fat 3@ 099 FT ITHIET
FTH Hegl W & 91X TF A
o fasm & 9HIA § g9 HAIEH
I 0 N syt wW fwar
gew AT #1 g ¥ fow ummz
far @, & sw d mfararg 1 wfws
TE 91T 34 3T M A T FEAT &
fr gg & #ry qfewi o € 1 Tw AR
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[ ==F)

BRI s fwAT 7 1 v wiafaa faar
2 1 & mfax swg 7 %7 30 91 Q19
aid 9 FEA F FET AEATE

15 hrs,

98| ara 31 & 7g FEAT MR fF
9| FHAWIT AT9AT & T IF gET
¥ TR FH) T GATAG T 64T 3§
;7 wrafaa fE&ar a1 77 fewifor A
& 91 fE 0TS 71 foraw g=iar o'z
orEd fwegi W 2 i a AN A X
ST AT fF FEF AF 72T a9 A7
AN FTHET § 9 F) 19 &1 77 &
afEa 30T fawew aga grer = &, 78
I T EATT {1 &7 & 77 wffery &
FrTs & faswra ¥ g ¥ faeqgih €
# 7 wwaa fx &7 39 ) 79 A%
A AT AT IR F oI
OFE AT 797 FT Aea qr o v & A
F77 fax fear 1 Al A @Er 2
f& #0921 1 ™I N 7 FEEwA
feam g1 fx 00 &1 AT NT T 57
T | g A L AT A Fifora @ w;
g1 AT 9T AF g @eq 41 TG |

g5 F7 0F AT S {17 T F7
eI AHAT &7 1 YT § gufaur
A% AQIT ATZT & | G8 I 37 TFT7
F; ¢ fir army7 & fgaarsr ve diw @
fag & oz 92 a7 & | fgmarer &
ofear 9s @ & 1 fggarer 6k
qorfear 3am% & F1oa & 9fqfzq coo
e wrgar, onfem, IR A #7
sy & ) AT A fggaTer & A9 ¥
Fr6 frw ofar & 1 35 § @997 9gq
q27 AT & | 35 H w27 g
F @i & A7 5wz § ) wfwa gy
T ZR T A FF I AT 9
HATHE FT qTA AN A | FE AL
g9 ¥ a1t & garw fvu U, AeEw
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FF g MY gqA § A owE@a fw
TT 97 37 €41 AGY fgar amar § m
agt & s gwaAd § i gmd) o7 gAen
favar smar T & 1 gy AEt «9g FT
AFIT AT & 9T I FT FTAS A1GH
STIIT GTIA A g1 & T Zrgfaodz
# qaam giar & 45 4 wledi R ATy
TEI & AN FT FAT HT YT W qF
g fas mar AT wfq aw @t 1
ATETT TET TIAT ] |

T avE fezarsT uF wogv S @
set 7ga wfuw Gl g & S awEAr
oY rad aw A9 e @ A fwa b
¢ 39 3 F1 fF @7 ang7 ¥ fogz-
ATET qF e Wi Fi ACHS AT ¢
N7 fgmaEr g afaui ag vcq a2
I ¥ T1 a7 FITAST ATEA & AifF
¥z AT5T & 1 sufan & Yog g N @
AT F747 g (& 3% g 7 aEa
S § A ATSAA H @@

TF I & 95A £ LT T
At Y A SERhEs qn S kT @Y
o M7 gRiN gy fFa fe& =
ofvar & fau areTw 7 97 8 AR
g araeR ff fear o wfem &
2Ea g fF 9 a9 § 39 T8 ToE
LG

Zw ara & forg & w=fY S Y e
e ¢ fop arrfer faopar amea #71 Serw
e ¥ fagm w@r & a8 U geEr @
g & Afew & agm fe swe Y
SgTRT WIS Tafagr fagrearst argd
FT AT ¥ foay o 47 1 3@ o §
fa o &, = faaew € &Y &
AT WY TGT FT g7 & | A F ANT
g e & fF agr AQaS aT w7
T uF whtame § 1 5@ wiwae $1
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"9 el ¥ Fodr g7 e a8 1w
fagza &

THE a7 & g § T oS FRAT
fr oF Gt # A JIgT & Aage
FF AT & 1 FRy A7 AT A 2w
wa dfaee mafads A ATE STy
e % W | gg 9 g 97 Wl §
foq 71 &dr & ey 7% 49 AT a1 8
w7 AT giaend g 1 wfyw gw A
o< 1€ Gfasre wafady A & =i A
6 FA & ToAT & 12 FPrav §, 3T T
e FEY &, FE d@ Adf & | w5 fawaAr
T Ty v #7 gfEemm ad g, |
oy TEHI & WY AL ¥ FAGT AF
FA & &1 Theaema A6

U% A gEem e famoan
T garg far &

oY whyw . weErg #9 frAm @,
Sfea &7 gg o a1 727 & fF afeat §
o7 IAET AR F ITHT €AW AT
F7 I E | AT g IfaATHi A1 gT
T KT ARTAT FL | AT AT FF ATIA
1 A F7 HfHC AT HR IGHT
i g @ aw A dfaew wd-
fadry Qfsre | gAY TdF F 9 98
Feqr Y 7d F7 g 5w e
¥ Wy 7 feant dfesc wafa-
e % v €

TAIL T § ATYT AT TG
a3 7% WeX § Wk Aafaw 67 § A7
FFq TAAHE F FE TR A A@l GA
g

Tr WA ®EE A 9g=
FrT e

Y &g ;. ag= T § W7 o=y
T WY E | 3 TR F AN Fwe
TR § ATIAS T 9 F T qG T
FETH TAT GAT & | G T H FAq
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AT IEET AW R WAT AT T
faadt & 1 TEr areTw # a € srETE
213 ARF 9w 1 e frern
HTEATE |

4 FE qm famr o gge o
fem f& gzret wt amgr & e §
FIAGIT 97 UF F2g aqr fEar s g
THY I q9g TH @ § ) Hiw 2o
a7 A T 8 | THE §w # ATEy
oFEd H T AFAE AT E WA
afasrfeal & grEma @ g a9
W gg g Ag gwa @ froagt
T3 Ud T e & oar femm s
T T WA A a7 IS | T ]
TV & AN T TN i g1 A
# g@ A WU EqT WTHAS FEAT
AT E

Fg a1 fad & fosmd o aF
Fga 1 § A wwaE ¥ Ao
R R Al g wFa g | AfFA K 0w
ara A7 wEAn e g et 9w 7w
fear e & f 49 47 7T & A 4
&1 qrfaq T Ag & 3T ag Aot fwd
SFT ¥ @Y, TET FgAT 3% & &
g 31F ¢, Afeq A7 HIT W F HT
¥ gt &7 mwa § #T W AE-
qF TN &1 v AT o g e
Y #1€ o aft § 1 afw g ¥ |w
ATy wTaEY 399 qeATea A fabt '@ d
N A3 F Tuq FA Fr Ffmw oA
FvAr fey

S aF W AN § A feNs ®
TR TEMTAEE & AR I -
9 7 ATTHT qdqg & N 5 ewfaw F
aomm ey zem foew afe g
foar g 1 AT § FTET T A Sy
gEdt & 1 a4 fawifor 8 € 6 fs
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[+ wres]
#fe ag fawew gagqwi g at 5@ Ieqm
# IR 3 a7 T A S awdr

o9 A WY FETA 3V G & 5@
faw w wfas & §9 7 sFm 77
e £ fF 9 oF g o & o ¥
FET §, SR W AT eqr feram
AT I 30T ATIA BT AT F STedy
& Frwd, THY FY A™AAT R

Shri Himmatsinhji (Kutch): Mr.
Chairman, I repeat some of the sug-
gestions and demands already made by
many of my hon, friends in regard to
new lines. India is a vast country
and problems too are, more or less,
the same all over the country. Every
region wants to develop and go ahead.
Therefore, one of the main necessities
is railway lines.

There are several lines which can
be kept in mind by the Ministry such
as one from Kaziput to Nagarjuna-
sagar and Cuddapah to Nellore; in
Vindhya Pradesh, Harpalpur to Now-
gaon, Chattarpur-panna Satna; then
again Kothagudam to Visakhapatnam
and Raipur to Bastar. There are so
many places like Rayalaseema which
are very backward and need these
amenities.

Coming to my own constituency,
there is the oft-repeated suggestion of
the Kandla-Jhund-Ahmedabad broad
gauge line which, to my mind, is not
only a necessity for that area but is
also a national necessity because,
after all, Kandla will serve not only
Gujarat and the adjoining areas but
practically the whole of the northern
hinterland right up to Kashmir. Even
a line from Mandvi, which is a minor
port, to Kandla via Mundra—a dis-
tance of 40—44 miles—could be taken
up. It will help in the development
of that region.

An hon. Member only this after-
noon gave all the figures regarding
Kandla. The wharfage there is still
being developed. As a result, quite a
lot of goods lie even in the open
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because they cannot be moved easily
and quickly. There is a lot of food-
graing and fertilisers coming to the
port—the grain comes under PL 480.
Therefore, this particular line between
Kandla and Ahmedabad via Jhund is
an absolute necessity.

If you look at it from the point of
view of our defence and strategy,
then also I might add that it is a dire
necessity and it should be taken up
without any delay. Even if the other
work is not done, I would suggest to
the Ministry that the earthwork or the
embankment work, particularly where
it passes through the Little Rann,
should be done as soon as possible so
that by the time the railway comes,
the ambankment will have settled and
will have been in good shape. I say
this because we have had the experi-
ence of the metre gauge line which
runs from Gandhildam to Palanpur
with the portion which passes through
the Little Rann which used to be
breached every year for three or four
years. when the monsoon started,
there being no hard surface there. In
view of that experience, the earth
work for this line also should be taken
up first,

An argument is always put forward
that if we start surveying and doing
the preliminary work, people get dis-
appointed when a long time is taken
to finish the job—I cannot agree with
that because it only gives, to my mind,
encouragement to the people. At
least it satisfies them to the extent
that they feel that something is being
done, If I take the instance of
Gandhidam and Kandla which are
new settlements, refugees had come
there after partition. There is no
means of livelihood there. although
some industries are coming up.
But due to shortage of water,
electricity and, above all, meaas of
communication—in which the rail-
ways play a very important—
there are now feeling frustrated. In
fast as they should. The people living
there are now feeling frustrated. In
fact, so many have already left those
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r
settlements and are leaving. That
situation, as I had pointed out on an
earlier occasion on the floor of the
House, should not arise.

Therefore; like my hon. friend
opposite, I would stress that the
development of Kandla is linked with
this railway and it should be taken
up as soon as possible. I would also
repeat my other suggestion that, if
possible, a broad gauge line should be
laid because it is cheaper in the long
run than metre gauge. This is
between the minor port of Mandvi
and Kandla,

Apart from this, I would like to
draw the attention of the hon. Minis-
ter to certain points which I have
noticed during my travel from here
to Gandhidam and Bhuj. In the
Palanpur junction, where so many
lines converge, there is no fence
between those lines and between two
platforms, with the result that people
cross them every now and then with
danger to their own lives. I am sure
something can be done to prevent this
happening, and the only thing that
will prevent this is fencing.

Then, is Saurashtra in Surender-
nagar there is a gmall tramway or
narrow gauge railway which runs
between Surendernagar and Wadh-
wan, This is run by a private indivi-
dual, I believe. In these days of
democracy, I do not want to say that
private enterprise should not be en-
couraged, but when that private enter-
prise does not function properly, in
an efficient manner and to the satis-
faction of the people for whom it is
meant, there is no reason why Gov-
ernment should not step in and stop
such ventures. I cannot understand
why, when there is such a lot of
opposition from the people, so much
dissatisfaction among the people, this
kind of thing is allowed to go on.
May be because of certain political
reasons or because of the influence of
certain people whom I would not like
to mention.

Shri Swaran Singh: This is a matter
entirely within the discretion of the
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State Government, because the land

upon which it is running was leased

by the State Government, and it vests

in the State Government,

Shri Himmatsinhji: I believe the
rent is being given to the State Gov-
ernment for about six months, and for
six months I am told the rent is given-
to the Centre,

Shri Ranga (Chittoor): Anyhow, the
Centre can use its good offices,

Shri Himmatsinhji: Therefore, I
would like to request the hon. Minis-
ter through you to look into this and’
see if there is any truth in what I
have said.

st fao fao e (wgw): =T-
qfs wgYea, T & THH grIafa Fay
T, AfFT g9 ¥ @Y ¥ 39 g
A 7= Sfr FY gz AR auTs I
g g | & s g 5 e wr e
T gTer g 8, e SR wer-
a1z 7 fagqr ) | ¥ T AT Tt
& oy o g & i oF ger WY
[ AT F A A% § gy
Fg1, AfFw gqare IR Y famr 1 &
aEaT g f5 7g g WE A &
T A7 gAR 74T St & fafase saferca
Fawg ¥

faqq amt &1 fa% FF amEE
gzt 7 agw oY fwar g, & s
H/IT sqrar Jeo@ ALY FEAT | TG F
g T " g fF foam ad #g
fawmr 7 ag ara 41 fF w1 qEear
foreft oY a8 ¥ g A g ¥ SN
¥ § FroaLfed geqmat & Feafeaa
2N &Y astg & qF Ay v fF oy
¥ &%t 78, afew g €2 I F
W&z Fger 7 faot § q@ag § 0w
93 g T | fog™ A o9 74T AgIeT FY
T ¥ IW AR F wveEH faar T
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[5f fzo fao sftudy]
qT, @ qF N fagarw adf qv | afew
&Y 1 weg at ¥ 7g faar a1 v gw
qTT ITF WEE ALY A AR, FAfw 7R
Fxgar A7 A T A Ag DE-agA &
T | AT GHAT IZ 3@ FT A
e % ST gy s & o whre
sTar | T § wwaa § fF weem ¥
it 719 fea—ar fv g9% 9w @
o, stafy 3wat 19 F7 2w & @9t

g7 F [Aq 437 F14 977 TET—IAXF

foe ag aums FT A 2 )

F A et 1 e 3 A
farr ®71 & fammar T g i wad
T AT aFE ARAT F 7w 7 o
e’ I FT 9279 7T W@ qv
37 “fram Smer’ § aga ¥ Pramt
F1 9 71w frar | A gaba
& 7 ae ¥ $3 0§ fagm AT,
sgrfvat 7 IAE AW a4 e
qR 7 w1 7@ Fwfeagat 7% v 39
F1 79T FfET FY @ & qF wAw
2 97 “fFem Omed” ¥ ogw o
feamat ®1 7 17 9, 571 W F fafrw
fagma F1at F1 37 F7 waw fawr av
M AW qEAET # FE AT R
FW QT @ ¥ A ¥ A
A% femqmm & ot gg O wd @ fx
vt qaAde I a3 92 wrg FXEY
£ L7 78 gama § f5 ag s gfray
a1 faar war & fw o4t g fag oome
r¢ TaARe Y, AT A 73 98
sqaeqy F7, &1 9Q 5 A &€ qr
qrferariz & frdt TwaT & gra enee
g1, W fr g Fdrequet & Al
1 3 & gz 77 fawm-Frat #1 f@m
F fau & a7 =Tgar g, a1 Iwe A
= faqx # giaar & wnq | afew & QY
ag WY fAagq & fF 7 g &
fraw aa@ gy o el ar S
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@ F I AW A A g ¥ A o
A s W= g

7Y Y F mad wror & F@r R
FUET FH FT ET & | F A ag fagm
Fea fE oF w3 § & o g, At
g qaTr faer & fF g9 37 FadT M
3% Y gt ;M7 37 FY Wfvg M a2
F< fegr mar g

TET T | FTHAA T FT T4
& At & 1 wfww gatw 7 o w9
ZAUHT ¥ & o7av §, q9 AL H
oA [T F FTHAA €T F1 GF A&
Y ot @ 1§ a8 fAqg w7 S
g fF s us 33 #§ Ty fear o w@r
g ar A Freor A & fF @ WA F
FIHAA €216 F1 AT I FFHT & T
Eip |

M AT g&q 9 IF I 8§,
I AT A gAY AT A
fagaar s & 1 & ot faqm w0
avgar g i wqa o felt & o wgca-
qut & 7Y &, fraft A e wer-
T 7 o A FrAT AfE’ | F A
g fF agt < 7 Faw 39 far AR g1
&, afew 3aa W oW A0, v /% A
o gae g & arfy oy § WA
oTE WA AT @A § | FAW WOHE
gfee & & =Y, afew qfgrfar gfez &
H T FT AT 1 A TR AT
W} a9 wifz §3 & & &, fomay
W Wa are § faen fear @, a
qGT ITF g0 '

7@ g "R g & i o S
4 f& 70 § gAWg aF AT ATEA
fagr € 9T 1 99 NNEE 91 faEr
frar o, & qwar § fr ag @A
TRET YFT AT qFAY § |
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T ¥ T FOF O §, fowd
graey § &3 gt ey ¥ faae faar
a7 | 99 g & arf w7 mifsai fawen
F A | KEFT B TadEe F dro
g0 Yo A agt X 1 g a7 faar §,
IAY A{AT w7 A7 TET /Y AT &, Afw
g gL T | 3@ A9g ¥ N AwlEr
ar g€ o, frad sar fasem w<dt o,
IT Y g T fEAr T W ) @Y
AT Y FfEArs g et | TAr AT
g & fF 99 W3 g ¥ fam wmw &
4 ST AT AT W 99 i ¥ 0w
F O FAT FgA F A TS A ) o
qe Ft ST § QI FrHT T5F KA
£ 2, Iaw il & faq e &%
T Sf"a Y & & w el §
frdem F@m f& ag ¥ wrdAT 9T g
faame #T 9% 77 3G fF avft s &
I gFE T W § o dwfEt ¥
fawery & mretrar T 18 TEAT TG E |
I a1 Al T | I F GATCRY T
g A(FT I7 g F 9T 19 7L I
dafTal #1 g fegr omd, @Y Iad A1
Ffzar T8 anir |

#Y a7 & fF 9gr 98 9 /Y g
%, agt # forq srer mifeat s=ms aTeft
HELREE SRk ehicE Stcuiey
oF 7EY ¥ SYeg Tg av@ AT A
¥ Y Foiew o 2w @ fr el IR
& fag e mifeat T=@ s Iy
| 9E g W & fag o 5w aE w1
wa=y far 9o AT agt & fag off ¥t
F 9T WA At IATE I | 399
q FIT TG AT T F1, Ifew g
ST Y S gfawt e ) A ¥ awa
A EAF I TGI ART W TFBT
g1 oI & 1 Ay § wrwr mifsar Sy
&, AfF SaTETER 3 T AT AT g 3,
i o 92 Fome & arfay & forq sarer
I € Rl €1
2891 (Ai) LSD—6.
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WI AT F qrEY F Ay 999
qgeT feamos @t 7% &, Iawy @H &
A grar § & aerem o fadies
€ F @9 ¥ ¥¥,000 ¥IT FT FHY FY
TE & | greilE ag W surar @
-, AfFw ga of<feafa ¥, safe g7 g
¥ FeAT 57 @1 E, W @ F faw
IAG AFATAY TATE FT A E |

T gray § § qg ot g fa
™ AT F W@ FL AR qAEG
ft z@F gaF w0 | fow a@ ¥ 3@
H AT ¥ 39 9 q94TE g7 AT
& AT F3qT g F wwer g o 9 346
T7E ¥ U T FLET @ W g A
IE qE T THFAT FH IqF! YGRS
Cind i cl ol

Shri C. K. Bhattacharyya (Raiganj):
Mr, Chairman, Sir while speaking orn
the subject, I shall begin by referring
to a matter which, though not actually
covered by the Railway Budget, is
really related to railways. The hon.
Minister of Railways will soon be
going to Calcutta to have a confer-
ence with Pakistan representatives, I
hope he will not have a head-on-
collision as a friend on the opposition
anticipated. With that hope I sug-
gest to him to put one question before
the Pakistani representatives. Many
speakers referred to the difficulties of
communication from Assam to the
western parts of the country. Previ-
ously when the Calcutta-Darjeeling
main line was in operation in the
united Bengal, the Assam line branch-
ed off from one of the stations on this
main line. When the country was
divided, Pakistan got a territory a
point of which jutted on the Assam
line, on the Eastern part just like a
cape to the extent of 3-4 miles. It is
because of that that all our troubles
about the links with Assam have
come up. I believe we have had to
construct 150 miles of railways in
order to make up for this 3-4 miles
which was lost because Pakistan was
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[Shri C. K. Bhattacharyya]

granted that territory through which
this line passed. I find the hon, Minis-
ter a very persuasive person in this
House and if the hon, Minister could
persuade the Pakistani representatives
to give to him the three-four miles of
this area, all these troubles will cease
as he himself would find it after a
study.

Shri Swaran Singh: Let ug have no
hopes on that score.

Shri C. K. Bhattacharyya: 1 say
again that from Gitaldaha to Golak-
ganj is part of the line which I am
referring to. The hon. Minister stated
just now that I must not be expect-
ing too much from him.

Shri Swaram Singh: Not from me,
but from the other side.

Shri C. K. Bhattacharyya: I depend
on your persuasion and not on the
other side. We had a similar point of

control over Pakistan Railways in our -

territory in Tripura where a point
projected on their railways. When
the Pakistani representative brcugat
it to our notice, in our magnanimity
we made over that area to Pakistan so
that they have now got rid of us in a
place where we had control over their
railway line. It was at the time of
the Nehru-Noon agreement. At times
I wonder why, when we made over
this area to them, we did not make
a bargain about our side also. Ig it
due to ignorance or what? If we
made over to them that portion, they
should have on their turn made over
to ourselves this Gitaldaha-Golakganj
line so that our railway might be
free from their interference. That
bargain was not made,

Shri N, R, Ghosh (Jalpaiguri): That
is the Bhrungamari area.

Shri C. K. Bhattacharyya: Shri
Ghosh comes from that area and he
knows what the difficulty is. That
area was given to Pakistan by Mr.
Radcliff. This matter is not covered
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by the Railway Budget; it relates to
the railways however,

1 shall now refer to some other
questions relating to the Railway
Budget. My grievance against the
Railway Board is that they do not act
up to the assurances that the Ministers
give. When Shri Lal Bahadur Shastri
wag the Raillway Minister, he gave an
assurance to my constituency that the
headquarters of West Dinajpur will
be connected with the railways. That
was repeated by Shri Jagjivan Ram.
The Railway Board have somehow
thrown overboard these assurances
given by two Ministers in succession.
That is to their credit. It has come
out in the papers that the the broad-
gauge line from Khejuriaghat in
Malda to Siliguri is going to be ex-
tended to Amingaon in Assam. There
is a thirty mile metre gauge branch,
Barsoi to Radhikapur, and that branch
is left out of the picture. I do not
know why, When the then Railway
Minister Shri Jagjivan Ram opened
the Khejuriaghat Broadgauge line
Shri Baijal, at present Chairman of
the Railway Board and I were present
and he gave an assurance that these
thirty miles would be converted into
broad-gauge. Till now it has not been
done. When I put it before the
authorities, they say it is not in their
Plan.

There are two things. One was that
the railway line which I am men-
tioning now should be converted into
broad gauge and the other was there
should be a line to Balurghat, It
should be remembered that this is the
only line which reaches the Pakistan
border; there is no other railway line.
The hon. Minister may kindly see to
it. Should this be left as a metre
gauge line I do not know what
counsel was given. It is for the
experts to find out.

I asked for some information which
was given. The just alignment in
which this part of the line would
have been made broad-gauge was
given up. It was said from the opera-
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tional point of view a different align-
ment was adopted. I do not know
what the experts of the Railway
Board think of it. The hon. Minister
may himself verify and find out the
operational advantages which I am
pointing out. By adopting a secrno
alignment they have increased the
mileage and the running time for
reaching Siliguri and also the fare. At
Barsoi Station, if you observe a tramn
from the Kishenganj side, it will be
found forming into letter ¢S’

Mr, Chairman: Hon. Member should
conclude now.

Shri C. K. Bhattacharyya: What
sort of operational advantage is this?
The former alignment went straight
to Siliguri. I am now concluding,
Sir, Now, the headquarters of the
district is not connected by a railway
line. If the hon. Minister sees the
Budget speech of Shri Jagjivan Ram
he will find that when this broad-
gauge line was proposed it was meant

for opening the district of West Dinaj--

pur, As things stand at present, one
part of the district is deprived of any
communications and it takes me 26
hours to reach my home constituency
from ‘Calcutta—the same 26 hours that
it takes to reach Delhi from Calcutta.
The hon, Minister will kindly go and
see that in one part, the metre gauge
and the broad gauge lines and the
national highway run side
by side, while the other parts of the
district are deprived of any advan-
tages.

Mr. Chairman: The hon, Member
should finish now. We are hard-
pressed for time,

Shri C. K. Bhattacharyya: It is for
the hon, Minister to find out these
things on an inspection tour of the
entire area.

Mr, Chairman: There is not much
time left for us before the hon, Minis-
ter begins his reply to the Demand
No. 1. I would try to accommodate
as many as possible but I do not think
-all can be accommodated. I would
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request hon, Members to be as brief
as possible and have some priority
for their local grievances instead of
cataloguing long lists of grievances.
I request them to compress their
remarks within as short a time as
possible, We are allowing ten minutes
to each hon. Member now. But I
think that has to be cut out now.

Dr. M. S. Aney (Nagpur): When
will you call upon the hon. Minister?

Mr. Chairman: At about 4 o’clock.

Shri Karuthiruman (Gobichettipala-
yam): I am sorry that I am unfortu-
nate to have my speech cut down.
But I shall finish my speech within
five minutes. I should like to con-
gratulate the hon. Minister of Rail-
ways for the magnificent performance
during the emergency. He has shown
that he is a man of action rather than
words,

I shall now make a few suggestions
about the railways. In the railways
there are three classes: first class,
second class and third class. It is
better that the second class is done
away with, is abolished. There should
>e only two classes: upper class and
.ower class. In the second class,
neither there is enough space for pas-
sengers nor are there facilities pro-
vided. That is why I request the
Minister to take immediate action to
have only two classes.

During the foreign rule, alien rule,
they used to provide both serving and
retired railway officials with free
passes or concessions. In the present
emergency conditions, it is not at all
good to continue that concession. Take
for instance, the employees of the
posts and telegraphs department or
any other department of Government.
Their employees are not provided with
free post-cards or free phone calls.
When those employees of the other
departmentg and of the posts and tele-
graphs departments are working
sincerely, why should the employees
of the railways alone be given enor-
mous concessions by way of railway
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passes which have been misused? I
request the authorities to see that
even the pass-holders use the passes
to the minimum. Whenever I travel
all the way from Madras to here, I
can find at least three or four pass-
holders or sometimes ten pass-holders
travelling first class. As a Member
of Parliament, I went to reserve one
ticket, but they said that I was 38th
in the waiting-list! This is the
first preference that even Members of
Parliament get, though 1 told them
that I was going to attend the scssion
of Parliament. Whenever we go to
the platform we see at least five seats
being vacant, while we can see so
many passengers waiting. For exam-
ple, a retired railway officer who was
getting Rs. 150 a month wags given a
first class pass for himself and family.
He was travelling, five years after
retirement, from Madras to Delhi, with
four first class tickets. They say that
MLAs and MPs are cancelling their
tickets. I say that out of five, only
two MPs cancel the berths. So, there
should be only two seats vacant, but
then there are ten seats vacant. I
request the hon. Minister to take
immediate action to see that the pro-
vision made for travel agencies is cut
down in such a way that ordinary
passengers who pay for their tickets
can get advantage in the matter of
booking the seats.

The next point is, the present first
class coach that has been designed is
very inconvenient. There are common
bath-rooms and latrines. It ig better
that they design new coaches or new-
model coaches so that every two-berth
or four-berth compartment will have
separate bath-rooms and latrines
attached.

Then, on short distances which con-
nect long-distance trains, such as
Dindigul-Palani, for example, there
are no water facilities, and hence the
trains are not running to time. I sug-
gest that on distances extending up to
30 to 40 kilometres, diesel engines
could be employed so that they can
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run easily to time, two or three times,
in order that it may facilitate the
passengers to keep up their schedule.

Then I would suggest the construc-
tion of a new railway line. In this
connection, I suggest that whatever
suggestion is made by the hon. Mem-
bers, at least they should get a reply
whether the action is being taken or
not. We come as people’s represen-
tatives here and when we go for
votes, as the Chairman knows, we
promise so many things. There is no
guestion of making speeches here; we
should get a reply at least, to the
effect whether action is being taken or
the suggestion is being considered or
not.

In the Third Plan, so many railway
lines have been included. Regarding
my constituency, I would mention the
Chamarajanagar-Satyamangalam line.
A technical survey has been under-
taken twice and has been finished.
Even the Madras Government have
sent in their proposals. I do not know
on what considerations it has been
dropped. They will say that an indus-
trial base is necessary. If you say
that only an industrial sector can get
the railway lines, what about the
sectors which are -backward? If we
do not give proper facilities to the
backward areas, they will become
more backward rather than becoming
progressive areas to match with other
advanced areas in respect of indus-
tries. If, from the operational point
of view, the Satyamangalam-Chama-
rajanagar link is constructed, with a
line from Erode to Dindigul, these
may connect Arsikere and Hubli on
the western side and would save 200
kilometres if we go from the south
towards Bombay side. As I have
already mentioned, the hon. Minister
is a man of action. If he sees the
map, he will find that this is the only
most backward area in the south;
there are no transport facilities. If
you see the map, you will see whether
the statement made by me, namely,
the connection between Satyamanga-
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lam and Chamarajanagar and these
backward areas will save 150 miles
from the south towards the west, on
the Bombay side, is true or not. So,
this connection between the Southern
Railway and the Western Railway can
be immediately taken up, even from
the point of view of the industrial
progress of that area. The Coimba-
tore district could be connected with
this area. There are viscose factories,
and there is the lower Bhavani pro-
ject, and agricultural products could
be moved from this place to the other.
The sanction of this Satyamangalam-
Chamarajanagar link would provide
an intra-State railway, and that
would in turn lead to a connection
with the west which would be an
inter-State railway.

There is another intra-State rail-
way link that is needed between Theni
and Gudalur in the Madras State. A
technical survey has been made for
this twice. It should be taken up for
construction. The Minister should see
that if this cannot be taken up imme-
diately, at least through a supplemen-
tary budget in the third Five Year
Plan the construction of this line
should be taken up. The three
States—Maharashtra, = Mpysore and
Tamil Nad, that is Madras, could be
connected by the Chamarajanagar-
Satyamangalam link. There is the
Mangalore port, and the Cochin port
also will be benefited by this railway.
From the Chamarajanagar-Satyaman-
galam line, we can also have another
connection from Erode to Dindigul, so
that we can have a short course to the
two ports of Cochin and Mangalore.

I have raised this subject last year.
But the Minister might say that every
hon Member is interested in his own
railway line. 1 can only say that if
he refers to the map he will find that
my arguments are true, and the rail-
way links that I have suggested will
cut the distance from the south to the
west, on the Bombay side, by 150
miles. If proper communications are
given, there are chances for improve-
ment all round.
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We say it is a welfare State. There
should, therefore, be no question of
certain places being advanced or non-
backward and certain places being -
backward. Hence, I request the
Minister to consider these aspects at
least now, so that in the next budget
year I may be glad to say that the
Minister has taken into consideration
all these facts.

o To fito q@ (YT IaT)
T wERT, T 99T §eT A e
fermgg w =i ww @ g | W9 W
¥ fewra & wagT qx Fr Gy &7
e far @ M AW aEt 1)
LY =Tt | § A gwean 6 5w
HIEL O G I9 &G A F o
Ifa gAm | TR FE T T E F
W3 A€ a1 Wa fafaed ¥ @
e & faafas ¥, @ ™R faafa
¥ S $g THAEY FT § TG T A &
qarg & Frfaer § |

WF A2 F gwiFfat av W9 gen-
FAFFAAIE F AR AT ANEE
g TEY FgT AT TFAT {F IR HIA
& wfe NS F g F aR §
&1 ARAAF 9, I qeAd I F foa
FW F FHaEr gifaw 1 § af T @
TAHET ®Y FY F T IgA FTH
Fafaga Fars § | §9% faC 937 a®
AT AT Y g7ATE QAT 4108

ozt a% w3 fogd fedw #v
graey g, ¥ guw ¥ W@ F A
STaerFT FY g9 A F a1 ¥ I8 agd
o5 F14 FL @8 |

WaT ¥ S FAE & § -
3feF gfer & Farfawres & av 7 &,
afFT N ™ § TR AW § waAw
FHA F1 W &G AwsafEd faa, at
Tg FTH T} A N FTH F TFATY |
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A AeAA W% yASAY we fAuy
¥ g AT & 1 & W AT q
s & fF fag R SR F
I A 9 Fafrea @w ToTs 9 @
g faadt awg ¥ amesmw FR
YT ], TR I @ AR qvs F-
I F &% ¥ fr—Igar wmizad we-
77 ¥ faq 78, afew Fe graa
¥ fac—w" wFaeEd F ggEar
A F AN qUA FAACCET BT HIFE
faar og, A R A E F
AEAFT F1 AT g7 qTeq FT FHA

gl TF IR F FEY , T
afcar @t & qfFT 9T 7= 7 TR
fF o= 5@ AR § FE  F9EwTT 37
qgq § & Jra, o 9g 99 9% faaw
TG | AT & @ fedtaaw 399
WA FEATE AN 5 W3 N
fefeae qearTd #3d9 & TR I
AraT Y W TG 9F FIA ¥ gfaar
& 97, Y $F g% qF 4G qAA & F
# ggrgar faaei |

g § g R F g TR T
qOF TN @A B RTW FET O
# a8 wega FT § 5 W3 vl g%
oF FA FT AT AE T gERA, AfFET AR
qreq fedt fafaeex qrea, =it TwTEaTH
S agi AC F, A FF TG 9T F qTAA
T T 4 o) g7 g § 5 IR
w[/F Fg wWE R AR FF
TG qgEaT 7 Y |

WE AT A gEE ¥ qeEA
AT FY TAT F T badAT Hq7 & 1
qg agd "eG HAAT g, WiF e
of@r § g #Y derew oY
2 | 98 9T T § 6% 9gt ¥ R
T F AR Far § 1 AfEw I@
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gfer & wx 2ar WY, &Y grEve ¥ g
F AAA-NT Hr@T g, gt ¥ A
FIAR G ATAT § AT FTAER G &
ag s, fafew fw ik g 9
B AT § 1wl &7 gfaww @ OF §
g7} fF gede ¥ gael ok FTEn
I § S @9l AT 8, 98 AETH A
F @d ¥t 9 gIaT @ AR W WK
FRER ¥ a3z Y a1 qrawy § =
ST qFAT & | AAAE A S § AU Ay
et § 5 99 @ gede WR EE
AEA FT o9 & © &, Ot {6 =g
grET WX gaell F Fq A1+ 34 gfee
¥ T wy E 7

TEFRTF ax §  far w4
T 3 b fHar av fF agr ox 7 ardy
T anfgy, wEifE gra AR faagt
FE A TG A7 & T I HAA
AT TS FT T & | gg AT9 WY 1R
FA & Frfaa §

T O aEad § uF wsar Q1
| greie ¥ gEE W gEt & A
¥ @ faai & F97 97 @war § 0
WX gEAr W AW 9 F @t ol
=97 1 faga & s o fa=me
1A, A7 3T  TA A F AT A FA
¥ aga wag faany |

o & & 97wt St & s
fFafemaNaaa g, I Fa &
gfeor #, A @ FT AqT AR W@
Fam § ag wEw & & amd T
FIH! A9 G f7ar 9y § 1 g@feg
g T@ a<E WY £qTT Y AT Frfaww F3,
T AT F U & AT a9 G H@r
g1

& 9% g= & 99 & 5w -
WK g F o g8 Q9T #1 waEs
fear |
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ot worfagrdy Rgdem (fagiz) -
AT AgE, & w9 &1 aga sl
g 5 s 3 qF avem w7 s faar §
# g8 oz & fag A J4 o Y
FaTE 3T AT § | 3T FY swawAr ¥
9 T #1 3Af gE € fv Fom oY A
FTAT AR | A & TR F FAG S
fawm A 37 F FA=f@l ¥ @
T & | frar AT 57 g97 gheare
Fr wfafadra F1 41 FT F N FTvEET
gifge #1, 99 & fag Y § a9 &
1€

T T q€ T F AW &, 39
arer ax fa=ae w3 Tfgy fF 99 7 9
13 AT ], 39 w1 Y T AT S0 |
# AT 4T A § fAgeT Fw g
g 5 daw mfeqi § 3 feea g o,
qfF Mg w9 g | IFA 98 FAE F
o agi qard ], 39 & fog ag 97 7@=
F qra ¢ 1 afeT 98 s F ¥ W
g AqAT gfqarg fr A fawdt § 1
forarer & alc ax FiT-omgA ¥ oy migai
T, 97 ¥ 7@ TG @it § 1 F fraam
Fom 5 A4 Fvg F ofgesd F1 Q1
gfaqd faadt §, few g Fomw &
ifaead & IRT ¥ 9T foawr 1 &
ArEAT gid ], gafoy 9 &7 gl
# AT 35 g @ar gy |

) FAR F Fgw WA A} AME-
et [T F1 A1 g TG F7T L
miwg ¥, 98 OF Frer q TP ¢ |
IY FT TIAIT T 9 Bl T E |
a3t mafagt #1 fove A7 F fog
AET AT FT @I, T AR A0E A
g ¥ @I TG q@AT & | FIAGR T
37 WX &, fow & g dHs
T | Fgi 9 7 33am & fF fewe A9
, & g At # ot § v ogar 2
LA iRl § g9 ¥ g gz § 1 gt
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9 ATE # qafecEEr e g, fEa
fepear g § 1 N A faw &, oAy
= ¥ gow #x g m™r § AR 98
FAE T A TIT AAIHGET FwTET
TIT , S 1 99 AT ¥ A AT
TEHT AT G v & 5 waHy fawr
¥ IR FX AAIREE W AR
SRIX a9 gt §, A 59 F1 3T 99w
€ | I TTE W) QAT ALHH §, 59 A
FAT FIA F! IEC & | W &FF M
%3 Fe F qEiweae § faar faar
S, d O agd agr wgfaur gT
ST |

fog a@a =t s aggR e
[ #4714, I a7 FHYL F AW AT
9= 9 Y Faw wiew §, T < i
I Y STAT & A AW B AT g
T TG TIA §, AGH T AW
T & gaE a1 oy ey St
e o 97 1| 37 T F1 S FHET
&Y wra, Afe W e FY qaw wiET
9T AT TG A w® § | F A
A a7 § AR FAT F QU HR g6
wifags grew & qm@, o fn swars &Y
gfie & wrer Az ¥ faeger e & v
g & weg weAY ot & fAaw
argaT g f ag F19gT #Y 39 I8 A
qTTH €4 A FT T FR |

i}) = & qrg S dww wlEw
agr 9T W wgfaT Y § 1 agr 9% Y
AT FT WY W FE TF @F AT
9T & | TF Wnaw 91 5w gt
9T AE-fas g a9 gwar €, a1 W9E
ATEA & FET a4 fgH a3 quF
T FX Mfaewx & g fa=r faar
ST | T wEEdT § a9 AEfas e
7 gE<a ALY @ A | § WA
¥ g T R T A ¥ ¥ Ow
IG FT FIH A AT A |
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[ aafagrdy wgmT)

uT & g9 7 F G AT F
T ez ¥ ¥ X ¥ T FE TEAE,
o fF MTIT § FEFMETT TF § | gLIF
I 9% <HAHA TG Y, o v Ao
ag & 5 waaw gafer mfedl & sa
DI AfTA AT A IR

I @A F O0F q X F.fA7
g, fa & £Qx-70a s ga faardt
95 § | g I F1 Aa7 Faw E, a7
W3 w&TT § 937 g7 & | o faardt
AT FITT & S A0F, 19T H17T
THFT, GT FL AT T | A9 TS E
fg fagifagi M afg ag par d fv
HqEAT AFEHL AL AT AGA & | ST
afrm qg & 5 ¥ €2gT ¥ Avm @
AT FT FE FTF FAT F A0
e Qv o  f Faardt ar e am
FEAT 3T UM WX T | IT TAT F
FAET FT T® § ATAAE G A
FY Far § wrgvex o 5o g & fE
[T F AWK F ATA OF Ja7 Fiaw
a1 for 9@ 1 W 9F oA "
ggfaqr &, @1 70 ardar g f5 @3
€IT F gL K TH, TG § 1T IF
Trs st &, oF T faw 3 e g,
7 ¥ fapfasi &1 s wr glaa
zaa faenfagi #v oq & gfaar @
Ricoil!

16 hrs,

ATRA 39 & H{AF AT I ATAT
BT &4 41+ 7g F9) A4 § A%
FTAGT 17 AT G | TAGT £ 75T 7
337 &1 st ¥g & fd qafed &
faT Fae &Y arfear w s & 1 A
AT & {5 agt 9T q9a & sg F)
f&7 saqeqT FF 9T |

fazz &1 €2g71 evfgmmeEaT § |
w9 ) el gu guy ¥ W 9 qwi
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T g A SEIT mmeAea fear a1 fE
fasT &Y ¥ @TgT 9T QYT ATQAT |
"W gt & fe ag wmarga mefaa
qET ¥ GTH F WIT W ¥ IFA A
=T A | fasT qE id w4 g Sl
RITTT aTH| ST W GF & 1 awt
A F| MG A A OE | FERT
afwmw 7g giar & fx ag arf {9a%
qUE STTT &THIA GIAT § F SHY AGY o
9T |

§ 7 2@r & fF w97 wAw @At
9T IH AW F wT3A 1 @0 @ §
wat W & fau ger § mé T
SO | § gar g waan stawa 6%
W WY IH q<E FT GI5A 1€ AT ]
& et & fas7 =1 qgat & fag
A A | FA TIE F FETT 9T
wad & fas7 53 & T M A A
¥ gAE § {5 Femwgw @IT 9T 5
g JTg &1 w1gAa1E T fzgy oo %
Tt § fag T agad w3F & T At
T g1

3o ¥a & 7L €I F NF G
fastai &1 a3 w11 € FfE" s wgA
g I e2qAt av faswer a8y & @
o1z A3 3T W9 ERFD | o
Fazfea Foe ¥ granwd fear 91 fF
T, wavET, dTegT mfs €t 9y,
faaa e & faoeh #) 9T o @,
fawrerl 3 @ smun, afs oz wdiaq @1
T 3T AT 9T A qw fasref| A
Al g | W w3 ¢ fE a1 smeanwa
fear war & St g fE@mr sy A
37 &t 97 fawef| # Qe gg =T
Eiel!

1

qZT [ F| 0F AIZA FIAYT Y
QT FTATT & | S5 97 QF 79 qaqrq
2| ag SREM FW A 1T ¥ G 3T
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DY wd &) A0 AT @ fE oawt &
HIHIF FT FAT {741 ST |

g9 wskt & w1g # fRT AT 70 *v
qFATE AT § AV HAT 7T § o AT

© iy & A w4 & 97 92 emna ez sra,
AT IT 9T A FEAG: F TET |

Mr. Chairman: May I know how
much time the hon, Minister would
like to take for his reply?

Shri Swaran Singh: I will take
only about 30 to 40 minutes; I will
not take long.

Mr. Chairman: There is only one
more speaker on the list with me.
Shri D. S, Patil—

Shri D, S. Patil rose—
Some Hon. Members rose—

Shri Narendrasingh Mahida: Sir,
six Members have spoken from that
side at a stretch.

St armEr et (fawdie) sw
TE F ¢ wEEF I TH E

Mr. Chairman: 1 should like to
clear one misunderstanding. I am
bound by the list given to me by the
Deputy-Speaker and, probably, the
Speaker. I have to stick to it
strictly, If there had been room for
discussion the matter might have
been slightly different. Therefore, 1
am following what has been given 10
me. If there is anything to complain,
hon. Members can bring it up to-
morrow.

Shri Hari Vishnu Kamath: How
many more are there in the list?

Mr. Chairman: For the time being
I should like to stick to the list given
by the Deputy-Speaker, But I will
call Shri Prakash Vir Shastri first.

Shri D. S. Patil: Sir, the House is
in my possession. You have called
me,
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Mr, Chairman: I did not notice the
hon. Member. Were you standing up
when I called you earlier? In that
case, you may continue your speech.

Shri Narendrasingh Mahida: Con-
tinuously, Sir, you cannot allow six
Congress Members to speak. Some
convention must be observed in that
respect,

Mr, Chairman: I explained the
position, I will bear that in mind
rext time, I assure you.

&t Jo fmo wtfew (UW) :
aarafa wgea, Mo o g7 qT fea
g 9o fog & mrost awgare 3av g |
[T 991 47T @ fog F U S9w
s #) exrfa afwa £ & | s faw
3q ¥ fo SwEi o Y9 @v AT
@r & #T A e e fea g
3q% {0 & I7F! avgag [TE |

AT T F AR § e #)
Fifq & fx ST o F T & | TR T @R
HT FY § 7 gats & w1 37 fewer
AL ET T3} 1 3T afem #1 3@ ¢
7\ FgAT 9TaT & f¥ gEET eg avq FW
fezr e 1 ity & gawwa 7 7y
o& F|F FY ATIT & | FTTHTT T F37
s a7 § A agt faane smard
2 1 34 frma wad) & fag 3= 78
IwF g € forg e garfeT mfsat s
M wfq 72 #t wiwg T § o) §
T A =1 957 g 91 frean g
T8 WE ¥ G%T FIET @AETE |
Fa gTHETLH) AT ATOT FT a8 F77
% 2 7w for F 7547 g F9 & fau
Tt wEaT, afed TTY THTFAT AT
¢ gufae WY & gaT a2 £ T Feal
g1

TH 957 ¥ [IAF AAA T FIEqT A
gzt 71 faF faar, fET 39 aq
9T @ AR F) gHeE A § A AR
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ATEAT 9T TEY gAY 1 3T AFL A F
geAT FT g § w9F wTHA @7
HEAT § | qAWIGT ¥ TIAWTR AR
T @ FAE 9T § WX T =g
gt o | oW Ty @i Y amar o
faqi® g9 ®W@ F 9@ FRAC J
giga # Fifag 7 Qv $fow A oF
fesan a1 st =T T AR Qi qETfeT
fea3, T 300 ymfwT 4, M TF
AT FT SedT HAT 21 FL NG {3 7
T HTG I T | TH| FHEATE §7 AZA
9 [FET 1) W@di & | Ig FAIT TF
fafeqr Fvoq4; § nE § N TEH IR
faear adf w5 0

s arel ¥ fag #1% gt a8
Fr oy | FAf & fog qanE T g
g 7 feuqadr § | ggama g ®
aiafegt aF ¥ fawet & FfF" gagma
Wi ' # feoer A €
ToE ¥ forg s femd €1 & A @
qt fegerd aarg Y § | AfFT ww §
farg g o faarad § | @ TV
faaga s 7@ AT AfFT FveEy
T A @A §, N A Y, 9@ A
Torar omaT & 1 & =Wy & @fww 5
mRET ¥ TEAT FRT F 79 9 A
G WX ITFT Foqe d% T F AR
Y 78 39T W94 g9 § A {7 A0(GY |
1610 hrs.
[MR. DEPUTY-SPEAKER in the Chair)

uF fgaz § & oF 737 Ft AW
qOF A @A I AR A F A
W gAwg F faar ft 97 1 9 I
73 % 5 grear—qag argT A fF aga
qie 98y a% 1 7L § Igay fe &
q® FE AfgY | @ F fag R
FEANT AT HREONT o Ao T §F
ArET R ¥ g® & F1 ¥ agd
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=g q0F ¥ ¥ WAl § | W <o
Fo qTo @ 7 79 & a1 # fors fan
B F X AT e A & fag
fogey @ W @gr ar 1 afFw ¥
M HATAT qF @l GAT | qA T
T wET AW A s @& fag
T T g AfFT Mo WO WK AW
HTgT BT HIATT A qH IR § I 66
I AN WX qg T AW A |
¥ faee § o S wreaTe 59 Tad o
AT =Y 7@ ¥ fear a1 ag s
q fFar s | ag wATEw fear @
q7 f5 & gwe faa @t frw T
fend gz | & #rw ¥ gfeg AT Far
g & ag wmeaew Q@ frr s Ak @
ATET F1 =1 fvar 9w | oF saer &
X FTAT A1t g fF #9 § ¥9 999
R ww WA "R g Ty (% qH
T AR F e w5 o
7g foX & o[& & awdl § w9 g |
FH { T gaAAT RS A AA qGRA
Y ATy AT § T FTFAT FLE |
T AT A19T § qToF I 7Y qged
¥ w8 |

A wEwER @y SaTedw
1, & [|I wA F FF ATAEGF
gaTa 38 7 F faafay § a0 awgar
g | oge gaT av ag § 0 fw & fogw
Qagl ¥ qUEK & W dwww F
R A =991 & g9y vy g
™3 # §ay  "few e
Tt 5ot & ot ¥ faerdt § 1 ey
soft & il w1 ogr " S Ay
wfew gfaad 79 2 @ & W oF
giawr 99 ¥ ol o g € e A
g1 Tl 9T gt et aga I R
AT §, WX JAE Aoft F ot §
faT §9 @geT, W ER § W &
wfaFTd fagea &< &y g faaw aet
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a9 W g, @ F @ §, 5w foed #
997 T 0 @ § e T faw o g
AR W gz W} WA aga ¥ &l
T TaT g & f fesd § o g §
afrT 9B 43 gu T4 o g &
qIAE WX ATAT AT ATAT 29T
gl T IR, R WT F §g qfuwd
g N f& I o famr AR AR
13 QY A quaar g fF drex A 3
qEfwd ¥ faw T 7 MR ¥ aga
gfqur &Y aw@ § wE | .

@0 @ & ag Fg WG g
TF ME S IAT @I FT ISTARIE~
faarazg qFadq, AIR@IT AR 9gA-
9T F TRT ¥ F TAAT §, TFAC AR
ARTERE & AT § g3 T gL
897 IIFTNFT FAN Y 7] a3
frendY 78 & f a8 71eT 18 w4
qTTa F7 A F TR A gE A g
£ AIST FT AR [ 74T F a4
¥ AF9 ¥ frg, I 937 T JFAT T
W ¥ afalem Iwd 4 39§ 77
gavg # faar @ &1 afoor 39 1
ag & {7 T8 F siqx g sarar e gy
iframEi g na g &7
W3 i€ ¥ faaga oAy a1 fF ogd
FEA ALY FT WX A, 7 fear g
Y agT wv § | 9@ Q= & fF 9
N F 7uv TG AluFfE F1 agr =
AT F IF KT AEHIA AT HIT 98 @F
9 917 § g gu 39 ey § g9
A F 5T agd A @A F ) SR
T AT fSear @9 ~agIAge F A+
¥ 39 e # qrer & e
afsq 9g oF fesd & &R & a1 Wt &
TAgaT g fF awer &1 Q@ gEree
&Y & araT & 1 W A1E 3 woer faest
¥ ag +ft forar a1 fF 9@ T@f g9 A
FT FTH QU &Y I A g7 IF T8A
I Y oft w1 FTEN ) K aww g 5
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G FH T FE T & I 19K
giuF ad @ ¥ ¥ F9 @ I F w,
oy fesay a9 7F & foro o= agn dfed
AfFT Iy  Sedr g9 gEeT AT &
T FT A A 7 A= § AT F fgmar
T GE, G2 LT 9T Jg L THEA
¥ ot fewra gt @, 9 T ¥ aSY
qrer g SAE |

TR A F g—reer ;A
UF Jagy 2 3@ F ax ¥ #
g HT e 4% A FF & AX
g & fevagn g g fr g e
R FE EZIT 3T THL & g AT €&7T
T8, fexe frag e g afew @
77 £3 31 3T A Fg T A1 qRe%
g FIE TFT ETPA A F1 9§
Y fradt 7z § v ag w53 § 5 9g
& AT aaEr a%q, T QL FT qH
78l &, faarg 39 & 99 98 forw
| & T3 qT W M AN F
Fogag oswg ot o oSy ey
T A0 & qrF g G | OF FI4T7 97
3399 AT I & WIAT T ATHA
A gIAT, TOA1 & FIT TTIL FT aIW
T gar, & guad g fF ag A s
a7 a9 g

TF wq a7 K gg Fg T
g fr %3 fa7 gge 43w o a1T fow
AT A T AT AT q1ZA FT IQII
ferar war qr Afer g9 ¥ 987 I|FIFT
& fau @ o rwdw e foee &
QU FT Y ag Frar A, AT,
ATLT aFGL, & F NG AT 4
T w9 o= W|agT F fay feear
g mE ardr g oag qITEC A,
FERAYR AR IR F TR ¥ T FW
HIAT & | afE qF § IF 13 F FA}
75 AR wengg migrt qw g &
a1 T AU ALY &1 AN,
fastaly, Wy, AT F% WwWa-
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[ e ]
g ¥ fag ova < fear oma &1 & awaa
ifrcaas FqmisAIIgaayd
g |

g9 ¥ I a@ 3g § fv @A
FT ag TAFT AT F1 Ifez ¥ A wa
TF TgT AAYT ® AT FIAT AT
TET & | 1 a1 S WY FT 34T FY HIT
2 o IIEE FX X a1 wsaw g1 a1 {6
faedlt & Frzgr & fag w15 g@ld
TFEIT M I 97 FT & AE
I /T ¥ 47 gedg W@ F wfa
fedft & ST o FF |

oF W A7 98 & fF I[|gg
GIIT F EI A F Y @I A F
wfrmfeat &1t faar ar afeq g3
AN T ITANMF IR EF TS T-
qfAgiF fa=me adf G 7% & 1 FAHGT
AT AAaraTE F AET F TF AGAY
Tzgq g, fog &1 amw aqremarAr @
I qT AT FT AgT TIT FIL@MAT
& A o1 wawE F F% 97 § A
faega foar ar f5 w & 4 g8
5-& g7 qF HrE IF TH W
gt 2 f@ ¥ T WA aw qml A
gfaar &« 97 F1 3aT ]| w4 f*
M gL AW AA FEwAr AR AGAF
F Al § ag gA AT agT T F |
rq fAdgr AN T w gz A FF & 7w
AT &F I 9T T FT AT T 3G |
T 9% afornT g@g g a1 7y 39
F1 A0 A A WG AT FAT A
o9 #1 sqaeqr § foe 59 sAaTEqr &y
g1 1 eqf T | g9 § CF 99 § q9T
ATA A 30 FF S AT F a4 A wA%
TATFT, HAWG AT FAaTAE HT AT
g & fag a3 § ST AT F AR
St & A aga seEt TrE fae g )
IT G AN T=H1 FT AT FT AR
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g AR ¥ ww F fearal # gl
FT &9 @Y Y A WAWF § I
mE F A THT WA |

[T { FH FW ) 9T FHACAN
F gradq A Fgr S § o faa fege
T FTLA A AR FT 9FEA & |
AW AIAT FAATT YA §, AAL @
& A4 AZeT 44 ¥ 9gAT 1 5 famr
fegz amr w7 a1t #1 fgataan feg-
@ & Y e oaral W faw ww
g & M fow Q, @17 gwai § fawg
&7 § g fawfaer &, axfaat & 9@
# oF ag ot qra € o 1 fF § agt
q¥ gfafafay g #x wmar § 1 famit &
FEIHEF g9 @ B 4157 T gy
gt f g7 arar =T @Al § wlawm
TE T T ag AT E A1 &R A, FleAt
¥ oqgd & faq and g1 w4547 THT
g & 5 uF &Y fewzdax anara=
g1 fegz qwgar &, € T Ty 297G
g%, ez I%< Frewi g drerar g,
T q9g ¥ I@ IFTT TGIAAT TAT |
SgT ¥H avg &' "HEAv gy § A
qUAT 39 YFR 7 fAasw & fF ag
we qfea #1 fag7 sqaear a3 9Ty
grar & faw, wfs a8 aa¥ fograg
F @i #odr 387 gWw T 8%, a
Iq F A G AT 9T FHATEN
F1 gfaqr 397 RN, ST FT GIEAT FAT
gAM, gET 99 FT ATH g Wl R
f& ot 7 NG F T TG T
T AT T99 AT AT OGS AT G

', I IR farAw @ e AR

ITF FTTHGL IS GHIT | F3 AT &7
qA 991 § T IW TR A wAGNT
qeAC 9E § |

Aiq I@ AR Fg < § wow

HTHW FT T FIATE | G AFAT
WA T RI W AN § afew
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T qCHFR X JA& &9 ¢ gy Ay
oF I faeey | § oY 3@ d@@e
F 7= & guaan § fr dfade & os
T Gr T @I & A THEF FAWR
FI9 T AW AT GG T T afew
2arEr A I SR A 9 ghe
¥ 3w @ E v ot AW F wwEy oSy
NFETT & 9 T IFR STT
& 37 3T g% Wl A fFE TR g
FET 3@ wA gAATT & | T WA
AT AT T H N F 7 3fage
qx oY 9 | 77 WAT 98 9@ g '
# 37 w91 ®1 3313 AfFT <97 91 WA
A § wrEg @A aer § S9E
g § & nesy 39 a9y fAagw w7
AT § AR 9g a8 & fF &% aut &
g g ¥ F A=< F97 F1 fawy
gt By & fr wifesa & @At 9w
F foam & foq arE ¥ @ s A
= fag ST A oY 59 F FTAaTER
T a7 (Aot feram 7 gamk fewdt fafaeey
AEAIT & A FF AR ZH FT IAT
fear & faoitzn = fasmer T €
sfEe wa safE g 9z 3@ @ §
affeaE # TFgT 9 a@ # TGl
g fF a8 g & W Aud grEy vy
T FX @ ¥, § qwAr g 5 wqaw
F TqF 6T IF T GHEIT F1 ST T@AT
qEHT FIT TGAT w15 Ifewar w1 A9
FEY R | FoFy 39 AL TGl qg AR
I A Il T FI AA, §F G FH
e fag ax § fr ag W9 o
AT AT AT & TART ATTH € § FHI
F faarnar g

Shri Swaran Singh: Mr. Deputy-
Speaker, while replying to the debate,
when this House discussed in a general
way the budget proposals, I attempted
to place the Railway view-point and
the Government view-point with
regard to some of the important
aspects. Although certain hon. Mem-
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bers have again mentioned some of
those points, it is not my intention to
attempt a fresh reply to these. It may
also be recalled that the Speaker was
good enough to remark that discus-
sion on this Demand with regard to
the Railway Board may be regarded
as a continuation of the discussion that
had taken place earlier. I may there-
fore elaborate my reply to some of
the important points, even though
these might have been raised earlier.

You may have noticed that the
nature of the debate on this Demand,
about the Railway Board, has been
more or less on the some pattern as
the debate when the budget proposals
were being discussed generally. In a
sense, this is inevitable, because the
Railway Board, being the executive
authority in charge of the Railway
administration as a whole, hon. Mem-
bers would be fully justified in dis-
cussing almost anything concerning
the running of railways. No parti-
cular comments have been offered on
the set-up ag such. That is in a way
natural also. This system of running
railways through Zonal General
Managers, and with the overall con-
trol and direction of the Railway
Board, has stood the test of time. I
was somewhat amazed when one hon.
Member hinted that the Railway
Board may be prone not to react to
what is said in Parliament, or what
is desired of them by the Minister in
charge. I think such a suggestion
would be unfair not only to the Rail-
way Board, but also to the Govern-
ment representatives generally. There
is no such thing at all. I would like
to mention that whatever is said on
the floor of the House, is very carefully
examined in the Board itself, and
then, extracts of the speeches made
by various hon. Members are forward-
ed to the Railways concerned. In fact,
the Railway administrations have been
directed to study very carefully the
Parliament debates, and then to take
follow-up action on the various sug-
gestions that are made on the floor of
the House. Organisationally also, the
Railway Board, as a system and as an
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instrument for carrying out the poli-
cies that are laid down by Govern-
ment under the guidance of Parlia-
ment, I feel, is a fairly effective
organisation. But there is one dis-
tinguishing feature between the Rail-
way Ministry headquarters and the
other Ministries.

The members of the Railway Board.
as the House would no doubt be
aware, are all ex-officio Secretaries to
Government also. But unlike other
Ministries, about which I can speak
with some knowledge, having had the
opportunity of serving other Minis-
tries also, there is this differance that
the secretaries to Government in the
Railway Ministry are also the execu-
tive heads, and, therefore, they carry
the executive responsibility also.
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secretariat function. I am not sure if
that position still continues because
there was some difference of opinion.
But I think that so far as the Rail-
way Board is concerned, this system
has worked fairly well.

Now, I would like to touch upon
certain staff matters that have been
put forward by hon. Members who
are associated with unions. I must
confess that 1 was somewhat distres-
sed at the general tenor and tone of
the speeches of some hon. Members
who are associated with the railway
unions. An impression was sought to
be created as if a sort of a tug-of-war
was going on between the Railway
Administration and the railway unions.
I would like to assure the House that
the Railway Administrations gt various
levels—at the divisional or district
level, at the zonal railway level and

There can be difference of opinion,===mg]5; at the Board level-attach the

from a purely theoretical point of
view, whether a secretary should have
executive responsibility or not. But
experience has shown that, in a work
of the type, that is handled by the
railways—in the matter of expansion
and planning as well as in the matter
of the running of the system,—it is
necessary that the officers at the
secretary’s level should carry the res-
ponsibility and should be from the
field organisation itself, because they
have then got a lot of experience on
the transportation side, on the engi-
neering side, and even on the specia-
lised railway finance side, and, there-
fore, they are familiar with the
problems that face the administration.

It should also be remembered that
the railway organisation has g fairly
specialised type of work, and the
effectiveness at the secretariat level is
dependent to a very large extent upon
the intimate knowledge that might
have been acquired by the higher
officers in their association with the
railways.

I know that, in certain State Gov-
ernments, the engineers were also the
members of the secretariat and had

highest importance to smooth relation-
ships between the railway workers
and the Railway Administration. In
fact. ...

Shri Priya Gupta (Katihar): Not
in the NF and the NE Raijlways. I
take objection to these words, because
they create the impression or atmos-
phere as if 1 have said something
wrong. It is a fact.

Mr. Deputy-Speaker: Order, order.
The hon. Member cannot sit and go
on talking. He has had his say
already.

Shri Swaran Singh: I was submit-
ting that the Railway Administration
attaches the highest importance to this
matter. In fact, there is no difference
between g railwayman and a railway
man, and a person who is a gangman
or a pointsman working at the base
level is as much a railwayman as a
member of the Railway Board. I have
seen senior officers of the Railway
Board themselves taking pride in des-
cribing themselves as railwaymen.

Shri Priya Gupta: We are also proud
of their conduct.
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Shri Swaran Singh: I am happy that
by and by....

Shri Priya Gupta: Not in case of all
categories of officers. Take the NE
and NF Railways. But generally it is
quite good.

Mr. Deputy-Speaker: He cannot go
on with this running commentary.

Shri Priya Gupta: I am prepareﬁ
to accept his statement generally, but
not about each railway.

Mr. Deputy-Speaker: You must hear
him patiently.

Shri Swaran Singh: Although the
hon. Member is a little violent in his
expression, I know that he has a good
heart; and by and by, I live in this
hope that I will be able to persuade
him to accept my viewpoint.

Shri Priya Gupta: Let it be a two-
way traffic.

Shri Swaran Singh: Many times he
does accept it. Sometimes he also
admits to me....

Shri Priya Gupta: I was referring
to the zonal railways.

Shri Surendranath Dwivedy (Ken-
drapara): It is the continuation of a
dialogue that they had between them.

Shri Swaran Singh: I am always
addressing the Chair.

Sometimes he does admit to me that
members of these unions and their
leaders have to take up attitudes
which should be acceptable to the
workers. I do not grudge that,
because they have to carry sympathy
and confidence of the workers and
have, therefore, to voice demands in
very emphatic terms, sometimes in
seemingly quatrelsome terms, which
they never mean.

) Shri Priya Gupta: This is an insinua-
tion. I cannot accept it. I am not of
that type. He knows me better.
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Shri Swaran Singh: My only trouble
is that he does not know enough of
me yet.

Therefore, so far as these labour
relations are concerned, it has been
our endeavour to have the best of
relations with the workers. To the
extent that we may not have come up
to the expectations of certain unions or
certain office-bearers of unions, I
would say that that would be my mis-
fortune, and my endeavour will still
continue to be to see that we have got
the best of relations.

It may be recalled—when we were
discussing the general financial aspects
of the railways—that the largest single
item of expenditure on railways is on
staff, which indicates that the nature
of work is such that the staff plays a
most vital and a key role in railway
performance. Therefore, enlightened
self-interest also points to the direc-
tions that we must carry the maxi-
mum measure of goodwill of the staff.

From every point of view, therefore,
all our various procedures have been
evolved to give labour the feeling that
they are active participants in this
railway undertaking and, therefore,
their advice is always sought, and
they are constantly consulted. Let us
remember that service conditiong or
service grievances are only one aspect
of the relationship between the rail-
waymen at the lower leve] and those
at the higher level. There are many
other aspects, namely, to increase effi-
ciency, to avoid accidents, to step up
production in the railway factories, and
so on. In all these matters, works
committees, consultations, many types
of close association continue; I would
admit that significant improvements
have been made in various directions
by accepting suggestions from the
workers.

Therefore, we have to view all this
in the overal aspect and need not take
a very alarmist view merely because
there may be some differences on par-
ticular matters about concessions, de-
mands or emoluments, whatever ex-
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pression we might use. Even to re-
solve these few differences, the general
policy of the Government not only in
the railwayg but in other departments
and State undertakings, is to encou-
rage healthy trade union movement.
I am very glad to report to the House
taht railways have got, amongst their
staff, representativeg of well organised,
well-run trade unions at the zonal
level, and then there are two impor-
tant federations which function at the
all-India (Railway-Board level. I last
year attended the annua] function of
the two Federations, and I was greatly
impressed by the spirit that prevailed
there. They may have their demands,
they may have their aspirations, and
sometimes the purely local problems
may grip them a little more than war-
ranted by the situation; but, by and
large, the objectiveg were quite clear
in the minds of the unions, namely to
run the railways efficiently and safely,
and also to safeguard the legitimate as-
pirations and interests of the workers.

In such a huge organisation, where
there is such large staff expenditure
and where the number of employees
ig the largest, as compared to any
other Ministry or sector in the country,
there can be scope for differences of
opinion, and therefore, various methods
have been devised to resolve those
differences,

We have been talking of a perma-
nent negotiating machinery, as if that
is something which hag been imposed
from outside. That is not a fact. The
railway administration, in fact, about
twelve years ago, had detailed consul-
tationg with the organised railway-
men’s unions, and then they thought
that the best way to create satisfaction
and confidence amongst the workers
wag to have discussions and negotia-
tiong at the district level or the divi-
sonal level the zonal railway level,
and the Railway Board levels, and
that process continues. If there are
100 points, probably 90 to 95 are settl-
ed there and then.
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Shri Priya Gupta: What about the
iribunal?

Shri Swaran Singh: My trouble is
that his mind works much more quick-
ly than mine. I have not the sharp
intellect whkich Shri Priya Gupta has.

Shri Priya Gupta: The third tier
has not been implemented. Let the
Minister admit it. He ig misinformng
the House. I want a clarfication. The
man thing is that the tribuna] has not
been implemented.

Shri Swaran Singh: Sometimes I
feel a little afraid when a person gets
upset, because I have a feeling that
perhaps the point has gone home, and
therefore he feels * uncomfortable. I
never felt uncomfortable when he was
speaking, and I expect at any rate that
courtesy from him.

I referred to the first two tiers, that
is at the divisional level or at the dis-
trict level and at the zona] level.
There discussiong take place, and 90 to
95 per cent of the cases are settled
there gencrally. Then he asked: what
about the third tier? I will take that
as an admission that he is fully satis-
fied about the first anq second tiers,
the third tier being the Railway Board
level.

Shri Priya Gupta: The first tier is a
mockery.

Shri Swaran Singh: The federations
have discussions with the representa-
tives of the Railway Board, and most
points are settled there.

Now, about this third tier, what was
agreed upon was that, if there were
certain outstanding matters and it was
considered by Government that matters
were of sufficient importance or of
such a character that opinion upon
that shoulq be taken from an outside,
independent and impartia] authority
like a tribunal, that is the further
machinery.
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Shri Priya Gupta: No, Sir. You are
wrong in that, please. It was a per-
manent tier

Shri Swaran Singh: Let us agree to
close this. You have to put up with
my statement. I never usedq the ex-
pression ‘“wrong” against you. You
have used it time and again. If there
s anything I say which is not borne
out by facts, or is factually incorrect,
you should know, at any rate, that I
will be incurrying a very heavy res-
ponsibility. You may not agree with
my argument, that I concede, but I
will never make a statement which is
factually incorrect. That is the mini-
mum that is expected from all hon.
Members of the House.

Shri Priya Gupta: You may be mis-
informed.

Shri Swaran Singh: You may in-
form me later taht I am misinformed.
There is no use carrying on this sort
of argument. That wil]l only show
that the leadership among certain
unions is irresponsible, they are not
prepared to listen to the other side of
the picture.

Shri Priya Gupta: Could we not ex-
pect the same from the Minister admit
the fault; that will be generous on
your part.

Shri Swaran Sngh: The Minister is
entitled to rcfer to any point if he
fecls strongly. When a point is being
developeq and the facts are being
Placed, the minimum courtesy that is
required, in any parliamentary set-up
ig that 3 person should have the pati-
ence to hear. If he is not satisfied,
he can say it again the debate will
continue, and we can settle things in
the further discussion. The hon.
Member s;ees me quite often along with
his other collengues and I may tell
you a secret,-if he does not mind, that
Outside he is not thig violent as he is
inside the House. Therefore, I have
always a soft corner for him and 1 fee]
greatly diffident when I have to say
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hard things sometimes when he over-

steps the limit.

There are discussion sat the divisio-
nal, and zonal, level, and discussions
between the representatives of the
federations and the Railway Board.
Meetings are helq almost once in two
months or quarterly, and many points
are settled. He has raised the ques-
tion of another machinery, if there is
still difference of opinion. In this, we
have to strike a balance. If there is
to be regularly an outside machinery.
there is a temptation; the will to settle
through negotiations is diminished to
a certain extent. I am not trying to
argue that there should be no such in-
dependent machinery, to sort out the
differences if, at the highest levels, the
representatives and the administration
do not agree. In certain cases, where
there ig a sufficiently important mat-
ter of a general character or principle
or policy Government can appoint an
impartial tribunal to go into all those
aspects ang give a decision which, in
the past, has been adnered to. Even
Shri Priya Gupta would admit that the
contingency arose, and the Shankar
Saran Tribunal as it wag called, was
set up, and practically al] its recom-
mendations have been accepted. The
permanent negotiating machinery is
nothing but the normal functioning of
the trade union activities of collec-
tive bargaining at various levels.
There ig this provision that if unfortu-
nately even at the highest level, there
is no fina] agreement, we set up this
kind of a tribunal. The Railways can
claim to have taken steps earlier than
many other dcpartments in this res-
pect. This mecthod of collrctive bar-
gaining, the cncouragement that is
given to the trade unions. ig a note-
worthy feature of the Railway admins-
tration. It is also the only adminis-
tration which gives quite a few con-
cessions to the labour leaders. 1 do
not know of many other organisations
where the office bearers of trade uni-
ons enjoy similar concessions. When
workers’ Conferences or rellies take
place. sp many free passes are given to
the concerned railwayman and the
office-bearers of the vnions. We do
not grudge them, becauce it is the Gov-
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ernment’s policy to c¢ncourage trade
union activities. The-efore, 1 was
somewhat distressed when hints wcre
thrown as if the whole system is some-
thing is no! fit to Lbte touched upon.
Again, I would like to say that, in
this matter the ultimeie objective is
the saisfaction of the workers. 1f, as
a result of the working of the system
itself. certain shortcomings have been
thrown up, or any improvement is
indicated, certainly tha: point can again
be cxamined and su:table remedial
action taken. But the 3ltitude, to
which T ave the stroniest nbjecticn, is
to create a feeling as if thore is any
rcal conflict of interrst between the
administartion as such and the repre-
sentativeg of the unions,

Shri Priya Gupta: Actually that is
there.

Shri Swaran Singh: There should
not be this feeling on either side, and
here I would appea]l (0 the represen-
tatives of the uniong te take this assur-
ance from me, name'y, ‘that while
they should have a co-opertive and
friendly approach in this matter, I
will see that the administration also is
equally responsive. Bota of ‘hem
should werk towards t''e comm- n ob-
jective of making the railway's . ork
ing more efficient, and at the rame
time safeguarding the legitimate in-
terests of the workers. There is no
conflict between the two, and by at-
tempting to create a conflict psvcholo-
gically or otherwise, either side will
not receive my approbation, and 1 will
continue to do my little bit to raise my
voice, and will also see that this sort
of atmosphere is not permitted to pre-
vail,

Shri Priya Gupta: Will G. M., N.F.
Railway stop this provocation?

Shri Swaran Singh: I do not want
to revive unhappy memorise, but I
have a feeling that this type of atti-
tude in the past led to ugly situations,
into the details of which I need not
€>. It should be the endeavour of all
of us to see that a better atmosphere
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prevails and that, whatever are the
differences, they should be capable of
solution,—a satisfactory solution—ac-
ceptable to the workers aiso.

I have been moving about quite a
bit, and I know the minds of the ave-
rage workers. I know that they are
keen to do their best in the interests of
the country. Therefore, they are in-
creasingly realising the importance of
the general policy that has been pur-
sued. When I say that, I do not mean
to suggest that wha'ever is decided the
representatives of the workers should
accept. If there are any objections,
they are perfectly entitled to raise
them and they will have to be consi-
dered with impartiality and even with
sympathy, because the ultimate objec-
tive is to carry them with us and not
to cerate a sort of conflict. I would

"apeal to the labour representatives to

view this whole matter in that
perspective,

It has been my endecavour to see that
these irritants, are not permitted to
subsist between the representatives of
the workers and others. I will not
touch upon the specific points that
might have been raised—travelling al-
lowance, channels of promotion and
the like—because these are very much
union matters which cannot be discus-
sed. or cannot be unilaterally disposed
of by me in a debate of this nature.
They will have to be taken up through
the norma] channels; it is not that I
have no views on those matters but
I though it is not perhaps fair to ex-
press an opinion because it might pre-
judice the ultimate outcome of o~
point which might be troubling the
represcentatives of the workers.

There are one or two aspects to
which I would make 3 brief reference
before I finish. The railway system
being one which is used by a large
number of our patrons there are bound
to be reactions to the various services
that are provided. I got the gene-
ral impression in the debate that,
so far as catering is concerned, there
does not appear to be a desire amongst
the majority of hon. Members to give
up departmental catering. That was
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the broad impression that I found, but
there was a strong desire that the
working of the departmental catering
requires tightening up, and that it
should provide better service. That
was the broad impression that was
formed in my mind. That is not
a matter of argument, because most
of you have taken your food there;
and if you feel that the food is not
good, that is the complete argument
so far as I am concerned.

Shri Harli Vishnu Kamath: For
want of anything better, we have to
take that food.

Shri Swaran Singh: Naturally, be-
cause hunger does not wait even for

the M. P.

Shri Hari Vishnu Kamath: Or for
the P. M.

Shri Swaran Singh: Everyone has
to take food. The point that I am
making is that, if those who speak
with personal experience, say that they
did not like the faod, I cannot contro-
vert any such assertion, because I
have to accept it. Therefore, food has
to be improved and we are taking
some steps.

One point has been mentioned to
me by those who are in charge of
catering. I am mentioning it not as a
sort of argument, but as a point on
which I would like to have some reac-
tions later. They say that perhaps
there is no scope of improvement
within the present tariff that prevails,
particularly 'for the western style of
food which many of the upper class
Passengers take. Improvement of
quality should be the objective. But it
cannot be high class catering in a sys-
tem like the railways, because most of
the Passengers are not rich enough to
afford a higher bill.

Shri Indrajit Gupta (Calcutta South
West): What have rates to do with
the cooking and cleanliness?
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Shri Swaran Singh: For that, there
is no other reply except that should
be clean, and cooking should be bet-
ter. Both the kitchen and the utensils
should be clean and service should be
clean. On that, there is no point at
all which I can controvert, The only
adequate reply is we will tighten up
the arrangements and see how we can
improve the departmental catering.
Now I have got this broad mandate
that departmental catering has to con-
tinue, because at one time I had this
impression that perhaps there is a
strong opinion jn favour of doing away
with departmental catering,

Shri Hari Vishnu Kamath: May I

assure the Minister that we do not

want rich food, but simple, substan-
tial and palatable food, and not rich
food at all?

Shri Swaran Singh: That, I think,
is what any catering organisation
should provide and it will be our ende-
avour to see that efforts in that direc-
tion continue to be made,

Shri Sinhasan Singh (Gorakhpur):
The prices of foodgrains are falling
and ‘foodgrains form the main part of
catering. Then, why should he think
of raising the rates?

Shri Swaran Singh: Next time, I
will give some statistics about the
value of foodgrains in the total bill
that is charged. We have no intention
to make any profit; and with proper
management, I think improvements
can be cffected.

Some objections were raised about
framing the time-tables by Mr.
Kamath and certain other hon. Mem-
bers -also. In a debate of this nature,
I am at a little disadvantage; I cannost
offer any useful comments upon the
individual timings, but we can have a
sound gencral procedure. I think the
procedure that js in vogue now has
been devised with a view to solicit
the opinions of hon. Members of the
House and of the time-table commit-
tees, Perhaps the hon. Members are
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busy people. Their opinions are actu-
ally solicited before any time-tables
are framed. Time-tables are issuec
to all hon. Members, and they are
expected to send suggestions.

Shri Hari Vishnu Kamath: I never
got anything at all in the last 11
months. That is my complaint.

Shri Swaran Singh: I have been
told that that has been the custom; if
that is not the custom,....

Dr. L. M. Singhvi (Jodhpur): Opi-
nions are elicited, but the difficulty is
that there is a very mechanical sort of
response to the requests made by
Members and other leaders of public
opinion. Whenever a request is made,
it is turned down either as not feasible
or as not possible to be implemented
in the near future or for some other
reason.

Shri Swaran Singh: 1 will come
to that in 3 minute. Let us see whe-
ther any improvement js required in
the procedure. As I said, the opinions
of the hon. Members are solicited.
Again, there are timc-table committees
at various levels on which h>n. Mem-
bers of this House also are represent-
ed. Then, on the Time-table Consul-
tative Committees and the Zonal Rail-
way Users’ Consultative Committees
also, there are some hon. Members of
this House.

Shri Priya Gupta: The ineetings of
those committees have been postpon-
ed by notice.

Shri Swaran Singh: They will be
revived. We had said that they need
not hold these meetings on account
of the emergency. But it will be pos-
sible now to hold those meetings. We
are having meetings of the National
Railway Users’ Consultative Com-
mittees, and meetings of the Zonal
Railway Users’” Consultative Com-
mittees will also be convened,
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The point that | am submitting 1s
this. Are the existing arrangements
for consulting the users, or their rep-
resentatives, before the time tables
are framed sufficient? There can be
some objection about the acceptance
of the suggestions. Whereas jt will
be the desire and should be the desire
that those suggestions should be res-
pected and some method should be
found to see if they canot be imple-
mented, it should be appreciated that,
in a matter like this, there could be a
difference of opinion, and someone
who is entrusted with the ultimate
responsibility, has to weigh the va-
rious aspects and take a decision. For
instance, we have got fast rains. On
the one hand, the desire is that they
should reach the destination in a short
a period of time as possible. Suppos-
ing there are ten requests that a par-
ticular mandj is on the way or a par-
ticular station is on the way, and the
train should stop at those places also,
it is very difficult for me, generally,
to repel such a suggestim. They will
ask: “Why don’t you agree; we want
the train to stop there only for two
minutes?” But a two minute stoppage
mcans ten minutes delay in slowing
down_ stopping and the picking up
acceleration. Therefore, in such cases,
we have to compromise between the
desire to reach the destination earlier
and the desire of the users in between
to be serviced by that train. I am men-
tioning only this one aspect; there
can be others also. The attitude of
the Railway Administration, which ig
interested in creating satisfaction
among the users, is not just to discard
all the suggestions of that nature.
They are very carefully examined,
and when the new time-table js in the
process of formulation, these sugges-
tions can be repeated to them.

Shri Harl Vishnu Kamath: ‘Trains
are cancelled without any notice,

Shri Swaran Singh: That will be
part of the formulation of the new
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time-table. Cancellation or introduc-
tion of a train will also be covered
by that.

Before I come, Sir, to some of the
local issues and the way I intend to
deal with them, there are matters
ab.ut two or three States which have
been specifically mentioned, and I
want to say something about them
very briefly, because they are matters
of gencral importance. For instance,
hon. Members from Assam and West
Bengal have highlighted the impor-
tance of strengthening the transport
arrangements for Assam. Govern-
ment attach very great importance
to ensure that flow of goods and car-
rying of passengers and other person-
nel to the State of Assam, or that part
of the country, should be un-inter-
rupted. We have already taken some
steps in that direction. I do not want
to repeat them because 1 have men-
tioned them in my Budget speech.
This matter is under further conside-
ration. As I said earlier on the floor
of the House, various aspects of this
are being considered, as to whether
there could be a double line or whe-
ther there could be another line whe-
ther the other line should be metre
gauge or broad gauge, what are the
finan-ial implications of these matters,
and so on. All these things are very
carefully being considered. We do
want to take appropriate steps to en-
sure that the transport needs of that
area, both in the matter of quantum a
as well as in the matter of continuity,
are 'fully assured.

17.02 hrs.

Some hon. Members‘ particularly
from the State of Mysore, said some-
thing about Mysore. If I have :nder-
stood them correctly, they have the
feeling that the ports on the west
coast are not being developed with
that rapidity as the ports on the east
coast. On the east coast, as we know,
we have the States of Madras and
Andhra Pradesh, with the ports of
Madras, Visakhapatnam and the new
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port of Tuticorin. These ‘ports are
either being developed or expanded.
On the west coast, we have got the
ports of Cochin Mangalore. Karwar
and Goa. Whereas I have every sym-
pathy with the feeling in this matter
because there should be this eye on
all-round development; coastal deve-
lopment everywhere in fact, a matter
which is constantly engaging the at-
tention of Government. So far as rail-
ways are concerned, it has to be ap-
preciated that they represent a service
which goes with the pace of develop-
ment of any particular port. I am not
shirking my responsibility when I
make this statement; I am saying
that in all seriousness. For instance,
as soon as a decision was taken that
Mangalore port has to be developed,
principally to step hp the iron ore ex-
port from that area, the Railway
Board took a decision, in consultation
with the Planning Commission, that
the Hassan-Mangalore line should be
taken up. Similiarly, there is the Goa
port, which is also a big port, For-
merly_ it was functioning more or less
in isolation for that small area. Now
Goa is a part of India, we will have a
broader look. In that context, the
ports of Cochin, Mangalore, Karwar
and Goa are there, and the Railways
are Planning how to keep in pace and
in step with the developments of these
various ports.

17.02 hrs.

[MR. SpEAKRER in the Chair]

So, it is an integrated matter about
which the Planning Commission, the
Railway Board, the Ministry of Trans-
port and Communications, and the
Ministry of International Trade in the
matter of quantum of imports and ex-
ports all have continued constantly
to apply their minds, and the resul-
tant picture is the sum total of their
collective thinking. We have to view
matters in that context. We on the
railways, or in fact, any wing of the
Central Government, are not moved
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by considerations of trying to prefer
the east coast or the west coast. A
decision having been taken that
Hospet-Bellary iron ore can be more
conveniently handled by the Madras
port, it was necessary to provide an
additional line from Guntakal to
Hospet. It was done to move the iron
ore raised in Mysore State, and not
to injure them in the matter of deve-
lopment of ports on the west coast. I
would like to dispel any such feeling
that might be there, because I want
to make it clear that these decisions
were not taken on any regional con-
s‘derations, but they were taken after
weighing every aspect of the situa-
tion as it stands at present.

Shri Kashi Ram Gupta: What about
over-crowding and its impact on the
budget?

Shri Swaran Singh: Let us finish
this subject first.

So far as Assam State is concerned,
a mention was made about the Fara-
kka Barrage. As the House is aware,
the Minister of Irrigation and Power
has already stated that it is their in-
tention to go ahead with the Farakka
Barrage. We were thinking that it
would be better to combine the rail
bridge also along with the barrage.
This matter is again being very care-
fully considered, and the ultimate
decision on the rail bridge being com-
bined with the Farakka Barrage or
the undertaking of a separate bridge,
will depend upon the time schedule
and other factors relating to the
coming up of the Farakka Barrage.
But this matter is engaging the active
attention of Government.

Hon. Members from Jammu and
Kashmir and some other hon. Mem-
bers also said that the railway line
should be extended upto Jammu. It
must be remembered, in this connec-
tion that the main bottleneck is the
Ravi bridge. We are going ahead
with the Ravi bridge, and I hope that,
in the next Plan after this bridge is
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completed, the railway line could be
extended to Jammu depending upon
various other factors. That is the ul-
timate objective. How much of it we
can take up in the course of the next
Plan period is a matter about which
it will perhaps be premature for me
to express an opinion. The House
will have an ample opportunity to
discuss that.

Severa] hon. Members have men-

tioned about several new railway
lines.
Shri Bade (Khargone): Regarding

Madhya Pradesh, everybody thinks
that the southern and northern parts
of India are always cared. for but
step-montherly treatment is given to
Madhya Pradesh because there is no
hon. Minister at the Centre from
Madhya Pradesh. Our ears are very
anxious to hear some sweet words
and an assurance from you.

Shri Swaran Singh: I am sorry, I
will have to disappoint all the claims
for new lines, because there is no use
mentioning something which cannot
be honoured. So far as new lines are
concern~d, let us be practical.  We
have g p.un. Whatever resources are
there, are alrea’v committed. About
new lines that weire considered ne-
cessary and essential, depending upon
the requirements of the country and
matching with the available re-
sources, the decis'on has been taken.
So, what new lines can be considered
or should be considered, is a matter
really for the next Plan period.
Therefore, these suggestions that
have been made can be kept in view
at the time of the formulation of the
next Plan. In the various processes,
through which we have to pass when
we formulate the Plan, this will be
one important consideration which
will be kept in view at the time we
formulate the Fourth Plan. It is a hard
reality. It may not appear to be of
any great comfort, but it will not be
correct on my part to say something
which cannot either be honoured or
implemented. We are in a stage of
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development in a planned manner.
Therefore, it is only at the time of
the formulation of the Plan that any
new lines can be considered, subject
of course to the overriding considera-
tion that the Plan itself is elastic and
if any situation or circumstante
arises, just as, for instance, new cir-
cumstances have arisen for defence
requirements and the like, we may
have to re-orientate our Plan to suit
the defence and emergency require-
ments. That is a separate issue, but
the normal developmental railways,
as they are called, necessarily have
to vrait till the picture of the Plan
itself takes some shape. There is no
other way, of dealing with this matter
than to consider all the various com-
peting demands at the time of the
formulation of the Plan, and try to
see what the best picture is that
emerges, depending upon the overall
ability of resources,

Shri  Birendra  Bahadur Singh
(Rajnandgaon): In the first plan we
decide to undertake some new lines
from the point of view of the Rail-
ways or otherwise. Wten the second
Plan camec those lines that we had
decided to take up are not taken into
consideration and some other lines
were considered. That is why the
difficulty occurs. Once a priority is
decided, we should try to stick to
that.

Shri Swaran Singh: 1 think that
difficulty will continue because we are
developing from time to time. For
instance, regarding Madhya Pradesh
to which the hon, Maharaja Sahib
belongs, we took a decision that there
should be a new steel plant at Bhilai.
We had to put up a new line connec-
ting Bhilai with the ron ore mines.
Also, a new limestone quarry had to
be connected with the railway, and a
number of new links had to be pro-.

vided. So, depending upon the deve-

lopments in the country, we have to,
take note of the situation and act,
accoridingly. That is the only wise

M
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way to act. For instance in Madhya
Pradesh itself, in the Bailadilla area,
new rich iron ore mines are to be
developed. Therefore, we are spend-
ing a very large sum of money on
opening up that area from Koraput
right upto Bailadilla. Upto Vizag
that new railway line will connect
up. Therefore, we must view matters
as practical people dealing with con-
crete issues and should not be swept
off our feet howsoever pressing may
appear to be the local considerations.
So far as new lines are concerned,
this I think is all I can say.

About accidents, I am expected to
say something. So far as this matter
is concerned. we have already re-
ceived the report of the committee
presided over by Dr. Hirdya Nath
Kunzru. I would like to pay my
humble tribute to the excellent work
that has been done by the Kunzru
Committee. The preliminary report
that has been submitted by them has
already been examined. We have
accepted almost all the recommenda-
tions. We have laid a statement on
the Table of the House, indicating the
action that has already been taken.
Not only have those recommendations
been accepted, but they are in the
process of being implemented, It will
be our endeavour to take the maxi-
mum advantage of this exam’nation,
and we will implement whatever are
the suggestions that have been made.

Shrimati  Renuka Ray (Malda):
The final report has not been laid on
the Table of the House.

Shri Swaran Singh: The hon. Lady
Member is correct. The final report
has not yet c¢ome. The members
of the committee are touring certain
arcas, to collect some more informa-
tion. They will submit a final repor:.
But, the recommendations even in
the preliminary report are .mportant.
They are not dependant upon the
final report. Therefore, instead of
waiting for the final report, we took
the step, which I think was the correct
step, of implementing the recommen-
dations, so that speedy action is takem
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rather than get bogged down in some
procedural delays and the like. The
objective is clear. In spite of that,
mishaps do happen, which are a
source of great distress to this hon.
House as much as they are to tne Rail-
way administration and the country.
We have to exercise constant vigi-
lance, and to tighten up every thing,
whether it is the track or locomotive
or railwayman. They ‘have, all of
them, to be in good trim, to sec that
the high standard of safety in Rail-
woys is kept.

Shri S. M, Banerjee: I wanted to
‘know from you what has actually
happened to the introduction of R. S.
sleepers in the place of iron sleepers.

Shri Swaran Singh: The hon.
Member raised that. That is at an
advanced stage now. We have appoin-
ted a special officer who is processing
this case, and we propose to take ad-
vantage of foreign know-how also in
this respect. It is hoped that these
sleepers will be manufactured here.
I am not quite sure—the matter, im-
portant though it is, is not linked that
much with the type of accidents with
which we are faced. 1 am not trying
to criticise anybody. Here is a hard
fact. There is a red signal, somebody
comes and runs against the red signal,
snd a very d'sastrous accident takes
place, There is another thing. Some
one sets a wrong point. Most of the
bad accidents, which are really very
much in the mind of hon, Members,
have got little to do either with the
track or rolling stock, These are im-
portant assets by themselves, and
should be improved anyhow. Whether
it is defective track, or worn out
track or jnadequate maintenance of
locomotive or rollingstock, that has
to be attended to in any case. But,
sometimes, when too much importance
is being atached to al] this, in relation
to the accidents, then, it is my duty
to inform hon. Members of this
House that that is important, from
the overall Railway point of view
and the railway operational point of
view, to take note that most of the
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bad accidents have unfortunately taken
place under the other circumstances
which T have submitted. Some one
slipped up. These unfortunate things
happen. Therefore, I ventured to point
out, at a stage when discussion on this
subject was going on, that ultimately
a carefu] man is the real answer, and
to inspire that care and caution in
the mind of the railwayman, all these
various processes will be pursued.
That is if, as some hon. Members
said, the workers are over-strained,
they should not be over-strained.
Steps in that direction have already
been taken. But, unfortunately, too
much importance sometimes is attach-
ed to what appears in the newspapers.
For instance, every hon, Member was
shocked, and so was I when I heard,
that certain station masters and as-
sistant station masters were on duty
for over hundred hours or so, But
when we looked at those cases, we
found that—they were not very re-
presentative or convincing cases—
they were not bad at all. There are
some railway lines, on which the
traffic is not too high; in this case
there are just two passenger trains
and one goods trains a day ,or two
passenger trains and one goods train
in 24 hours each way; technically
perhaps there should be another relief
after 12 hours, but if the other man
is not there, then unfortunately the
same man will have to continue....

Shri Priya Gupta: What about the
NF railway stations where there is
duty for 35 hours? What about the
drivers of the GT Express, where in
the normal course, it is 12 hours’
duty?

Shri Swaran Singh: I do not know
why the hon, Member drags us to NF
Railway, when we are talking only
about what appreared in the news-
paper about another railway,

Shri  Priya Gupta: You are
generalising the case on the basis of
that. That is what I am abjecting to.
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Shri C. K. Bhattacharyya: May 1
inform the hon. Minister that there
are cases in which the railways seek
the service of newspaper photogra-
phers in order to prove their own
case? I know of such a case when
the photographer of one newspaper
in Calcutta was asked to go to the
court and submit his photograph in
order that the railways might prove
their case.

Shri Swaran Singh: I cannot really
comment on that. The hon. Member
knows these matters, because he is a
great writer. I do not know what
type of answer he expects me to give.
I do not support that type of thing.
If a photograph is produced to prove
a fact which another party is
disputing, 1 have no objection
to that, but if a wrong photo-
graph is cooked up, to prove a plea
which is untenable, I cannot support
it. Therefore, there is nothing inhe-
rently wrong in producing a photo-
grapher to prove a particular fact,
provided that that is an honest and
straightforward way of proving a fact.
Therefore, I cannot comment on what
the circumstances were......

Shri Priya Gupta: In the Delhi
cabin and yard, the point has been
defective. and the lever has not been
showing properly, and bccause of this
six accidents have taken place. And
yet it was stated that the men were
wrong.

Mr. Speaker: Order, order.

Shri Priya Gupta: He is analysing
the case and saying that there are no
other defects except human failure.

Mr. Speaker: Order, order. Let the
hon. Member resume his seat. Would
be kindly listen to anybody or not?

Shri Priya Gupta: Yes.

Mr. Speaker: No, he is not listening.

Shri Priya Gupta: 1 seek your
protection.

Mr. Speaker: No. I cannot give him
that, because when one hon. Member
is already in possession of the House
and he refuses to yield, then the other
Member has to resume his seat.
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Shri Priya Gupta: Thgt is true. But
may I not elicit some information?

Mr. Speaker: Order,
him resume his seat now.

order. Let

Shri Swaran Singh: I am really
sorry that I have placed myself in
that position, because, normally, I
bow to the wishes of an hon. Mem-
ber if he rises in his seat, but when
the interruption is not at all related
to the point that I am developing,
then it becomes difficult, and it is un-
fair to the House that I should permit
myself to be side-tracked in that
fashion.

Shri Priya Gupta: It is not side-
tracking. We object to it.

Shri Swaran Singh: I was not
attempting to generalise on anything.
In a very dispassionate way, I was only
trying to place the circumstances, in
order to show that ultimately the care-
ful man is the answer, and to that, I
am sure, no one can have any objec-
tion.

Therefore, that careful man has to be
actually produced and sustained; and
whatever are the procedures, which are
necessary, to create that situation
should be adopted. If the worker is
over-strained, he should not be over-
strained. If this working conditions
are not such as are conducive to this,
these should be altered, and on that
the railway unions and their repre-
sentatives are most welcome to offer
concrete suggestions. I am not gene-
ralising on anything. If any psycholo-
gical tests aor the like are necessary,
or any training is necessary, that
should also be pursued, as we are
hoping to pursue, and as has been
mentioned even in the Kunzru Com-
mittee Report itself

The trouble is that, when this ex-
pression ‘human failure’ comes, and
there is a big tragedy, then, sometimes,
the representatives of labour become a
little too shaky, and they feel that the
wrath of the country will be directed
towards them, and then they adopt an
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attitude wherdby they unnecessarily
take the odium upon themselves to
defend everyone.

Now that doed not help anybody
(Interruption). If there is an indi-
vidual human failure, that does not
mean that the workers as a whole
are responsible for it. After all, the
number of accidents, by compariscn, is
much smaller than the absence of
accidents. The safety measures are
pretty high, and al] that credit goes to
the workers. We should, not, there-
fore, become unnecessarily panicky
when these things are being brought
to light, and we have to face the situa-
tion with the ultimate objective of
trying to remedy whatever may be the
shortcomings. I am grateful to you...

Shri Kashi Ram Gupta: What about
overcrowding?

Shri Swaran Singh: I have nothing
to add to what I said when replying
to the general debate.

Shri Hari Vishnu Kamath: By your
leave, I would like to raise the qucs-
tion of monopoly of the bookstalls.

Shri Swaran Singh: I am sorry. 1
will only say a few words about it

So far as the particular cases men-
tioned are concerned, I did not have
time to look into the terms of the con-
tracts and the like. But one thing is.
the large number of stalls with one
party. The -other aspect was about
the quality of service. I am not quite
sure, because I am a little out of

touch with the functioning of these -

bookstalls; as a student, I remember
that 1 used to stroll in the direction
of these bookstalls to pick up some of
the good books from the stalls. But
I do not know whether the quality of
service is good or not. We should not
be frightened by a large number of
them being run by one party, if the
service is all right. I am not a sup-
porter of monopoly. But I think, in
this matter, the quality of service
should be the main consideration. We
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have got the bookstall advisory com-
mittees also, which go on advising
about their functioning, the type of
literature and the like.

Shri Bade: Competition improves
qudlity.

Shri Swaran Singh: Then again.
these contracts are not given in per-
petuity. They are renewed from time
to time. At the time of renewal, I
will instruct the railways to keep the
sentiments of hon, Members in view,
and try to ensure that good quality
service is. provided. If there are any
comments upon the service, hon. Mem-
bers can pass them on to me, because
the object is to improve the railway
service in every way. This is purely
for the convenience of passengers. I
as Minister and. I am sure, the Rail-
way Board, as the executive head of
the railway administration, have no
particular, fixed views on this, The
objective is to give good service at
reasonable cost. Thank you.

Shri Narendra Singh Mahida: T
have put a question which was not
replied; it was actually drowned in
interruptions. It was whether the
Railway Ministry desired to standar-
dise the railway service like IAS and
(PS.

Shri Swaran Singh: It is alrcady a
Central  (all-railway) service. Re-
cruitment at the highest level—Class 1
—is through the UPSC by open com-
petitive examination. The  superior
scrvices, that is, the civil engineers,
transportation officers, mechanical offi-
cers, accounty officers—ail of them are
recruited through the UPSC. So it is
really an all-India service; at the
higher level generally, we are lucky
in having a fairly good complement
of officers who, with intensive training,
do well.

There is one thing more. Severai
local questions have been raised. In
this debate, I have not touched upon
them at all. Someone suggested that



2867 Demands PHALGUNA 16, 1884 (SAKA)

there should be a foot overbridge at
some Dlace.

Shri Hari Vishnu Kamath: Wagon
supply.

Shri Swaran Singh: Reference was
made to water arrangements and
things of that nature. It is my inten-
tion to pass on the various sugges-
tions to the railways concerned; and
when we meet in the Informal Consul-
tative Committee with regard to each

Shri Hari Vishnu Kamath: Very
soon, 1 hope.

Shri Swaran Singh: We are fixing up
those dates. When we meet there,
we wil] ask each General Manager to
examine these local points, and give
his comments one way or the other
on the various suggestions. I thought
that was a more practical and fruit-
ful way of dealing with these local
suggestions, than attempting a reply
here.

Shri Hari Vishnu Kamath: Agreed.

s o fito arfew : W1 ATwaz
ITRTAE A Ay & 9H 9T FALN
fefagm aiv Zaaa@dr 17 3T GFAT7

Shri S. M. Banerjee I also men-
tioned about the unfortunate cases of
those who were dismissed or removed
from service during the strike and
who have not yet been taken back. I
want to know from the hon. Minister
whether he is likely to consider those
cases after the emergency and rein-
state them. :

Shri C. K. Bhattacharyya: The hon.
Minister very kindly referred to
Farakka and the need for expediting
the barrage or the railway bridge.
Will he kindly see to it that from now
at least one mail train is diverted to
Farakka from Sealdah? Last year I
put this question in this House and the
hon, Deputy Minister, Shri Shahnawaz
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Khan, assured me that this would be

done with North Bengal Express from

February this year, but it has not been
done.

Mr. Speaker: Everything asked for
is not granted always.

Shri Swaran Singh: His question is
whether I am prepared to consider
those cases. By temperament I am
not one who refuses to consider things.
So, I am prepared to consider anything
that comes before me, but as to what
is going to De the result of that con-
sideration, I cannot foresee.

Mr. Speaker: Am I required to put
any cut motion separately or all of
them together?

An Hon. Member: Together.

Mr. Speaker: Then I put cut motions

No. 2, 3, 4, 5, 7, 8 and 39 to the vote
of the House.

All the cut motions were put and
negatived.

Mr. Speaker: The question is:

“That a sum not exceeding
Rs. 1,07,70,000 be granted to Pre-
sident to dcfray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1964, in respec. of
‘Railway Board.”

The motion was qdopted.

Mr, Speaker: The House wili now
take up discussion and voting on the
remaining Demands for Grants, that is,
Demands Nos, 2 to 16 and Dcmand
No. 18 in respect of the Budget (Rail-
ways) for 1963-64. Four hours have
heen agreed to for discussion and
voting on these Demands.

Hon. Members desirous of moving
their cut motions to these Demands
may send slips to the Table within 15
minutes indicating which of the cut
motions they would like to move.
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DEmMAND No. 2—MISCELLANEOUS Ex- DeEmMAND No. 6—WORKING EXPENSES—

PENDITURE

Mr. Speaker: Motion moved:

“That a sum not exceeding
exceeding Rs. 2,90,12,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1964,
in respect of ‘Miscellaneous Ex-

il

penditure’.
[ ]

DEmMAND No. 3—PAYMENTS TO WORKED

LINES AND OTHERS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 31,01,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of Payments to Worked
Lines and Others’.”

DeMmand No. 4—WORKING ExXPENSRS—

ADMINISTRATION

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 42,79,43,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in respect
of ‘Working Expenses—Adminis-

()

tration’.

DEMAND No. 5—WORKING EXPENSES—

REPAIR AND MAINTENANCE
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 137,81,81,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
‘31st day of March, 1964, in respect
of ‘Working Expenses Repairs and
Maintenance™.”

OPERATING STAFF
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 85,37,14,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in respect
of ‘Working Expenses—Operating
Staff’.”

DEMAND i\Io. 7—WORKING EXPENSES—

OPERATION (FUEL)
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 92,10,38,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in res-
pect of ‘Working Expenses—Ope-
ration (Fuel)".”

DEmMAND No. 8—WORKING EXPENSES—
OPERATION OTHER THAN STAFF AND

FuEL
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 28,87,95,000 be granted to the
President to defray the charges
which wil] come in course of pay-
ment during the year ending the
31st day of March, 1964, in respect
of ‘Working Expenses—Opera-
tion other than Staff and Fuel'”

DEMAND No, 9—WORKING EXPENSES—

MIiSCELLANEOUS EXPENSES
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 32,02,59,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in respect
of ‘Working Expenses—Miscellane-
ous Expenses’.”
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DEMAND No. 10—WORKING EXPENSES—

LABOUR WELFARE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 13,65,98,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day ot March, 1964, in respect
of ‘Working Expenses—Labour
Welfare'.”

DeEMAND NO. 11—WORKING EXPENSES—

APPROPRIATION TO DEPRECIATION
RESERVE FunD

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs, 80,00,00,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in respect
of Working Expenses—Appropria-
tion to Depreciation Reserve
Fund'”

DEMAND No. 12—PAYMENTS TO GENERAL

REVENUES

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 93,10,86,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in respect
of Payments to Genera] Reve-
nues'.”

DeEmANnD No. 13—OpPEN LINE WORES
(REVENUE)

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 12,49,50,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in respect
of ‘Open Line Works (Revenue)’.”

PHALGUNA 16, 1884 (SAKA)
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DeEmAND No, 14—CONSTRUCTION OF

NEw LINEs

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 65,63,44,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in respect
of ‘Construction of New Lines’.”

Demanp No. 15—OpPEN LINES WORKS—

ADDITIONS AND REPLACEMENTS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 433,12,94,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in respect
of ‘Open Line Works—Additions
and Replacements’.”

DeEmAND No. 16—OPEN LINE WORKS—

DevVELOPMENT FUND
Mr. Speaker: Motion moved:

“That a sum nct exceeding
Rs. 25,98,00,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in respect
of ‘Open Line Works—Develop-
ment Fund’.”

DrMAND No. 18—ApPPROPRIATION TO
DEVELOPMENT FUND

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 31,00,42,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1964, in respect
of ‘Appropriation to Development
Fund’.”

st o Ao faense™ (HiTaR):
qEqer WEIEA, AT TF OAH[ T T
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TFZELTH AT F AR A AT /T
T A9 ad ANF 9F3A AT O av
gEX AraAl ¥ e ¥ 430 959 ¥ o)
T IITRAFRF AT wgT 137 F
AT 3 a1 &, {97 7 a7k § 37 #7
e fesrr a@ar § o
17.28 hrs,

[MR. DEPUTY SPEAKER in the Chair]

a9 ¥ g A & fame F
# FgAT AR g 1 g P oY
[T w@E g, Oraw o AT ¥ fesd
g 9T A wwMI ITE F ATH e
wHE 1 T A v W F
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T § 1 & Al o g e oo AT
FTROT &, 9T T A 21 AT & a7 fwar
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arz fer feet 7 famt <57 8 31 FC
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YA TF T A IT AL 8 1 IW AR
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g gl g, T S¥ A F AR R
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T fedr W WF A = oy,
foet T Fa ¥ 9 oY | W T
# o1 wFE W B AT g faddy o
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AT A%, ARFT 37 AT g T8 FawraT
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F% TH IR &7 9T AT A L )
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uFT g8 giar & & s@ sy dieen
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[5t wo Ao frATR]
sen fF oF ammel o 9ok fae
BT = TfEd M STET 9T 39 a<g & g
921 Q9 & 9 ¥ a9 ¥, agi |
Tt wgfema faeet =fed

TE T T 41 (F7 47 % & W9
A WEIRT FT v fgwAET |TRAT 97 0
qfF & o fergaw &/l o a1
A g TEie 3w WMF o & W9
HAT AR FI YA AT ATEAT §
W qETEaTR W A g 9w
J[ATT F FTH A FTH! aTEATN GATH
I ¥ qiwfae d2r 71 § | W Iaw
TR SF Ty X I § AN qE-
fafregza & oft F1eY grgadz g g
o7 arer & o & fir s ag 0 S
§ # gm g fr fow g & 3 <@
[T F W X1 TG aad B R
T T T AR A¥aQ &1 TR (08 F5
T ¥ qeaTas 5 2, favane fomar
& fr =7 & farmadi &1 g1 a T4, 95
faa g grew S qETTaE A

Dr. U. Misra (Jamshedpur): Mr.
Deputy-Speaker, Sir, much has been
said in this House about overcrowding.
One of the common grievanceg against
the railways is that in spite of im-
provement in certain respects, the
railway trains are still overcrowded. 1
suggest that, to solve this overcrowd-
ing, more and more Janata trains must
be run. That is the only answer. In
this emergency, when people are
sacrificing, I should suggest that air-
conditioned coaches should be sus-
pended. When more and more air
services are there, air-conditioned
coaches may easily be suspended as a
measure of thrift.

Another thing that I want to sug-
gest is this: ag I had suggested during
the last Budget discussion, more pas-
senger trains are required in the in-

MARCH 7, 1963

for Grants—Railways 2878

dustrial belt, especially in the indus-
trial belt of Bihar, because more and
more people are going in for employ-
ment, and there is great overcrowding
and consequent difficulty.

There is one more thing about which
I also wrote to the hon. Minister, and
it is also a public demand. If anybody
goes and sees the Tatanagar station, he
will find that it is a scene which is
absolutely inhuman. Right from 12
noon, there is a rush of people for a
seat in the Tatanagar-Patna Express
which goes in the evening. Even dur-
ing summer, they wait from 6 o'clock
in order to get a seat. So, I suggest
that, if possible, this train can be
duplicated: one may start in the morn-
ing and another in the evening. A
slight change here and there will
afford some convenience to the people.
For example, the Adra-Chakradharpur
train can be extended to Tatanagar. I
believe it was being extended some
years back. I believe there is a train
between Kharagpur and Jhargram
which can also be extended to Tata-
nagar, because in the whole .of Sing-
bhum, road transport is very bad, and
there are only a very few buses which
are operating. Therefore, the exten-
sion of this train will be to the con-
venience of the people.

Then, I wish to mention one thing
which has been agitating the South
Indian workers working in the Bihar
industrial belt, especially in Tata-
nagar, for the last ten years. Now
Rourkela steel plant also is there. The
South Indians going from Rourkela
and Tatanagar towards Andhra Pra-
desh and Orissa have a lot of difficulty
in changing train at Kharagpur with
their children and families in these
days of overcrowding., For the last 10
years. they have been demanding a
through train or, if not a through
train, at least a through bogie from
Rourkela to Vishakapatnam, which can
be connected to the Madras Express or
the Janata Express. About 6or 7
years back—of course, Shri Swaran
Singh was not in office as Railway
Minister then—there wag a demand
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with 10,000 signatures from different
institutiong in this regard. It should
be looked into.

Much hag been said about catering.
Departmental catering is somewhat
better. But right from Delhi up to
Mughalsarai, the food served by con-
tractors is absolutely rotten and unfit
for human consumption. While our
Deputy Minister was answering a
question, I was asking him to enquire
about this from one of his colleagues,
Shri Bibhudhendra Misra, the Deputy
Law Minister. He will speak about
the quality of the food, because he and
his family have suffered in Calcutta
after eating the food in the railway
departmental catering and a complaint
wag also lodged in the book by him.

In the last budget debate I said that
the railways being the biggest em-
ployers and since more and more cases
of tuberculosis, especially pulmonary
tuberculosis are found among the
railway employees, it is now quite
urgent that the railway workers, es-
pecially locomotive workers dealing
with coal, should be x-rayed on a mass
scale. It will not be very difficult to
have their chests x-rayed periodically.
If that is done, it will be a service to
workers who are trained and we can
preserve the trained workers also for
the railways.

Then, railway workers are subjected
to frequent transfers. Education being
imported in the regional languages,
their children find it very difficult
when they are shunted from school to
school. Suppose a railway worker in
Bihar is transferred to Orissa; his
children cannot but find it difficult to
follow the teaching in the regional
language. So, I suggest that cheap
residential hostels should be built by
the railways with a certain subsidy,
so that the railway employees can
admit their children into these hostels.
Now they grumble if they are trans-
ferred, because of this difficulty. If
these hostels are opened, their child-
ren's education will not suffer and
they will not grumble if they are
transferred,
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There ig one small thing to which I
would invite the attention of the Rail-
way Minister. There ig need for a
high school in Tatanagar, because
there is no Government school for
Railway employees’ children. All the
schools belong to the TISCO where
the admission is restricted. There is no
Government school. So, a high school
is necessary. There wag a suggestion
on behalf of the unions and also from
the employees and an enquiry was
made. But a misinformation was
given to the Minister that there are
high schools where railway employ-
ees’ children are admitted. It is not
a fact. Moreover, the fees are 80
high there that it ig not possible for
the low-paid employees, with their
small pay, to admit their children in
the school. Therefore, a high school
should be started there or the existing
school may be raised to a high school
The existing school, which admits
smal] children, ig situated beyond a
bridge which ig also over-crowded
with heavy motor vehicles and there
are always accidents and hazards. I
want to bring thig to the notice of the
hon. Minister and request that this
school may be shifted to the railway
colony for the benefit of the children
there.
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fagR awde & e A A g
T 9 AT § 1 /X ug S e
&) TG I AN AT Y glagr 98 FTH
A 1 a8 Shgaw qfom g, 7€ 7
wTEew g9 ofar § e < €, 7%
R g9 W § 9R 39 TFR q@gl
Frar wafa gd 8 1 frdy ot fawradie
HEqr FT ITAUTL AT 439 TAT & T-
wifasd & | 2y wawqr gard A A
g fo &t § Fo Ty @ g,
7% 7 qgX aaArdy wy §, g Fny feg
T R & @i AT FY 7% 37 fAgAr
Nasd g I fErF or R ¥ &
1Y &Y AT AT A qafearat 2ot
¥ AT AN F R THw 9gy I
AN Ty A ) qgG F AN | FFAT ]
& =q agi F11 faw@ @ wWr § AR
T FY TAT TG ¢, 98 & A gt
R, FTHN FAT G @ R 1 o AR
ag et o W8, gafa g@ AEA
FT WIEA  AAT & § 1 Far
qaTg fF ag g A AT F T A
ferar T, WEREE F 'T § Ay
frar @raaT | & 9T JA S FT AW
@ TE ATHT FAT qgaT §
& g9 WE9AF AZAPT 93T AT IJF
HR 73 @A F T AT 3T HT T
D fFmF &R A T o qwar
Y 29 FY FNT g WG AR A G
& i # 1 0 fF gw A feww
t zafag @i a0 wiETrE FY 787 #% )
Fafq 98 TF A N @ A AT
&, afes oF grRY @ a o w41 FA
JET QAETF T A FAT g | qAdr
BaT a1 F fFAX goo-voo TF
WiggR@T AA@I fF T *
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AT FIET AT NI | g F
T @ fF e ¢ ot & mhvdar
A & o X 97 937 AE qF a7 oA
FY TG AT TS § formy aWm ;v
TAT &7 g1 g § 1 9% N § TR
¥ Widded ¥ @@ AT FogqAT
qI7 94T § AT g a1 & 5 qmay
£ ¥ 779 W g 3Qq9H, FI@ A
FY HIT AT JT I ATEH FT T TFAA
939 wwar g | & XF "y F gang
T awRR @i fag & #gm fv 3
AT g 9&x & qil ¥ faq w3
T GG FT &1 ArfeAT Jidt fasray
¥ 9 faa ¥ fr 43 @@ F197 /R T3
FH aE § 7 I3 7 |

™ & a & g a1 fadzw woar
qTRAT § | 48 AT RT F IT AR
FT OF QAT TG &, TLHI, & THIH
ot & fa=T & 1 AT ¥ A7 gray
T Y | qRT F A &Y AvA |
FY AZH & | o o T AT Ta4-
Fo 1 @1 & W] | I IEIR
@ &1 % I & fag W agr
¥ ST T A A F A7, FAFR
& g fag, aifaF A< A9 wam
AT # § 1 W BA w0 fae
TEEF § | 3T F FAAET g T AT
QT Y agd 41T § 1Y & | FTHY ITATS
AT ¢ 1 qar #Y 4% § fqdgw fear
g #1 (fagm) smasT sfq 30 d
T SATRT § | ARG H ATE A
F1 gg foar gexr ar drew o= @
sgt wrardt seqfaw =4 § 1 @t gw
T ARy § F T ¥ qgy wF
BT 91 gz B g7 AT | T
AT NN F a7 AR OF gler @
gifeas e2q g1 q1 JEeT ® A aga
SATRT ¥IZ vedl & ag Wity geFr @Y
TFdr &
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@ A wg § Br o FAAA ok
HEFARYE F 19 ® o1 OF gree @A
FATAT AT | GATR {794 & 2 eaArfer
fafaeex 7 o 37 gre €4 F
3T § 07 T ATHT AT 4 AGT A G
arafaa fawr ar | &fFT @ & agma
gr g # ITF A FLr AT A G
famrmr g1 mA W IT A AT
¥ fanr sra PF 78 93 g7 T Y
agt w1 o 7 ¥ 1 o Fy feafrg
A4 & T AT AT AR FIIT FT A
® A T ag gua & /gt o B ot
WS F 979wy AT §, e g T1E
£ gfaad M7z & o= AT w=
Fivg #1 M I§F AgT §, O wAEAT
TTT W IH, T A ATEA FT AL
agr 3 & 1 & g guwT fr Oy FE
s fom Fat dag qff g 7 ongA Sl
T &1 AYAE &, @l 4137 IHRT AT
&, ot A o A oeTT ad § AR
7 @ oEr 9HE T 37T FT 9
T &, a5 Ad AT F {78 gy
Y a1d FAT H A g =feT (A
wafeardy T ) | o # & o7, 1 ad
AR a1 ¥ fAgsT s AEATE ) I8
gafy Fr a7 § fr "= e g
A grAT Wi | afg = w0 g g
¥ g & 97| gw AN o AT | A
F EF AT F ard #9Q F a1 gH ani
F g wmaaT o fr g7 9 feR Jat
WERH AT WIST 2T | A oI
g oY qfg 7€ ®1 IwF AFT A agd
FAE | T e WIS F Y O Ay
3fg &1 § 9g w1 &7 AEIFTAH FI
gy gg Farfaw Sfww & & 1 ww A
HFeqTele seeqr o forg g0 ¥
F o § e ag7 @A § | afm
Y 3T WE F647 F AR AFE JV HAA
s F) Pag fora § s fary # grate
¥ HTIR! GATCTATT TATE |

st A (DFwg) o IITEA

PHALGUNA 16, 1884 (SAKA)

for Grants— 2884
Railways

TR, 97 1843 F wagdw ¥ e
o< fag? s dwwg & wszafa
AZIRY T9R F HIT AT 97 9T q19q
goT AT | TR wag Fgr a1 ¥ agt Ay
et aga i M7 fagd g § Ak
FETC T F457 gy sar g fF Igdr
AR AR gEE@T g9 gfaae gad
F | IF FY JaAT # IF G9A T ATIAq
Y T At AR e # g7 5 g
Fraeg Famy ggomr Agar § fF
afaar, dFang, fasng, g A7
9T ) §F WIAT FI @A ATRA §
fosmraT st

ST IAHT FT AN agd A0S
R frgdr gd & | IAF A qF @
F 78) faaar & 1 F wfawae yal 7
g1 fera AR It ar w7 o &
fa F7ed § 1 w7 g XA A anr Er
I AR T gt &1 =W § gafas
& o ST QY AT O S | SEET
oY ST AT gl gladr gy e gt
AT & AT OF T § A AW I
ara # #gfagg faerft | w9
ag 1 wfears @ At § | Tald § @
AT F' 5 a8 W9 A fawe
kel

Mr. Deputy-Speaker: Shri Birendra
Bahadur Singh .... Absent. Is there

any hon, Member from the Congress
side who wants to speak?

Shri Subbaraman rose—
Mr. Deputy-Speaker: Yes.

Shri Subbaraman (Madurai): Mr.
Depuly-Speaker, Sir, we are very
glad to read in the Report that spe-
cial arrangements are being made to
run trains for fares and melas, Madu-
rai is a big pilgrim centre; so also
Rameshwaram. We have got one or
two big festivals both at Madurai and
Rameshwaram.  Though they have
special trains on those occasions, the
accommodation available is not suffi-
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[Shri Subbaraman]

cient. It should be increased or some
more trains should be run, Ramesh-
waram is a big all-India pilgrim cen-
tre and most people who visit Ramesh-
waram go through Madurai only. If
there are convenient trains to visit
Rameshwaram, perhaps the travellers
will be more in number. Now one
has to spend at least 1} or 2 days to
visit Rameshwaram according to the
trains available now. If the time
taken to cover the distance from
Madurai to Rameshwaram or Dhanu-
shkodi is reduced and if convenient
trains start from there to come back
to Madurai, I think the passengers
will at lJeast be double in number.
This convenience will not only help
the Railways but also the pilgrims
who come from the farmost parts of
the country.

About travel agencies, I would like
to mention one thing. There is a great
rush for travel now. Therefore peo-
ple do not get tickets even if they try
to book ten or 20 days earlier.

Mr, Deputy Speaker: The hon.
Member may continue tomorrow.

According to intimation since re-
ceived from members, they have
selected cut motions desired to be
moved to the Demands other than
Demand No. 1 in respect of Railways.
So, they may now move the cut
motions subject to their being other-
wise admissible,

Shri M. Muhammad Ismail (Man-
jeri): Sir, I beg to move:

“That the Demand under the
head Miscellaneous Expenditure
be reduced by Rs. 100.”

[Delay in taking up and com-
pleting the survey of the new
Tinnevelly-Nagercoil-Trivandriim
and  Nagercoil-Cape = Comorin
lines (10).]

Shri Bade: Sir, I beg to move:

“That the Demand under the
head Ordinary Working Expen-
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Administration be reduced by
Rs, 100.”

[Need to (i) imprdve the ser-
vice conditions and channel of
promotions of Enquiry Clerks and
Reservation Clerks in various
Railways, (ii) check high cost of
general management of Western
Railway as compared to other
zones, (iii) check the corruption
in Railway Service Commission,
(iv) keep leave reserve clerks ac-
cording to Railway Rules (14).]

Shri M. Mghammad Ismail: Sir, I
beg to move:

“That the Demand under the
head Ordinary Working Ex-
penses—Repairs and Maintenance
be reduced by Rs. 100.”

[Need to take up and complete
_the work of remodelling Calicut
station at agn early date. (16).]

fhri Priya Gupta (Katihar): Sir,
I beg to move:

‘“That the Demanq under the
head Ordinary Working Ex-
penses—Repairs and Maintenance
be reduced by Rs. 100.”

[Failure to (i) provide 1adies
waiting rooms at Jhaua, Dand-
khora stations and protection
against rain and Dblasts in IIIrd
class waiting halls at Sonaili,
Jhaua, Dandkhora stations of N.E.
Railway, and (ij) complete over
bridge over Katihar railway lines
connecting approach roads and
foot over bridge at Sonaili  sta-
tion in N.E, Railway. (18).]

Shri Bade: Sir, I beg to move:

“That the Demand under the
head Ordinary Working Expenses—
Operating Staff be reduced by
Rs, 100.”

[Neeq to give seniority to
Northern Railway Ticket Collec-
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tors who were taken from the
posts of Junior Out-door Clerks.
(20).]

Shri M. Muhammad Ismail: I beg
to move:

“That the demand under the
head Construction of New Lines—
Capital and Depreciation Reserve
Fund be reduced by Rs. 100.”

[Abnorma) delay in carrying
out the electrification work bet-
ween Tambaram and Villupuram
and the construction of a new
line from Manamadurai to Viru-
dhunagar. (28).]

Shri Bade: I beg to move:

“That the demand under the
head Construction of New Lines—
Capital and Depreciation Reserve
Fund be reduced by Rs, 100.”

[Need to (i) execute the pro-
ject for constructing Madhopur-
Kathua rail link, (ii) open a new
line after surveying the Narmada
Valley railway from Khandwa
(West Nimar) to Dahod in Ma-
dhya Pradesh, (iii) construct a
new line from Maksi to Dawa
Kannod Khategaon Harda via
Devas, (iv) expedite electrifica-
tion of Madras-Tambaram subur-
ban section from 1500 volts D.C.
to 25 K.V.A.C. (30).]

Shri M. Muhammad Ismail: I beg
to move:

“That the demand wunder the
head Open Line Works—Additions
and Replacements be reduced by
Rs. 100.”

[Failure to provide adequate
coverings over platforms in Nun-
gambakkam and Chromepet sta-
tions on the Madras (Egmore)-
Tambaram line and to provide
sufficient office accommodation in
the same stations, (82).]
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. Shri Kachhavaiya I beg to move

“That the demand under the
head Open Line Works—Develop-
ment Fund be reduced by Rs. 100.”

[Need to run a special train
from Kotah to Madhavpur, (37).]

Dr. L. M. Singhvi: I beg to move:

(i) “That the demand under the
‘head Miscellaneous Expenditure
be reduced by Rs, 100.”

[Need to discuss economy mea-
sures. (40).]

(ii) “That the demand under
the head Ordinary Working Ex-
penses—Administration me reduc-
ed to Re. 1.”

[Wagon shortage in certain re-
gions, lack of operative and ad-
ministrative efficiency and re-
cruitment policy denying equal
opportunities. (41).]

Shri Narendra Singh Mahida: I beg
to move:

‘“That the demand under the
head Ordinary Working Expens-
es—Administration be reduced to
Re. 1.”

[Neeq to take necessary pro-
tective measures, including put-
ting the spikes on carriage tops
to prevent deaths and serious
accidents caused by the passeng-
ers sitting on the top of running
trains. (42).]

Dr. L. M. Singhvi: I beg to move:

“That the demand under the
head Ordinary Working Expens-
es—Operation (Fuel) be reduced
by Rs. 100.”

[Inferior quality of coal used
and supplied affecting the effici-
ency and the punctuality of
trains, (43).]
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. Shri Narendra Singh Mahida: I beg
Shri Narendra Singh Mahida: I to move:

beg to move:

(i) “That the Demand under the
head Consiruction of New Lines—
Capital and Depreciation Reserve
Fund be reduced to Re, 1.”

“That the demand under the
head Ordinary Working Expen-
ses—Labour Welfare be reduced
to Re 1.

[Need to (i) reduce hours of [Failure to develop new railway

work, (ii) provide adequate rest,
canteen facilities and other aids
to relieve nervous tension and
(iii) provide rest house facilities
for the operational staff, especial-

lines in order to open up hinter-
land between Mysore and Man-
galore, Madhya Pradesh, Rajas-
than, Kandla, Jhund, Ahmedabad,
Mandwai, Kandla (metre gauge),

Etawah Kasganj, Brindavan-Ma-

ly drivers, firemen, guards, signal
thura. (47).]

men, (44).]

Dr. L. M. Singhvi: I beg to move: (ii) “That the Demang under
(i) That the demand under the the head Open Line Works Deve-

head Ordinary Working Expenses- ;:epn;e’?t Fundg  be reduced to
Labour Welfare be reduced by -
Rs. 100.”

[Inadequacy of labour welfare
measures during the last year and
that of the programme for the
coming year. (45).]

[Need to convert metre gauge
line into broad gauge line espe-
cially between Bengal and
Assam. (49).]

Mr. Deputy-Speaker: These cut mo-

(i) “That the demanq under the tions are now before the House.

head Construction of New Lines—

Capital and Depreciation Reserve 18 hrs,

Fund be reduced to Re, 1.”

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, March
8, 1963/Phalguna 17, 1884 (Saka).

[Neglect of certain regions for
new lines due to slow and halting
policy. (46). ]
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(i) Notification No. F. 4(33)/

62-Fin. (BE) published in
Delhi Gazette dated the

x4th. February, 1963
making certain am-
endment to the Delhi

Sales Tax Rules, 19571,
under sub-section (4) of
section 26 of the Bengal
Finance (Sales Tax) Act,
1941 as in force in the
Union Territory of Delhi.

(n ) The Central Excise
Fourth Amendment)
Rules, 1963 published in
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the Report on the Third
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was
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MATTER OF URGENT
PUBLIC IMPORTANCE

Shri S. M. Banerjee called the
attention of the Minister of
Home Affairs to the talks
held by him with the King
of Nepal.

The Minister of Home Affairs
(Shri Lal Bahadur Shastri )
made a statement in regard
thereto.

DEMANDS FOR GRANTS
(RAILWAYS)

(i) Discussion on Demand
for Grant No. 1 in respect
of Budgct (Railways) for
1963 3 concluded, and the

was voted in full.

(u) Discussion on Demands
for Grants Nos. 2 to 16
and 18 in respect of Raii-
ways for the year 1963-64
commenced. The Dis-
cusion was not concluded.

AGENDA FOR FRIDAY,
MARCH 8, 1963 PHAL-
GUNA 17, 1884 (SAKA)

Further discussion on the
Demands for Grants in res-
pect of Railways for the
year 1963-64; and consi-
deration of the Private
Members’ Bills.
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